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'INTRODUCTION

[, the Chairperson, Standing Committee on Petroleum & Natural Gas having
been authorised by the Committee to Smeit_the Report on their behalf, present this-
eleventh report on the subject “National Gas Grid including PNG and CNG”.

2. The Committee took briefing of the representatives of the Ministry of Petroleum &
Natural Gas/PSUs and. the Petroleum and Natural Gas Regulatory Board (PNGRB) at
- their sittings held on 07.07.2020 & 23.12.2020 respectively. -

3. The Report was considered and adopted by the. Standing Committee on
Petroleum and Natural Gas on 07.02.2022,

4.~ The Committee wish to express their thanks to the representatives of the Ministry
of Petroleum and Natural Gas/PSUs and PNGRB for placing their views before them

and furnishing the information desired in connection with examination of the subject.

5. - The Committee also place on record their appreciation for the valuable
assistance rendered to them by the officials of the Lok Sabha Secretariat attached to

the Committee.

New Delhi; ' ' RAMESH BlDHURi,
24 March, 2022 _ L Chairperson,
3 Chaitra, 1944 (Saka) : . Standing Committee on

— — - -~ —Petroleun& Natural Gas.




Chapter — |

National Gas Grid (NGG)

Introduction

- Indian economy is on healthy growth path. The expanding economy along with
growing population is going fo increase the consumption of primary energy resouices
such as Coal, Crude Oil, Natural Gas and Renewable Energy in the country. India is not
only 3rd Iargést energy consumer in-the world after China and USA but also one of the

fastest growing energy consumers among its peers.

Among the available energy sources, Natural Gas being an environment friendly .
clean fuel has a potential to play a significant role in pi‘oviding solutions to the
environmental challenges as weli as ever growing energy needs in a sustainable
manner. Accordingly, Government of India has focused to promote the usage of natural
gas as a fuelifeedstock across the country to increase the share of natural gas in
primary energy mix from current level of 6.2% to at least 15% in coming years and

move towards a gas based economy.

Over the last 33 years, Gas pipeline infrastructure in. the country is being
developed in synchronization with the development of gas sources (domestic +
Imported LNG) and upcoming projects of major gas consuming sectors i.e. fertilizer,
power, LPG manufacturing, Refinery, Petrochemical, Steel, other. induS_triaI units and
City Gas Distribution (CGD) sector. At present, country is having about 20,227 Km
long Natural Gas pipeline network in operation.

Gas Pipeline infrastructure is an economical and safe mode of transporting the
natural gas by connecting gas sources to gas consuming markets, Gas pipeline
practically determines the structure of the gas market and its development. Therefore,
an interconnected National Gas Grid is enyisaged to ensure the adequate availability

and equitable distribution of natural gas in all parts of the country.




Government of India has been consistently taking steps to develop Gas
Infrastructure across the country. It has granted authorization for developing a number
of pipeline sections to entities in order to form a gas grid. Further, Government also
established the lndependent Regulator [le Petroleum and Natural Gas Regulatory
Board (PNGRB)] on 1st Oct 2007 under the PNGRB Act, 2006. PNGRB was also
empowered to grant authorization to develop new gas pipeline infrastructure as per

provisions of the Act. '

Government has envisaged to make available natural gas as clean fuel by
developing a vibrant gas market across the country by the development of additional
around 17,000 km pipelines to complete the National Gas Grid (NGG). These pipelines
héve already been authorized by PNGRB and work at these pipelines is at various
stages of execution as per approved work plan.Development of National Gas Grid
would connect all major demand and supply centre.in India. This would ensure easy
availability of natural gas across all regions and also potentially help to achieve uniform

economic and social progress.

Global Eneray Scenario o~

1

12 When ehquired about the share of natural gas in the total energy consumption
globally, the Ministry submitted the following information: |

“As per BP World Energy Stats-2020, Total primary consumption in the world
stands at 13846 Mtoe (Million Tonnes of Oil Equivalent), out of which natural
gas consumption accounts for 3378 Mtoe. Thus, share of natural gas in total
energy consumption is approx. 24.2%.

Long term trend of World Prlmary Energy.Consumption and Share of Various
Energy sources in the energy basket is as depicted below:

{ Year 2010 | 2011 2012 2013 | 2014 2015 20186 2017 2018 2019
Frimary energy ' '
Consumption- 12086 | 12380 | 12539 | 12776 | 12880 | 12973 | 13161 | 13385 | 13763 | 13946
World (Mtoe) '
Natural gas ’

Consumption- 2718 | 2784 | 2856 | 2903 | 2923 | 2991 3060 | 3146 | 3312 3378
World (Mtoe)
Gas Share 22% 22% 23% 23% 23% 23% 23% 24% 24% 24%




Trends in Indian Energy Consumption

1.3  When asked as about India’s share of natural gas consumption in the total
energy basket of the country vis-a-vis the global average, the Ministry submitted the
following information:

“As per BP World Energy Stats-2020, sharé of natural gas in indian primary
energy consumption basket is 6.3 % against world average of 24.2%".

1.4  When asked about thefst'é“p-s't'ake'n to increase the consumption of gas to
15% in the next decade, the Ministry submitted the following information:

"Government intends to increase the share of natural gas in the primary energy
basket from present level to 15% by 2030. Govt. has undertaken various policy
reforms to make natural gas as people’s fuel. Brief detalls of policy measures
taken by govt. is as below:

Upstream sector:

+» Introduction of Hydrocarbon Exploration and Licensing Policy (HELP)/ Open
Acreagde Licensing Policy (OALP) replacing NELP/PSC

» Policy Framework to Promote and Incentivize Enhanced Recovery Methods for
Oil and Gas: fiscal incentives and an enabling  ecosystem to improve
productivity of existing fields and enhance overatl production of domestic
hydrocarbons.

« Introduction of Discovered Small Field Policy (DSF) Policy for early monetization
of un-monetized discoveries of National Oif Companies (NoCs)

» National Seismic Programme of Un-appraised areas: proposal for conducting 2D
seismic survey for data Acquisition, Processing and lnterpretation (API) of
48,243 Line Kilo Metres (LKM).

o [ntroduction of New Domestic Natural Gas Pricing Guzdelmes, 2014 to market
link price of domestic natural gas to the international prices.

» Marketing freedom including pricing freedom for the gas produced from
discoveries in High Pressure-High Temperature (HPHT), Deepwater& Ultra
Deepwater in 2016 subject to a ceiling price on the basis of landed alternative
fuel.

» Pricing and marketing freedom to producers of natural gas from coa! seams
(CBM) in 2017.

Since 2014, Govt. has taken various steps through policy interventions. and
monetary support to promote use of natural gas in Midstream and Downstream
sectors fo maximize the coverage' of natural gas to the country’s population.
Details are as follows; : '
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Midstream Sector:

Government of India has identified the requirement of development of additional
17000 Km of Gas Pipeline and various pipeline sections to complete the Gas
Grid. Petroleum and Natural Gas Regulatory Board (PNGRB) has authorized

" pipelines, which are at various stages of execution.

Construction of Natural Gas Grid & 40% Capital Subsidy for construction of
Jagdishpur-Haldia-Bokaro-Dhamra pipeline (JHBDPL) — project popularly
known as Urja Ganga. Extension of JHBDPL to Guwahati (BGPL) connectlng
NE India to national gas-grid.

Formation of a Joint Venture (JV) company, named Indradhanush Gas Grid Lid,
to develop North East India Gas Grid of about 1650 Km in a phased manner at
an estimated cost of about Rs. 9265 Crore. Capital grant of 60% (Rs. 5559 Cr.)
approved for North East India Gas Grid.

Downstream Sector:

9™ round of CGD bidding covering 86 GAs and 10th CGD bidding coverlng 50
GAs have been successfully completed in 2018. With conclusion of 10" CGD.
round, CGD coverage will cover about 70% country’s population spreading over
53% of India’s area.

Pan-India CGD coverage has been expanded from 34 Geographical Areas (GAs)
spread over 66 districts (partial/full) in May 2014 to 232 GAs spread over 407
districts till February 2020

11" round of CGD bidding round is under pubhc consultation.

Gol is working closely with QOil & Gas companies ‘along with its~Joint Venture/
subsidiary CGD companies who have firmed up plans to expand the .coverage
of PNG network to achieve additional 1 Crore PNG households by 2024 (From .
Oct'19 level).

MoPNG vide guidelines dated 14.11.2013, 03.02.2014 & 20.08. 2014 ensured no
cut in gas allocation/supply to city gas distribution (CGD) entities for PNG
(Domestic) and CNG (Transport) purpose. . :

Draft CGD policy to be adopted by states '

Public Utility Status granted to CGD Projects by Mmlstry of Labour and
Employment (MoLE).

Ministry of Defense (MoD) has |ssued gwdelines for use of PNG in its r931dent:al
areas/unit lines

Dept. of Public Enterprlses (DPE) has issued gwdellnes to Public Sector
Enterprises (PSEs) to have the provisions of PNG in their respective ReS|dent|a[
complexes. ‘

Ministry of Housmg & Urban Affairs (MOHUA) has directed to CPWD & NBCC to
have the provisions of PNG in all Government Residential complexes.

SATAT scheme to promote Bio-CNG assuring fixed price for compressed Bio
Gas producers by PSU OMCs and GAIL".

~




1.5

When enquired about the action plan before the Ministry to increase the gas

production in the country, the Ministry submitted the following information:

(i)

(ii)
(iii)
(V)
(V)
(vi)
(vii)
(viii)

(%)
)

{xi)

(xii)

(xiii)

“As per the present policy, Government is meeting the entire requirement of
CNG (Transport) and PNG (Domestic) segment of CGD networks by supplying

. domestic gas, under no cut category, which is cheaper than imported gas.

Further, Government has taken éeveral policy measures/initiatives to enhance -
exploration & production of oil and gas ln the country which include:

Pohcy for Relaxations, Extensions and- C!arlflcanons under Production Shanng
Contract (PSC) regime for early monetization of hydrocarbon discoveries, 2014
Discovered Small Field Policy, 2015

Hydrocarborn Exploration and Licensing Policy, 2016

Policy for-Extension of Production Sharing Contracts, 2016 and 2017

Policy for early monetization of Coal Bed Methane, 2017

Setting up of National Data Repository, 2017

Appraisal of Unapprised areas in Sedimentary Basins -

Re-assessment of Hydrocarbon Resources .

Policy framework to streamline the working of Production Sharing. Contracts in
Pre-NELP and NELP Blocks, 2018

Policy to Promote and incentivize Enhanced Recovery Methods for Oil and Gas
Policy framework for exploration and exploitation of Unconventional
Hydrocarbons under existing Production Sharing Contracts, Coal Bed Methane
* contracts and Nomination fields, 2018.

Grant of Marketing including pricing freedom, on natural gas production from
High Pressure-High Temperature (HP-HT) reservoirs and deepwater and ultra
deep water areas (with ceiling), gas produced from CBM blocks, blocks
awarded under Hydrocarbon Exploration and Licensing Policy (HELP) and
Discovered Small Fields (DSF) Pollcy, commercial gas produced from North-
Eastern Region (NER) on or after 1% July, 2018 and also in those new gas
discoveries whose Field Development Plan (FDP) has been approved after
February, 2019. To incentivize additional gas production from Administered
Price Mechanism (APM) fields, reduction in royalty by 10% of the applicable
royalty has also been granted on the additional production over and above
business-as-usual scenario.

In addition, Government in February, 2019 approved major reforms in
exploration and licensing policy fo enhance. exploration activities, atiract
domestic and foreign investment in unexplored/unallocated areas of
sedimentary basins and accelerate domestic production of oil and gas from
existing fields. The policy reforms inter alia aim to boost exploration activities
with greater weightage to work programme, simplified fiscal and contractual
terms, bidding of exploration biocks under Category 1l and Il sedimentary .
basins without any production or- 'revenue sharing to Government. Further,
reforms envisage simplified fiscal incentives and incentivizing gas. production
including marketing and pricing freedom. The policy also provides more
functional freedom to National Oil Companies for collaboration and private

A




sector participation for production enhancement methods in nomination fields.
Streamlining approval processes and promoting ease of doing business
including electronic single window mechanism is also an important aspect of
policy reforms.

(xiv) In November 2018, PNGRB conducted the 10" round of bidding for CGD
network. After completion of the bidding, total of 232 GAs in 407 districts (27
states /UTs) covering 53% of the area and 71% of population in the country will
have access to CGD network.

(xv) Domestic gas, wherever applicable, is allocated under various gas utilization
policies framed from time to time. Creation of free gas market through gas
trading hub(s)/exchange(s) is desirable to unleash competition and promote
efficiency across sectors. In this regard, it has been conceptually agreed to
create a free gas market by - Allowing trade of domestic gas through Gas
Trading Hub(s)/Exchange(s), and Establishing a Transport System Operator
(TSO) with the sole responsibility of developing and operating the National Gas
Grid on common carrier/contract carrier principle.

(xvi) PNGRB has so far authorized around 32,600 Km of natural gas pipelines in the

- country. Out of these pipelines a total length of about 17,100 Km pipelines are
operational and about 15,500 Km are under various stages of construction.
About 15,500 Km of Natural Gas Pipelines are expected to be added to the
country’s existing pipeline infrastructure by 2024-25, The existing and upcoming
pipelines will be a part of the basic National Gas Grid in the Country”.

Demand-Supply Issues

1.6 When asked to furnish details of availability of natdra[ gas from various: sources’
including imports indicating the share of each source in the country vis-a-vis demand

during the last three years, in written reply it was submitted that:

“The source-wise supply details for the last three years (as per PPAC) is
enclosed as Annexure-l,

The details of LNG |mports durmg the last three years (as per PPAC) is
enclosed as Annexure-[l. ,

The details of natural gas consumption in the country during the last three years
(as per PPAC) is enclosed as Annexure-lil”,

1.7 When enquired about the methods followed for the import of natural gas and the
global practice, in this regard the Ministry_submitted'the following information:
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"GAIL imports natural gas based on approved guidelines. Further, the
guidelines describe the sourcing methodology based on following types:

. Spot Transactions — Sourcing of a cargo that shall be delivered upto a
12- month period.

» ' Strip Transactions — Sourcing of 2 or more cargoes in a smgie case that
shall be delivered upto a 12-month period.

° Short-Term Transactions — Sourcing of volume in a single case where
the cargoes shall be delivered over a period of more than 12 months and upto
36-months starting flom the dehvery of 1% cargo, irrespective of the number of
cargos.

. Medium-Term Transactions - Sourcmg of volume in a single case where
the cargoes_shall be delivered over a period of more than 36 months and upto
60-months starting from the delivery of 1% cargo, irrespective of the number of
cargos. .
° Long-Term Transactions - Sourcing of volume in a smgle case where
the cargoes shall be delivered over a period of more than 60-months period
starting from the delivery of 1% cargo.

Further, the above categorizations have been made based on expenence
gathered over the years .

The nature of transaction could vary from country to country. Example: Long
term LNG contracts with USA based entities has destination flexibility (i.e.,
Buyer has a choice of delivering the cargo to any global destination) while the
Qatar /Australian contracts are generally have fixed destinations of delivery.

While most companies sourcing processes are confidential in nature, they may
be broadly divided into enquiries and bilateral discussions depending on the
volumes, tenure and the organizational preference”. '

1.8 The Committee further wanted to know the mode of import of natural gas done in

the country, to which the representative of the PNGRB stated that:

“There are both types of systems. What we call it like there are long-term
contracts where the price is fixed on a benchmark basis. [f the crude oil price is
50 dollars, 12 or 13 per cent of that will be LNG price. So, those are long-term
contracts. Then, there is a spot market of LNG. The spot market keeps on
varying. Currently, it is in the range of 6-7 dollar per mmBtu but at one stage it
has gone down to two dollars also. So, these are spot markets. But in ¢ase of
India, the major contracts are long-ferm confracts and short-term contracts are
less”.




%

1.9 The Committee desired to know how the LNG is being imported into the country
and the various regulatory norms applicable, to which the representative of the PNGRB

during the oral evidence submitted as under:
o !

“We do not have any transnational pipeline. So, whatever gas we are importing
is coming as LNG, Liquified Natural Gas. This LNG can be imported only by
people who are having LNG terminals in India. The major player is Petronet
LNG which is a joint venture of Qil PSUs. So, 50 per cent is held by the Oil
PSUs and the remaining 50 per cent is with the public. So, it is both a public
company and a private company. So, the major part of gas import is done by
them. Then, all our oil companies, including GAIL, Indian Oil, BPCL, HPCL, are
importing it. Some LNG is also imported by GSPL which is a Gujarat State
company antl some by private companies also, like H-Energy. It depends upon
the use. If it is a large consumer, they can also import their own requirement
directly from foreign sources and then they use the liquefaction facilities here in
India. They use the pipeline facility and take the gas to their plant. So, it is
mainly done by public sector companies”.

1.10 When asked about the availability of gas to meet the projected demand in future,
the representative of the PNGRB stated that:

“... 75T P IR Y ST S @7 7 SrET §, 98 50 Wie TR I SeUIeH # &iiR 50
wie % gl & 1T BRa 81 efR-eR g arer wfRrd ae & e e e Wit A
51 HfeTery < exIe oM offebT e o Ay 7t wpeft Y &1 eret <l WY Wit qe o1 N
o7 81 safery Wt o qarr=iY TET &1 SR <o & TR BT et gt € Al & Sl IRy gUIE
Cageuil

111 The Committee wanted to know about the steps being taken to ensure

adequate supply of gas to meet the demand, the Ministry submitted the fot[owihg
information: ) |

“To bridge demand supply gap due to decline in the availability of domestic gas,
GAIL & other importers (GSPC, I0OCL, BPCL etc.) have contracted for supply of
sufficient amount of imported LNG (RLNG). Accordingly, there is no shortage in
the availability of gas in the country. However, imported LNG (RLNG) is often
costlier than domestic gas because of regasification and other import related
components and because it is based on international market conditions.

Further, to incentivize the production of indigenous natural gas in the country,
Gol brought various policies such as:

+ Discovered Small Field Policy (DSF), in 2015

Ter




o

Hydrocarbon Exploration and Licensing Policy (HELP), in 2017

Marketing including pricing freedom for the gas to be produced from discoveries
in Deepwater, Ultra Deepwater and High Pressure-High Temperature areas, in
2016 -

Policy Framework for Early Monetization of Coal Bed Methane (CBM), in 2017
~Natural Gas Marketing Reforms, in 2020”,

Sectoral Allocation and Consumption of Gas

L. Sectoral Allocation 7

1.12 When asked to furnish a note on the sectoral demand and allocation of
natural gas to various sectorsfindustries and source of gas, the Ministry submitted

the following information:

FY 2020-21
Sector | Domestic | RLNG Total
Fertilizer 17.96. 30.76 48.72
Power 19.92 9.76 29.68
cGD 13.08 12.21 25.29
Others 16.12 3393 | . 50,05
Total 67.08 86.66 153.74

Source: PPAC Monthly Report on Natural Gas, April 2021(unit missing)

Domestic Gas: Domestic gas supplied to different end users is broadly
comprised of the following categories:

A.APM Gas

+» The APM gas was allocated to various customers in priority sectors by the
erstwhile Gas Linkage Committee (GLC). GLC was constituted on 22nd of July
1991 under the chairmanship of Secretary (P&NG) with inter-alia responsibility
of recommending requests for allocation of natural gas by downstream
consumers. GLC made a total allocation of around 120 MMSCMD gas from
nomination fields allocated to ONGC & OIL by the Government.

o Subsequently, MOP&NG vide order dated 20.06.2005 nofified new gas allocation
and pricing policy, which inter-alia provide that the available APM gas will be
supplied to the power and fertilizer sectors against their existing allocations as
well as {fo specific end users committed under court orders/small consumers
having allocations up to 0.05 MMSCMD at APM price. In the backdrop of above
policy dated 20.06.2005 and since no further allocable natural gas was
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available for allocation, GLC was wound up vide order dated 09.11.2005.
During FY 2020-21, around 23.13 MMSCMD of APM gas was supplied by -
GAIL.

B.Non-APM/MDP Gas L

,'MoP&NG vide order dated 28.06.2010 issued gundelmes on pricing and
commercial utilization of Non-APM gas produced by National Qil Companies
(NOCs). As per the said guidelines, while quoting decision of Empowered
Group of Ministers (EGoM) for NELP gas, MoP&NG directed NOC's producing
non-APM gas to approach customers in the following order of priority: -

a) Gas based fertilizers plants

b) LPG plants.

c) Power plants supplying to the grid.

d) City Gas Distribution systems for domestic & transport sectors.

e) Steel, refineries & petrochemicals plants for feedstock purposes.

f)y City Gas Distribution systems for industrial & commercial customers.

g) Any other customers for captive: & merchant power, feedstock of fuel
purposes.

MoP&NG vide guidelines dated 14.11.2013, 03.02.2014 & 20.08.2014 placed
Gas Allocation/Supply to City Gas Distribution (CGD) entities for PNG
(Domestic) and CNG (Transport) purpose under no cut category. In view of the
MoP&NG guidelines to meet the demand of CGD sector, cuts are being applied
on domestic gas (Except NELP gas) being supplied to non-priority sectors and
power sector. During FY2020-21, ajound 18 MMSCMD of Non-APM.gas was
supplied by GAIL.

C. Gas purchased under Pre-NELP/NELP PSCs

During FY 2020-21, about 0.72 MMSCMD of Ravva JV gas was supplied by
GAIL to designhated customers In addition, GAIL is also supplying around 0.04
MMSCMD of gas from PY-1 fields of Hindustan Qil Exploration Limited (HOEC)
to customers.

MoP&NG has also allocated gas from NELP fields of Madanam in Cauvery
Basin and Uber & Aliabet flelds in South Gujarat to GAIL to supply in line with
NELP priority order

D. Gas purchased from Deep Water, High Temperature High Pressure fields:

The developers of domestic gas from deep water, ultra-deep water and High
Pressure- High Temperature (HTHP) fields have been given marketing and
pricing freedom subject to ceiling price of gas declared by Production Planning
and Analysis Cell (PPAC) on half yearly basis as per MoP&NG guidelines dated
21.03.20186. In recent years RIL-BP and ONGC have come out with open
tenders to sell gas from their HP-HT fields in KG basin. The gas was purchased
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o

by various buyers across the country including GAIL through participation in
tenders and at various price levels,

E.Domestic gas Purchased from Coal Bed Methane (CBM) blocks.
As per MoP&NG guidelines dated 11.04.2017 on early monetization of CBM
gas, contractors of CBM blocks have been given pricing and marketing freedom
to sell the CBM gas in domestic market at arm’s length price discovered through
tenders. : - ‘

Further, to meet shortfall on account of declining domestic gas production from
APM & NAPM fields, LNG is imported through Open General License (OGL) by
different suppliers. Both private and government companies are in the business
and are importing LNG from various international sources. End users are free to
contract RLNG from supplier of their choice as per the agreement”.

1 1 3 When asked about the details of natural gas that have been allocated to various

industrial sectors during the last five years, the Ministry submitted the following

information:

- “Due to ageing of the field the domestic gas production from existing gas
-producing fields of National Oil Companies i.e. ONGC, OIL is declining over a
period of time. Accordingly, supply as per availability is being made from
nominated field as per gas ulilization policy issued from time to time.
Government has accorded priority to CNG (Transport) & PNG (Domestic)
segments. GAIL has been entrusted to meet upto 110% of CNG (T) and PNG
(D) segments.

During last five years, this Ministry has allocated gas from ONGC field to other
entities and GAIL for further supplying it to all technically feasible priority sector
consumers [viz. CGD, Fertilizers (Urea), LPG, Grid connected Power Sector
etc.] as under:

Nomination fields

Date Field Name Quantity (MMSCMD) Customer

Sr.
No
1. 15.03.2016 . | Ramnad 108 SPIC
2. 02.08.2017 | Daman field, Western | As per field profile, (peak 9.7) GAIL
offshore '
NELP Fields
1. 08.02.2017 | Madanam 0.66 GAIL .
2. 26.03.2018 | Nagayalanka, KG | 0.09 MEIL, RAK Ceramics & Sentini
Basin Sanitarywares (P) Ltd. .
3. 126.03.2018 | Aliabet, Ankleshwar 0.35. GAIL
4. 26.03.2018 | Uber, Ankleshwar 0.04 GAIL
Others '

1

[ 31.05.2019 | Panna-Mukta | As per field profile, (peak 3.36) | GAIL




12

1.14 On being asked as to which agency lays down the policy guidelines in this
regard, the Ministry submitted the following information:

“Based on GL.C, EGoM and other MoP&NG allocations, GAIL supplies domestic

"~ gas to various sectors like Power, Fertilizer, CGD, LPG, Petrochemicals, -
Refineries, Ceramic, Tea Garden, Glass Industries across the country. Policy
guideline supply of domestic gas is being laid by Gol/MoP&NG. Additionally,
imported LNG/RLNG is supplied based on bilateral agreements between GAEL
and its customers”.

Il. Sectoral Consumpfion

- 1.15 . Sectoral Consumption of natural gas as per the information available with PPAC
in fast two years ilnclud'mg RLNG is as under: -

(Figures in MMSCM)

Sector 2018-19. 2019-20 (P)
(1) @ | @

{a) Energy Purpose
Power ‘ 12005 10796
Industrial ' : 944 568
Manufaéturing 142 132
City or Local Natural Gas Distribution Network :
incl. Road Transport ) 902068 | — . 10764
Agriculture (Tea Plantation) o ] 192 200
Internal Consumptlon for Pipeline System 541 525
Refinery ) , 7047 7805
Miscellaneous . 3393 4166
Total (a) ' ' 33470 34957
(b) Non-Energy Purpose |
Fertilizer Industry 14987 |- 16083
Petrochemical s ' - 3386 3567
Sponge Iron L e 1124 708
LLPG Shrinkage . , 874 858
Total (b) T 20370 21216
Total Sectoral Sales (a+h) : 53840 56174

.’1 18  When asked to furnish the state-wise Volume of consumption of natural gas in
its various forms by various consumers in public, private and domestic
sectors, category wise, during the last three years, the Ministry submitted the
following information;:
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“Based on the information submitted by CGD entities to PPAC, State wise

PNG & CNG gas consumption data from the FY 2019-20 (H1 & H2) and the
FY 2020-21 (H1) is attached herewith as Annexure-IV”".

Pipeline Projects under National Gas Grid

1.17 ‘When enquired about the main objectives behind National Gas Grid, the Ministry
submitted the following information:

“The existing major cross-country Natural Gas Pipelines are transporting natural
gas towards the West, North and East (under execution) parts of India. At
present, there is not sufficient connectivity of these pipelines to Central India,
North-East and part of East Coast with various sources in other parts of India.
There are also few isolated networks in the southern region. Hence, a need for
National Gas Grid (NGG) was felt, to ensure availability and distribution of
natural gas across the length and breadth of the country, which aims to remove
regional imbalance within the country with regard to access to natural gas and
providing clean and green fuel throughout the country. Further, the NGG will
connect gas sources to major demand centers and ensure availability of gas to
consumers in various sectors and development of City Gas Distribution
Networks in various- cities for supply of CNG and PNG. Very importantly, the
NGG will also help to manage any demand fluctuation impacting pipeline
hydraulics”. ;

1.18 When asked about the total length of Natural Gas pipeline infrastructure required
to be laid under National Gas Grid and the total length of pipeline infrastructure
completed till date, the Ministry submitted the following information:

"With the aim to create National Gas Grid, PNGRB has authorized
approximately 33,548 Km Natural Gas Pipeline Network across the country, as
on 30.09.2021. Out of this, 20,227 Km length of natural gas pipelines including
spurlines are operational. A total of 15,004 Km pipeline is under various stages
of construction.

About 15,500 Km of Natural Gas Pipelines are expected to be added t{o the
country’s existing pipeline infrastructure by 2024-25. The existing and upcoming
pipelines will be a part of the basic National Gas Grid in the Country. However,
development of the NGG is a continuous process and the expansion of pipeline
infrastructure is done based on gas demand assessment of various regions”.

1.19 When asked to provide details w.r.t. Liquefied Natural Gas (LNG) imports, LNG
terminal capacity and upcoming LNG termihals in t_he country, the Ministry submitted the

following information:
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~ “As per the information submitted by the entities to PPAC, as on 31.03.2020 for
the FY 2019-20, 33867 (P) MMSCM liquified natural gas was imported into the
country. LNG terminal capacity reported to PPAC as on 31.03.2020 was 425

MMTPA.

LNG TERMINAL [NFRASTRUCTURE {capacity and upcoming terminals)

No. TERMINAL DEVELOPERS ?ﬁmgg\"
Existing Terminal
1 Dahej Petronet LNG Limited 17.5
2 Hazira Royal Dutch Shell, Total Gaz Electricity 5.0
3 Dabhol* GAILNTPC 1.7
4 Kochi Petronet LNG Limited 5.0
5 Ennore Indian Oil Corp 5.0
6 Mundra GSPC, Adani 5.0
TOTAL EXISTING 39.2
Under construction
.7 | Jaigarh FSRU) H Energy 4.0
8 Dhamra Adani ' 5.0
9 Jafrabad (FSRU) Swan 5.0
10 Chhara HPCL & Shapoorjl Pallonji ' 50

TOTAL UNDER- CONSTRUCTION iconstructton completed 19.0

| GRAND TOTAL — 61.5

(*Name plate capacity is 5 MMTPA but in absence of the breakwater the terminal can
only operate at ~1.7 MMTPA)

1.20 The Committee further wanted to enquire about the criteria adopted for
creation of gas pipeline infrastructure and which agencies are involved therein,
the Ministry submltted the following information: |

“Petroleum and Natural Gas Regulatory Board (PNGRB) is the Regulator which
grants authorization for development of new pipeline infrastructure in India. The

. entity desiring to develop gas pipeline submits the Expression of Interest to
PNGRB along with requisite ‘details of the proposed pipeline. PNGRB on suo-
motu basis also invites bid for development of pipeline on any route across
india. As regards to gas demand, the entities carry out detailed survey of gas
demand assessment falling enroute of the any proposed pipeline. Based on the
demand assessment, entity submit the Eol to develop such Natural Gas
pipeline. .

However, PNGRB has entered into an ag'reement with United States Trade
Development Agency (USTDA) with the approval of Government of India for
conducting a study on Technica! Assessment of the Nationa! Gas Grid in India.
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The said study is being executed through the contractor, ICF Resources, LLC,
USA. One of the key objectives of the said study is to update the gas demand
analysis, including anchor consumers, industries, city gas distribution, and
emerging demand centers such as CNG and LNG for road transport. ICF is
expected to submit its report shortly”. :

1.21 When asked about the sanctioned amount for pipeline projects under National

Gas Grid since its inception and how much has been spent till date and details of the

expansion along with funds-earmarked in this regard, the Ministry submitted the

following information:

"Presently, following projects are being executed by GAIL, IOCL and IGGL
under “National Gas Grid™:

S| Length | Sanctioned noraunt | carmarkod
No. -Pipeline Project Entity (Kms.) ARmo(L;nt (Rs Cr.) in BE 20-21
o | (Rs.Cr.) : (Rs. Crore)
Jagdishpur-Haldia &
1 Bokaro-Dhamra(Phase 1905 y : 5000 1390
283) 2214
2 | Barauni - Guwahati 729 1670 430
3 Dhamra-Haldia 240 1030 - 100
Kochi-Koottanad-
4 Bangalore- 887 5909 31560 230
Mangalore{Ph-Ii}) GAll
5 | Vijaipur-Auraiya (VAPL) A 352 288 1430 210
8 | Angul-Srikakulam 690 2658 3 800
Mumpai - Nagpur ~ L
7 Jharsuguda 1755 7844 e 500
Sultanpur-Jhajjar-Hissar :
8 section of CJHPL 135 827 13 150
Haridwar-Rishikesh- :
9 | Dehradun section of 54 218 48 25
DBNPL ]
Ennore-Thiruvallur-
- | Bangalore- : :
10 | Nagapattinum- Madurai {OCL 1444 6025 2815 1314
— Tuticorin Natural gas
pipeline . ' —
11 | North East Gas Grid IGGL 1665 9265 37 464
9856 48371 14166 5643

Total
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Further, various pnvate entities are also laying gas pipelines under Nat:onai
Gas Gnd”

1.22 When asked to provide details about the entities that have been involved either
directly or indirectly in the production, supply, marketing and distribution of natural.gas- -
in the country, the Ministry submitted the following information:

“The major Government entities involved in production, supply, marketing and
distribution of natural gas in India are as below:

() Oil and Natural Gas Corporation Limited.
(iij  Oil India Limited.

(i)  GAIL (India) Limited.

({iv)  Indian Qil Corporation Limited.

(v)]  Hindustan Petroleum Corporation Limited.
(vi)  Bharat Petroleum Corporation Limited.

In addition to the above mentioned major CPSEs, their subsidiaries/Joint
Ventures are also involved in the production, supply, marketing and distribution
of natural gas in the country”.

1.23 When asked to furnish the updated status on funds utilized out of
sanctioned amount for pipeline projects under National Gas Grid since its operation
til date and by when the fund will be fully utilized, the Mmlstry submitted the

iollowmg information:

“The total fund sanction by the Govt. till dated is Rs. 1030 crore out of
which Rs. 180 crore was released on 31.03.2021 and Rs. 850 crore
was released on 22.06.2021. As per information submitted by IGGL,
as on 15.06.2021, the total Govt. Grant utilized is Rs. 249.6 crore.

The remaining Rs. 780.4 core shall be ut;llzed by the end of the FY
2021-22". )

1.24 When asked about the details of gas -pipeline laying projects that have been
received budgetary support in the form of viability gap fund (VGF) till date, the Ministry
- submitted the following information: |

“CCEA has approved Capital Grant/ VGF for following gas pipeline projects:

(i) Jagdishpur-Haldia & Bokaro-Dhamra Pipeline;: CCEA has approved Capital
grant of Rs. 5176 Crores (40%-of the estimated project cost of Rs. 12,940
crores) to GAIL (India) Ltd. -
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E'N

(i) North East Gas Grid Pipeline: Capital grant of Rs.5559 Crores (60% of the

estimated project cost of Rs.9,265 crores) has been approved by CCEA. M/s
[ndradhanush Gas Grid Limited (IGGL) is executing North East Gas Grid
Pipeline Project which is a Joint Venture company formed by equal participation
(20% each) from GAIL, indian Oil Corporation Ltd. (IOCL), Oil India Limited
(OIL), Oil -and Natural Gas Corporation Limited (ONGC) and Numaligarh
Refinery Limited (NRL)".

Requiatorv framework

1.25 The Committee soug-hf d'éta-i]é about. policy guidelines/framework being

envisaged by the government for the promotion of natural gas in the country, the

Ministry submitted the following information:

“Both Private and Government Entities have substantial role in the entire gas
value chain in the country as detailed below:
‘Production:

To incentivize the production of domestic gas in the country, Gol brought

- various poI:mes such as: .

L

Discovered Small Fleld Policy (DSF), in 2015

Hydrocarbon Exploration and Licensing Policy (HELP), in 2017

Marketing including pricing freedom for the gas to be produced from discoveries
in Deepwater, Ultra Deepwater and High Pressure-High Temperature areas, in

- 2016

Policy Framework for Early Monetization of Coal Bed Methane (CBM), in 2017
Natural Gas Marketing Reforms, in 2020

The policy initiatives were taken with the objective of incentivizing investment of
private sector in upstream natural Gas production in the country. Private
companies currently doing natural gas production in India include; Reliance
Industries Limited - BP; Vedanta Ltd.; Essar Qil and Gas Exploration and
Production Limited; Hindustan Qil Exploration Co. Ltd.

Marketing:

Domestic Gas RLNG Total
{(MNSCMD) (MMSCMD) (MMSCMD)

Natural Gas consumption in India during o
FY 20-21 7812 (46%)

90.03 (54%) 166.15

Natural Gas consumption in India during _
FY 20-21 by Downsiream Consumers| 67.07 (44%) 86.67 (56%) 163.74
{excluding IC by upstream producers)

Source: PPAC
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Natural gas demand in India is being fulfiled through domestic gas production
and LNG sourced from overseas and brought to India in LNG ships.

Earlier marketing of domestic natural was done only by Government PSUs
based on the allocation of gas.done by MoP&NG. However, there have been

- various reforms done by Govt of India and now the producers of natural gas
from specified type of fields have been given marketing and pricing freedom
wherein the producers invite bids sale for the gas produced by them. These
producers include both Private and Govt companies.

Further, the demand supply gap in the country is met through imported LNG. In
India, LNG is imported through Open General License (OGL). Both private and
government companies are in the business and are importing LNG from various
international sources and they are free to sell/ consume the same as per their
requlrement tie-ups.

Various private companies that are presently in the business of natural gas for
both reselling as well as for meeting captive demand are — Adani Total Private
Limited; Shell Energy India Private Limited; H-Energy Private Limited; Torrent
Power Limited; Adani Gas Limited; ArcelorMittal Nippon Steel India Limited;
Reliance Industries Limited; India Gas Solutions.

These LNG brought by these parties is re-gasified at various LNG terminals in
the country- Dahej (17.5 MMTPA), Hazira (6 MMTPA), Kochi (5 MMTPA),
Dabhol (1.9 MMTPA), Mundra (5 MMTPA), Ennore (5 MMTPA), H-Energy
Jaigarh (4 MMTPA), to be commissioned shortly). Most of these exrstmg and
upcoming LNG Terminals are owned by private compames

Supply/Transportation:

PNGRB has framed Petroleum and Natural Gas Regulatory Board (Authorlzmg
Entities to Lay, Build, Operate or Expand Natural Gas Pipelines) Regulations,
2008. Under the aforesaid regulations entities desirous of laying, building,
operating or expanding a natural gas pipeline may submit an expression of
interest to the Board in the form of an application along with an application fee
as specified under the PNGRB Regulations. Also, the Board may suo-motu
initiate a proposal inviting entities to participate in the process of selection of an
entity for laying, building, operating or expandmg natural gas pipelfine along any
route.

Hence, there is no restriction on Private Companies from participating in the
bids invited by PNGRB for development of any Natural Gas pipeline network.

In the midstream sector, there are a number of private firms who have laid
natural gas pipelines in the country which is used for transportation of Natural
Gas from various sources to the consumption/ demand centers NG pipelines
laid by private firms are as under:

. Pipeline Infrastructure Limited: East West Pipeline (EWPL)
« H-Energy Gateway Private Limited:
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a.Jaigarh to Dabhol Tie-in pipeline;
b.Jaigarh-Mangalore P/L;
¢. Kanai-Chhata P/L

-

» Reliance Gas Pipelines Limited: Shahdol-Phulpur P/L
» Other Dedicated Pipeline/ Tie-in P/L: Essar, Torrent, RIL, KEI-RSOS etc.
City Gas Distribution:

in -the downstream CGD business also there are a number of private firms
which are involved in distribution -of natural gas in a number of Geographical
Areas. As of now PNGRB has authorized 230 GA’s to different entities including
Public and Private sector for development of CGD network in the Country.

Some of the major private entities in CGD business are - Torrent Gas Pvt Ltd;
Adani Gas Limited; IOAGPL; Think Gas etc”.

1.26  When asked about the role of states in the expansion of National Gas Grid, the
Ministry submitted the following information:

“‘PNGRB had notified the regulation for authorization viz. PNGRB (Authorizing
Entities to lay, Build, Operate orExpand Natural Gas Pipelines) Regulations,
2008 'in which Regulation 4(1) and 4(2), Regulation 5, and Regulation 7
specifies the selection of entity and bidding criteria.

Similarly, Regulation 6 (Invitation by Board for laying, building, operating or
expansion of natural gas pipeline) states that the Board may suo-motu form a
view regarding the development of a natural gas pipeline in a specific area,
region or roufe, and in such a case, the procedure as specified in regulation 5
(except aspects relating to the expression of interest shall be replaced by
project details as prepared by the Board) shall apply.

Following above Regulation, PNGRB is authorizing various new pipelines which
will be part of a natural gas grid. Apart from the above, Regulation 17 is
included for acceptance of the pre-PNGRB authorization of Central Govt.
Similarly, Regulation 18 is also introduced for the entity who had laid the
pipeline with any other authorization before the appointed day i.e., 01.10.2007.

Moreover, PNGRB Act, 2006 has provision for Central Govt. to issue policy

directions to PNGRB. Under this section, the Central Govt. issued direction to
authorize Bokaro - Dhamra as a part of its previously authorized Haldia —
Jagdishpur pipeline. Similarly, Government also issued policy direction to
PNGRB to authorize Indradhanush Gas Grid Limited (IGGL) for 1656 km North
East Gas Grid which will be part of National Gas Grid.

The State Governments have a paramount role in facilitating speedy and timely
completion and operation of gas pipeline, city or local natural gas distribution
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network projects by facilitating ROU and ensuring various statutory and other
clearances on a fast track basis”.

Status .of Pipeline Projects

1.27 The Commitiee while noting that 9856 kms out of 15,500 kms length of
National Gas Grid being executed by GAIL, IOCL and IGGL is under various

stages of construction, sough‘t to know the information with respect to remaining

5000 kms of pipelines, the Ministry submitted the following information:

“With the aim to create nationwide gas g¢rid, PNGRB has authorized
approximately 33,764 Km Natural Gas Pipeline Network across the country, -as
on 31.03.2021. The authorized NGPL entity is allowed to lay spur lines as per
the provisions of the regulations. Accordingly, 19,998 Km of natural gas
pipelines are operational and 15,369 Km are under various stages of
construction, as on 31.03.2021. This length includes dedicated natural gas
pipelines, spur lines, tie-in connectivities, sub-transmissions pipeline and
- additional spur lines laid in the tariff corridor of the natural gas pipelines”.

1.28 The Committee wanted to know about-the -steps taken to connect the

different pipelines to various parts of India, the Ministry submitted. the following

information:

i

1.

“Steps taken to connect gas pipelines in Southern India with various
sources are as follows:

In order to connect Southern India, PNGRB in May, 2011, authorized 1,104 km
Kochi-Koottanad- Bangalore-Mangalore Natural Gas pipeline “to GAIL (India)
Limited which emanates from Kochi and terminates at Mangalore.

PNGRB in July, 2014, authorized 275 km of Kakinada — Vizag —Srikakulam
Natural Gas pipeline to Andhra Pradesh Gas Distribution Corporation Ltmlted
which emanates from Kakinada and tetiviinates at Srikakulam.

PNGRB in December, 2015, authorized 1431 km of Ennore-Tuticorin Natural
Gas pipeline to Indian Oil Corporation Limited which emanates from Ennore and
terminates at Tuticorin,

PNGRB in February 2018, authorized Kakinada-Vijayawada-Nellore Natural Gas
pipeline (KVNPL) fo IMC Limited, which emanates from Kakinada and
transverses through Rajahmundry-Vijayawada-Guntur- Ongole and terminates at
Nellore. ~
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.

PNGRB in July, 2019, authorized 690 km of Srikakulam - Angul Natural Gas
pipeiine to GAIL (India) Limited which includes the length of Trunk line and Spur
lines. It emanates from Srikakulam and transverses through Ganjam-Nayagarh-
Khordha-Cuttack-Dhenkanal and terminates at Angui.

. Steps taken to connect gas plpelmes in Central India with various sources

are as follows:

To connect the Central India with National Gas Grid, PNGRB, in May, 2020, -
authorized Mumbai-Nagpur-Jharsuguda Natural Gas pipeline to GAIL. Apart from
that, Pipeline Infrastructure Limited (PIL) is operatmg 1460 km long East-West
Natural Gas pipeline.

Further, PNGRB has also authorized GSPL India Transco Limited (GITL) to
develop Natural Gas pipeline from Mallavaram-Bhopal Bhilwara via Vijaipur. All
three said pipelines have provision to ‘inter connect to various gas pipelines
existing on Western and Eastern Coast of India.

Steps taken to connect gas pipelines to North-Eaét and part of East Coast
with various are sources:

To cater to the requirement of Morth-East and part of East Coast, GAIL is
developing 3546 km long Jagdishpur-Haldia-Bokaro-Dhamra Natural Gas

-pipeline (JHBDPL) transverse through Uttar Pradesh, Bihar, Jharkhand, Odisha,

West Bengal and Assam, which will cater to the various Fertilizer plants, City Gas
Distribution networks (CGD) and Petrochemical piants which are/were stranded
for gas pipeline connectivity.

Besides this, JHBDPL through the Barauni-Guwahati pipeline also connect to
Indradhanush Gas Grid Limited's under construction North-East Grid, which will
cater to eight North-East states namely Assam, Sikkim, Mizoram, Manipur,
Arunachal Pradesh, Tripura, Nagaland and Meghalaya in a phased manner.
PNGRB. in July, 2019, authorized Kanai Chhata - Shrirampur Natural Gas
pipeline to Hooghly Pipelines Private Limited”.

Further, the status of National Gas Grid projects is as under:

- | Sk

Approved

Project )
Project Details Cost Statu_slProgress

(Rs. Cr.)

1 [Kochi - Kooltanad -| 5,900 | Overall Physical Progress: 66.8%.

Bengaluru-Mangaluru _ _ ‘
Pipeline Project Ph-Il ~ |* Kbchi Kootanad Mangaluru Section (450 Kmj:

Commissioned on 23.11.2020 & dedicated to

Total Length — 891 nation by Hon’ble Prime Minister on 05.01.2021.
Km

o . Kootanad Bengaluru Section (441 Km):
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Kerala- 515 Km
Karnataka- 57 Km

Tamil Nadu- 319 Km.

B Approved
Project
Sl. Project Details Cost Status/Progress
(Rs. Cr.) )
States: - Koottanad {(Kerala) to Walayar (Kerala) section (95

Km): Commissioned on 26.04.2021.

- Walayar (Kerala) to Coimbatore (Tamil Nadu)
section (12 Km). Welding completed and lowering of
pipes completed except for 40 mtr. Section

- Coimbatore to Krishnagiri section in Tamil Nadu
(286 - Km): Pre-construction activities being
undertaken. Tendering & ordering under progress.

- Singasandra (Karnataka) to Krishnagiri (Tamil
Nadu) section (48 Km): 22 Km section in Karnataka
commissioned. Remaining 26 Km section lies in{-
Tamil Nadu in which 10 Km lowering completed.

Time Overrun: Yes, (w.rt Original completion
schedule.}

o Original approved Sch.: Dec’12
o Revised approved Sch.: Feb'22

Anticipate;l completion: - _

1 . -
Walayar to Coimbatore ( Kerala & Tamil Nadu)
& Singasandra to Krishnagiri section (Tamil.
Nadu) (38 Km): Progressively by Dec'2021.

- Coimbatore to Krishnagiri section in Tamil
Nadu (286 Km): 30 months from availability of
hindrance free RoU in Tamil Nadu.

» Reason for time overrun: .

- Stiff resistahce from Farmers in Kerala & Tamil
Nadu and Instruction of Govt. Of Tamil Nadu to lay
-the pipeline dlong the Highways led to stalling of
construction activities of KKBMPL Project in the
year 2013. _ :

- With the support from Govt of Kerala project
activities of KKBMPL Project resumed in the state
of Kerala in the year 2015.

- High level “Expert Committee” was formed by Govt.

of Tamil Nadu on 14.12.2015 to study feasibility of
iaying gas pipeline alongside NH/SH/! roads. The
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Pipeline Project

Total Length — 744
Km

States:

Andira Fradesh- 125
Km

Qdisha- 619 Km

"Approved
‘ Project
18l Project Details Cost Status/Progress
(Rs. Cr.)
Expert Committee was re-activated in Oct’17.
- However, despite of several meetings and follow
up by GAIL at various levels, there was no way
forward till March 2020
- 'Govt. of Tamil Nadu conveyed expressidn of
support in March'2020. However, construction
works in the state of Tamil Nadu are still held up
) due to stiff resistance from farmers.
Cost Overrun: Yes, (w.r.t Initial approved cost)
Initial approved cost  : Rs 2918 Crores
Revised approved cost : Rs 5909 Crores
— ¢« Reason for Cost overrun: .
_ - ' Increased cost of laying & associated works
_and other components of project cost due to
significant time overrun of approx. 10 years.
- Significant increase in RoU compensation and
land acquisition cost for stations.
2 | Srikakulam Angul 2,658

Overall Physical Progress: 27.9%
RolU acquisition under progressl.

No time & cost overrun in the project.
¢ Original approved Sch.: July'22

e Anticipated completion: July'22

Challenges in Pipeline Projecis

1.30 When asked about the reasons for delays in Pipeline Projects and whether any

institutional framework has been devised to expedite and resolve, it has been submitted

that:

“Time & coét overrun has been witnessed in Kochi - Koottanad -Bengaluru-
Mangaluru Pipeline Project Ph-Il due to agitation by Farmers in the state of
Kerala (Resolved Now) & in the state of Tamil Nadu (still ongoing).
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GAIL has been following up with the State Govt. for resolution of the farmers
protests affecting the project works. Some of the measures undertaken by Govt.
of Tamil Nadu in this regard are as under:

~ High- level “Expert Committee” was formed by Govt. of Tamil Nadu on
14.12.2015 to study feasibility of laying gas pipeline alongside NH/SH/ roads.
The Expert Committee was re-activated in Oct'17 to discuss the pipeline re-
alignment plan (wherever feaS|b!e) and way forward for the pipeline execution
in Tamil Nadu.

Farmers awareness programme was conducted regarding benefits of Natural
Gas pipeline for the state of Tamil Nadu.

Govt. of Tamil Nadu issued G.O.(Ms) No.54 dt 14.02.2020 for determining Land
& Crop compensation in line with Kerala model for all P&NG pipeline Projects in
Tamil Nadu.

Peace meetings conducted by District administration with the Farmers union in
the Drstnct of Coimbatore and Krlshnagm

However, in spite of the above efforts by GAIL & Govt. of Tamil Nadu, project
works of KKBMPL-II project are still under hold in the state of Tamil Nadu.
Following Mon;torlng, reporting and Issue Resolution Mechanism are being
used: : ~

1

Monitoring status updates and Resolution of issues thru e- Samiksha and e-.
vPragaﬁ Portals.

Periodic reports are being submitted to, Ministry Monltormg Cell compr[smg
issues pertarnmg to the Iand acquisitions.

Periodic monitoring of the progress and issues.of the projects thru monthly
PMO report.

Issues rese[ution based moririto'rirhg by Project Monitoring Group (PMG). Issues
posted on PMG Portal. MoPNG take up the issues with Chief Secretary of thé
States and other concerned authorities.

Escalating issues at District Collector, Secretary and Chief Secretary Level.

Regular review of issues by GAlL at various levels.
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IR

Meeting with various stakeholders including farmers, public representatives,
officials of district administration for resolution of issues”.

~

T~

When enquired about the operational challenges and practical constraints faced

by GAIL in the completion of projects under Natlonal Gas Grid, the Ministry submitted

the following information:

(i)

(i)
(i)

(iv)
V)

(vi)
(Vi)

{viii)
(ix)

“The major constraint being faced by GAIL while implementing pipeline projects
are: e

Delay in acquisition of Right of Use due to non-availability of land ownershtp
records in-Bihar and Jharkhand. _

Dense forest and presence of fringe elements in many districts of Jharkhand.
Long drawn process and delay in getting Forest permission in Jharkhand and
Odisha.

Delay in RoU notification, rate determination by Govt of West Bengal and slow
distribution of compensation to land owning farmers.

Hindrance from Villagers and demand of higher compensation rates, which is
not as per PMP Act.

-Strong resistance in Tamil Nadu by farmers

Hostilé terrain of Western Ghat in Kerala and Karnataka and presence creek,
rivers and large number of water bodies in Kerala.

Absence of single window clearance for various statutory permission in states.
Delay in deputing Competent Authority by state authority for land acquisition
activities”.

-1.32  On being asked about the factors responsible for delay in implementation of the

Jagdishpur-Haldia- gas pipeline projects, the Ministry submitted the following
information:

(i

“GAIL has successfully implemented section-1 of Jagdishpur-Haldia & Bokaro-
Dhamra Pipeline project without delay. Further, GAIL is also committed to
complete the balance section of project and all out efforts are being done to
resolve the issues / hindrances which are beyond the control of GAIL. Currently,
following factors are hampering the progress of JagdlshpuruHaIdla & Bokaro-
Dhamra Pipeline Project:

In Odisha State:

RoU acquisition issues in Sundergarh & Jharsuguda district - Villagers seeking
higher rate of compensatlon

(i) Pending Forest permission -80 Km pipeline passing through forest area

(covering 13 forest divisions). L

(i) Pending determination of rates for Compensation of Trees in RolU (other than

forest).
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In Jharkhand State:

(i} Security issues: Pipeline is passing through Chatra district which is affected by
hard liner fringe group. :

(ii) Disbursement of land compensation is slow due to non-availability of Land
possession certificate (LPC) across the state. Matter is being taken up with the
respective District collectors.

(iiiy RoU acquisition issues in Hazaribag district: Villagers are demandmg higher
land compensation,

In West Bengal State:

1.33 Rol acquisition: Long pending in Durgapur Haldia and Barauni Guwahati
Section (Affected sections Approx. - 550 Km). No work could be started due to non-
availability of ROU.

However, steps are being taken to resolve the issues with the help of Central /
State Authorities”,

1.34 When asked about the feasibility of laying gas pipelines alongside the all weather
roads in Uttarakhand in order to reduce expenditure, the Ministry submitted the
following information:

“The route of cross country gas pipeline is generally finalized considering
techno-economic, environmental and safety factors. The pipeline route should
be shortest and feasible having minimum environmental sensitive zones like
forest, wild life sanctuary, national park and other geotechnical challenges river.
beds, soil condition, terrain profile etc. GAIL is implementing 54 km of Handwar~
Rishikesh-Dehradun pipeline project in Uttarakhand State”. —

Issues in Land Acquisition for NGG

1.35 When asked about.the practical constraints / right of use issues faced by GAIL
for acquiring land for projects under National Gas Grid in the country, the Ministry
submitted the following information: ‘

“GAIL is facing following Right of Use (RoU) issues for acquiring land:
For New Pipelines:

(i) Farmers/ iand owners stiff résistance: Availability of Right of Use {RoU) & Land

- and permissions from various authorities are the primary enablers for

construction of pipeline. In most of the cases, ROU & land acquisition are a

major hurdle and projects delays on account of the same. Projects are often

faced stiff resistance from farmers to either re-route the pipeline or demand of

exorbitant compensation. GAIL is supposed to pay compensation as per
provisions of P&MP Act, 1962.

(ii) Non Availability of Land Possession Certificate (LPC) or Land records / obsolete
owneiship records: Land possession certificate is required for distiibution of
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(iv) .
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s,

compensation to the farmers. Non availability of LPC or obsolete ownership
records delays distribution of compensation.

Non-availability of Hindrance free Right of way: Other difficulties in laying
pipeline in urban areas are constrained working space because of restricted

areas, encroachment issues, existence of utilities, restricted time for working
etc. '

For re-opening of ROU for repairs/ replacement/ capacity augmentation of -

.existing Pipelines: Landowners/farmers demand land compensation afresh

although the pipeline work is done in the acquired ROU for which land
compensation is already ‘paid.” While re-opening of RoU, compensation is
demanded again (This is not applicable as per P&MP Act,1962), However,
while re-opening of ROU, compensation of crop and other damages are paid as
per rules.

1.36  On being asked about the mechanisn available with GAIL to coordinate with

multiple stakeholders in acquisition of land for laying of natural gas pipeline projects for

time-bound completion, the Ministry submitted the following information:

“Primary stakeholders for pipeline, projects are Land owning farmers, District
administration including revenue department, police department, irrigation,
PWD, forest deptt. etc. Following mechanism is adopted for RoU acquisition
and pipeline laying:

GAIL execution in-charge along with small team is deployed at pipeline
construction site offices. Deputy Collector or equivalent level officer or Special
Land acquisition officer from the respective State Governments are depuied for
the project normally on deputation and is notified as "Competent Authority”
(C.A)) for RoU and Land acquisition. C.A is supported by a team of Revenue
stalf, who are either taken from State Govt. working or retired employees on
contract basis. GAIL and revenue team led by C.A. carry out RoU and land
acquisition activities as per prowsions of the applicable._.act, rules and
regulations. Right of User (RoU) is acquired as per Petroleum and Mineral
Pipeline (PMP) Act -1962. Initial intention to acquire RoU is published through
3(1) notifications and notices are served to land owners. Hearing of objections
are carried out by the Competent Authority. Based .on the same, final Rol is
published through 6(1) gazette notification. Determination of compensation of
lands, crops, trees are carried out by Competent Authority in consultation with
revenue, forest and other departments of the State Government.

(i) Competent Authority and GAIL team coordinate with Collector's office for

necessary supports. Team aiso reaches out to Village Panchayat and other
bodies and its representatives, whenever required. They also seek support from
police when required.
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(i) For acquisition of permanent lands for stations en-route the pipeline, GAIL’s
multi-disciplinary committee is formed. The committee, with the help of C.A. and
revenue team, identifies and negotiate with the land owners, for the permanent
acquisition.

: . ¥

(V) GAIL team also take permissions and approvals from statutory authorities
‘having jurisdiction, namely, PWD, I[rrigation, NHAI, Railways, Forest
Department etc. as per procedures of the respective authorities. The work
involves application, documentation including plan, proposals, drawings, fees
and deposits, follow up with respective stakeholders at various levels.

(v) Pipeline laying and related construction works are carried out through
contractors appointed through tendering.

(vi}Establishment of Single window clearance at the level of State Govt. for all
permissions and approvals, will facilitate time bound implementation of pipeline
projects”.

1.37 When asked as to how many land acquisition problems have been solved till date’
~and how many are still pending in the National Gas Grid Project, the Ministry submitted
the following information:

“RoU land acquisition issues are being resolved progressively with the help
central and state. authorities however RoU acquisition is still pending at
followmg places:

(i) Jagdishpur-Haldia & Bokaro- Dhamx‘a P!pellne Pro;ect (JHBDPL) & Baraunl-
Guwahati Pipeline:

a. In West Bengal Stafe: RoU acquisition of approx. 550 km p;pellne section is
_ pending

b. In Jharkhand State RoU acquisition of approx. 35 Km

c. In Odisha State: RoU acquisition of approx. 120 Km

(i) Kochi- Koottanad- Bangalore-Mangalore Pipeline Phase-2: RoU acquisition “of
approx. 300 Km pipeline section is pending in Tamil Nadu state”. ~

Capacity utilization of Pipelines 7

1.38  When asked to furnish details of the capacity utilization of the existing gas
- pipelines under NGG and whether the pipelines running to their optimum and the

steps being taken fo improve the same, the Ministry submitted the following
information: '
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“Details of the capacity utilization of the existing natural gas pipelines of GAIL
(India) Limited, based on the average flow of natural gas during April’ 20 — Feb’
2021 is as follows:

e

Percentage
S No : . Pipeline Name Utilization
{i) |[Integraied Hazura—Vuaipur-Jagdlshpur Natural Gas Pipeline (HVJ) - 67 %
(i) |Dahej-Uran-Panvel Natural Gas Pipeline (DUPL-DPPL) 79%
(i) [Mumbai Regional Network (Uran-Thal-Usar&Trombay-RCF) |67%
(iv) |Gujarat Regional Natural Gas Pipeline Network 58%
(V) |KG Basin Natural Gas Pipeline-Network = - ) 26%
{vi) |Cauvery Basin Natural Gas Pipeline Network : ' 20%
(vii) _|[Dabhol-Bengaluru Natural Gas Pipeline (DBPL) 11%
{viii) [Kochi-Koottanad-Bengaluru-Mangalore (KKBMPL)* 29%
(ix) |Dadri- Bawana-Nangal Pipeline (DBNPL)* . 120%
(X) _[Chhainsa-Jhajjar-Hissar Natural Gas Pipeline (CJHPL)* 11%
(xi) Wagdishpur-Haldia-Bokaro-Dhamra Pipeline (JHBDPL)* 2%

*Utilization percentage based on commissioned capacily of these under consfruction
pipelines

As regards whether the aforesaid pipelines are running to their optimum, if not,
‘what steps are being taken to improve the same, the reply is as follows:

It can be seen that generally the pipelines which have been in operation for at-
least more than 10 years (SI. Nos. (i) to (vi) above) have been witnessing
reasonable capacity utilization, except the KG Basin Network and Cauvery
Basin Network which-have been so far constralned mainly by limited availability
of domestic gas supplies into them.

As regards the other newer pipelines (SI. Nos. {(vii) to {xi) above), their utilization
percentages are currently in the lower side, mainly due (o reiaiively slower and
gradual materialization of demand along these newer pipeline routes.

in general, natural gas pipelines entail long gestahon periods of 15-25 years for
optimum demand realization. Some of the major factors upon which the gas
pipeline utilization depends are:

a.Some of the envisaged gas consumer industries come up in synchronization with
the pipeline while some others may defer their plans or some do not come up at
all later due to changes in their respective business scenarios

b. Availability of domestic gas supplies

c. Availability of imported gas at competitive pnces

d.Some Gas Based Power plants connected to gas pipelines have become
stranded (approx. 14,305 MW) due to non-availability of domestic gas supply
and imported gas not fully being used by them due to price challenges

e.Synchronized commissioning/conversion of upcoming gas-based Fertilizer units,
Refinery Units, Steel Industries etc., along the pipeline route

f. Development of CGD Networks anng the pipeline route
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g. Interconnection of various gas pipelines with one another
Steps being taken by GAIL for Improving Pipeline Capacity Utilization

i. Addition of more new sources of gas' into the existing pipelines: Recently there
‘have been additional discoveries of domestic gas in KG Basin, Rajasthan,
Cauvery Basin and Coal Bed Methane (CBM) discoveries. GAIL has taken
steps to provide Tie-in connections to the upcoming new gas sources so that
the availability/allocation of new domestic gas from these new discoveries to
customers shall result in increased pipeline utilization. GAlL's recent/upcoming
Tie-in connectivities include:

a.ONGC's Madanam: Memathur, Cauvery Basin Network
b.ONGC's Bantumilli: Ulumpuru, KG Basin Network

¢. ONGC's Odalarevu: Bodaskurru, KG Basin Network -
d.ONGC'’s Suvali : Kawas, Integrated HVJ Network
e.Jaigarh LNG terminal; Dabhol, DUPL-DPPL

f. CBM Bokaro and Jharia: JHBDPL.

g.CBM gas at Shadol: Phulpur, Integrated HVJ

ii. Inter-connection with Pipelines of other Operators: At present, GAIL is the only
operator who has provided multiple inter-connections to almost all the other
pipeline operators in the country. GAIL has provided interconnection to various
other pipeline operators like M/s PIL's EWPL (at Oduru/Ankot/Mhaskal) with its
KG Basin NG pipeline Network, DUPL and HVJ Pipelines, M/s 10OCL’s
DadriPanipat NGPL (at Dadri) with its H\VJ Pipeline, M/s GSPL HP Gujarat Gas
Grid (Dahej) with its HVJ Pipeline, GIGL's Bhatinda-Jammu-Srinagar NGPL (at
Jalandhar) with its DBNPL, RGPL (at Phulpur) with its JHBDPL, thus providing
access to almost all the other operators to its pipelines.

iil. Inter-connection with more upcoming pipelines: GAIL would also be providing
inter-connection of its JHBDPL pipeline with the upcoming Indradhanush Gas
Grid of M/s IGGL to connect the entire North-East region with the main grid. In
the south also, GAIL would be inter-connecting its KG Basin Network with M/s
APGDC's upcoming Kakinada-Srikakulam Pipeline. Furthermore, GAIL would
also be providing inter-connection of its -Dabhol-Bengaluru pipeline and its
upcoming KKMBPL at Bengaluru with the upcoming Ennore-Thiruvallur-
Bengluru-Puducherry-Nagapatinam-Madurai-Tuticorin  pipeline of M/s [OCL,
thus connecting the entire southern region with the main grid.

iv. Gas being sourced from various international suppliers: GAIL has- sourced
various long term/short term LNG from various internationat sources at different
indices. A wider gas portfolic would be helpful in improving long-term price
stability of gas supplies; subject to conclusion of. commercial terms with
downstream customers, the pipeline utilization is further expected to improve.

v. On-line pipeline open access portal: GAIL is the only gas pipeline company who
has developed online platform for easier and transparent booking of Common
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Carrier Capacities in its natural gas pipeline. This will also help to increase the
gas pipeline utilization.

Hooking-up connectivity to CGD sector along GAIL’s pipelines: PNGRB has
authorized about 136 Geographical Areas (GA) in the 9" and 10" round bidding
for development of CGD, Most of these GAs are falling on GAIL's trunk line.
GAIL is providing Hooking-up arrangement to these GA(s) on priority so that
with the development and penetration of CGD infrastructure in the authorized
areas, capacity utilization of the pipeline will increase. ‘

Last Mile Connectivities to New Customers: Further, GAIL also prowdes last mile
connectivity to various industrial consumers so as fo enable them consume
natural gas and shift from other alternative fuels.

Facilitating Gas exchange: GAIL has firmed up modality with Indian Gas
Exchange operator-for transportation of gas traded in Gas Exchange which also
leads to increased pipeline utilization with the gradual increase of trade in Gas
Exchange.

Tie-ups with new/upcoming Fertilizer Plants, Refineries: The tie-up Wlth fertilizer

plants, refineries along JHBDPL & other pipelines would also increase its
utilization upon conversion/commissioning of these plants”.

‘Gas-based Power Plants

1.39 When asked about details of natu'rla] gas based power plants operational/non-

functional in the country, the Ministry submitted the following information:

“List of gas based power plants monitored and of gas based power plants not
operational (nil generation) is at Annexure-V & VI”.

1.40 When the Committee asked about the reasons for nil generation of 201

power plants with an installed capacity of 6099 MW and by when these are

expected to start generating power again, the Ministry submitted the following

information:

“As agamst the domestic gas allocation of around 85 MMSCMD domestic gas
supplied to gas based power plants in the country was about 19.20 MMSCMD
and 18.55 MMSCMD during 2019-20 and 2020-21 (April 20 to Feb 21)
respectively.

Thus due to non-availability of sufficient quantum of domestic gas, significant
gas based capacity is stranded or operating at sub-optimal levels. Further, the
supply of gas from KG-D6 to power sector has been operating at very low PLF
which was about 23% during 2018-20 and 24.4% during 2020-21 (April 20 to
Feb 21).

Imported natural gas (RLNG — Regasmed Liquefied Natural Gas) is kept under
Open General License (OGL) and gas based power plants can also use RLNG
for power generation. However, due to high price of RLNG, cost of generation

4T
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on RLNG is substantially higher than domestic gas, which makes it difficult for
scheduling in merit order dispatch”,

When asked as to whether‘any gals supply agreement with the gas based

power plants has been made by GAIL, the Ministry submitted the following

information: .

1.42

“‘Apart from domestic Gas (APM/Non-APM) allocation in accordance with
MoP&NG directions from time to time, GAIL has long term RLNG tie-ups with
following gas-based Power plants in the country for supply of power to the grid:

RGPPL, Ratnagiri (Maharashira)
IPGCL, Delhi

PPCL, Delhi

PPCL Bawana

NTPC (Anta)

NTPC (Auraiya)

NTPC (Dadri)

NTPC (Faridabad)

Further, short term tie ups are also done with NTPC plants, Sravanthi Energy
Pvt. Ltd. (Uttarakhand) & Gama Infraprop Pvt. Itd. (Uttarakhand) from time to
time. All such tie ups added together are in the range of 6 to 7 MMSCMD.
Actual offtake under these contracts varies based on their_power offtake
schedules”. . -

When asked as to whether natural gas is provided to fertilizer companies as per’

requirements of agricultural sector, the Ministry submitted the following information:

"As per policy and/or pricing guidelines issued by MoP&NG from time to time.
Natural Gas is being supplied to Fertilizer companies for production of Urea-in
accordance with the domestic gas allocation made to fertilizer industries and
balance requirement is met with Imported RLNG”.

Impact of Covid-19

1.43

On beiﬁg askedA about the impact of COVID-19 pandemic on the progre'ss of

project under National Gas Grid, the Ministry submitted the following information:

“Pipeline Entities’ have informed about serious impacts of the ongoing
pandemic and related disruptions’on the project schedule which are outlined as:
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(i) Non-availability of required manpower/labour for suppliers and contractors.
Further due to the return of migrant workers back to their respective home
towns, there is bound to be a shortage of skilled workforce and labour for
execution of the pipeline projects. Maintaining social distancing is likely to
continue for some more time and would also affect the pace of execution of the
projects

(i) Closure of the manufacturing units during lockdown causing l:kely delay in
- availability of steel coils for the manufacture of line pipes.

(iiiy Anticipated delay in approval process by the State Government due to their
preoccupation with the-health eméergency.

(iv) Delay in handing over the RoU, due to the delay in notification of schedule for
RoU acquisition and consequent delay in completion of mainline works and
inability to hold public objection hearing.

(v) Pace of 'engineering activities by EPCM have slowed down. Survéy Works and
basic engineering activities have been put on hold due to somal distancing
norms .

(vi) Delay in receipt of various imported items Iike valves and sub ordered
" components required in various process equipment like control valves, surge
relief system, Fire alarm systems, SCADA and Telecom equipment”.

1.44 When as to whether GAIL has made any financial contributions towards PM-
CARE Fund for COVID-19 relief activities, the Ministry submitted the following
information: ' '

“GAIlL and its employees have contributed around Rs.54 crore to PM-CARES
Fund. In addition, several CSR measures such as distribution of PPE Kits,
mask, food and ration etc. to the needy across districts were arranged as a
lellef measure worth Rs.4.8 crore based on the requests received”.

1.45 When asked about the progress of the Indradhanush Gas Grid project in the
northeast region and whether any delays are expected in the project due to the
prevailing COVID-19 pandemic, the Ministry submitted the following information:

“Presently, project activities like detail survey, ROU acquisition, obtaining
required clearances, detail engineering, tendering for procurement of line pipes
and other required material including works packages is under way. Govt. of
India has also approved Viability Gap Funding to the tune of 80% of the cost of
the project. Final authorization of PNRGB is expected shortly.

Due to the prevailing COVID-19 pandemic, the following pre project activities
have adversely affected: |
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Frequent complete/ weekend lockdowns and restrictions being imposed on the’
inter district/interstate movement, ROU acquisition activities like serving of 3(i}
notification and soil investigation etc. have been affected in the state of Assam
and Tripura.

Cadastral survey activities have beén affected in the state of Meghalaya and

“Mizoram.

Detail engineering survey has been affected in the state of Nagaland, Manlpur
Sikkim and West Bengal.

IGGL is, however, taking all required actions to expedite the project activities in
spite of Covid-19 constraints by lmpiement;ng a catch-up plan so that overall
project implementation schedule remains unaffected”.
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Chapter — 1l
PNGRB

The Petroleum and Natural Gas Regulatory Board Act, 2006 (No. 19 of 2006)
(hereinafter referred to as the Act), was passed by the Parliament and got the assent of
the President on 31%'March, 2008.

As per the Preambile, -the Aci iS"tO‘pro'v'ide for the establishment of Petroleum
and Natural Gas Reguiato'ryA Board to regulate the refining, processing, storage,
transportation, digtribiution, marketing and sale of petroleum, petroleum products and
natural gas excluding production of crude oil and natural gas so as to” protect the
interests of consumers and entities engaged in specified activities relating to petroleum,
petroleum products and natural gas and to ensure uninterrupted and adequate supply
of petroleum, petroleum products and natural gas in all parts of the country and to
promote competitive markets and for mattefs connected therewith or incidental thereto.

With the aim to increase the Natural Gas infrastructure in the country and to
implement “One Nation One Gas Grid Policy”, PNGRB has authorized approximately
32,559 Km Natural Gas Pipeline Network across the country,ras on 30.09.2020, out of
this 17,016 Km is operational and 15,543 Km is under various stages of construction. in
addition, PNGRB has invited bids for developing 290 Km Natural Gas Pipeliné from
Langtala to Pachpadra in the State of Rajasthan, to be connected to Mehsana-Bhatinda
Natural Gas Pipeline of GIGL. '

Composition of PNGRB

2.1 When asked about the composition of PNGRB and whether the Board
Members have a fixed tenure, the Ministry in its reply submitted the following
information: |

“The Board consisis of a Chairperson, a Member (Legal) and three  other
Members who are appointed by the Central Government.

The Chairperson and other Members hold office for a term of five years from the
date on which they enter upon their offices or until they attain the age of sixty-
five years, whichever is earlier.

fir
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The composition of the Board as in the past & years is as below:

. . ‘Member Member Member Member
8. No. | Period | Chairperson (Legal), M) 2) (3)
, Shri Satpal |Vacant since | Vacant since
1 | 2020-21 Vacant since | Vacant since Garg 16.08.2017 19.05.2020
04.12.2020 | 20.03.2020
Dr. S.S. Shri Satpal { Vacant since .
, 201000 | SMDK. | Chahar Garg | 16.08.2017 | S S.Reth
Sarraf (till
19.03.2020)
: G Vacant since
shiDK | Or>S- | ShiSaleal | 4682017 | Shri. . Rath
3 2018-19 Sarraf g
Vacant- Vacant- Vacant-- | Dr Basudev |Vacant- 1.4.17
1.4.2017 to 1.4.17 to 1.4.17 to Mohanty to 3.12.17
3.12.2017 3.12.17 26.7.17  |-till 15.08.17;
4 501718 ' . Vacant from | Shri. S. Rath
Shri D.K.. Dr. S.8. Shri Satpal | 16.08.17 to (from
Sarraf Chahar Garg 31.3.2018 | 04.12.2017)
{from (from {from
- 04.12.2017) 04.12.17) 27.07.17)
Shri 8. Cf8hri P K Shri K. K. Jha
Batra Bishnoi  tiliDr. Basudev|(till 06.01.17)
5 1501617 VACANT (till 31. 1216) 02.7.2016;  |Mohanty
Vacant from Vacant “fromf.
Vacant fr0m01.4.2016 to} - 07.01.2017
01.01.2017 ]03.7.2016
2.2 When the Committee desired to know what steps have béen taken to fill up

the vacancies in the board, during -the oral evudence a representatwe of PNGRB

made the fo[lowmg submission:;

“I really thank you very much for raising this issue because this helps us also
and we are able to work well. You rightly-mentioned that Mr. D.K. Sarraf retired
on 3" December, just 20 days back. Till then we were having quorum and we

were functioning.
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Normally, the tenure of a Member or the Chéirperson of the Board is for 5 years
or till they attain the age of 65 whichever is earlier. In the case of Mr. D.K,
Sarraf, his term was for 3 years only.and it expired on 3" December. T& =R

ofirer AR o RERR g7 & iR gav A7¥ fimierer 93 9 RerR g¢ Ot w& AR &t uike
IR, 2017 9 G 81 S Y TR 97 ¥er 81 N a7 59 o @ el et &
2ifde anft @) v Y ARl Feliar™y aiig o1 o Tl W8T 81 d= ofirer & e @)
YCHer g AT et o afery g9t Avsacize e} @ B 9aRe & e off sreelleerr
3iTerel 31 b & oflR I srifgciiT @1 ot NI gt w1 271

2.3 When asked to furnish an updated note on the vacancy position of PNGRB
and when these vacancies arose and the steps taken to fill the samé and by when
the process is Texpected to be completed, the Ministry submitted the following
information:

“At present, the Board consist of a single Member. Selection and Appointment
of Chairperson and Members is under the purview of the Ministry of Petroleum
and Natural Gas. The matter regarding appointment of Member(s) and
Chairperson in PNGRB is at advance stage in Ministry of Petroleum and Natural

Gas”, '

2.4  When asked as to whether PNGRB ensure that the decisions were taken with a
majority and about the problem of quorum is resolved, the Ministry submitted the
following répiy: :

“There statutory obligations towards the Board Meetings are governed by The
Petroleum and Natural Gas Regulatory Board (Meetmgs of the Board)
Regulations, 2007, that state:

1. Three Members of the Board, including Chairperson or-in-his absence the
Member presiding over the meeting, shall constitute the quorum for transaction
of business at a meeting of the Board:

Provided, in case the Board has at any times less than five Members due to

~ vacancy or any other reason, two Members of the Board, including Chairperson
of in his absence the Member presiding over the meeting, shall constitute the
quorum for transaction of business at a meeting of the Board.

2. All questions which come before any meeting of the Board shall be decided by
a majority vote of the Members present and voting and in the event of any
equality of votes, the Chairperson, or in his absence, the Member presiding
over the such meeting, shall have a second or casting vote:
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Provided that, in case of a meeting where only two members are present,
including Chairperson or in his absence the Member presiding over the
meeting, who duly constitute the quorum, then in such circumstances,
Chairperson or the Member presiding over the meeting, shall not have the

second or casting vote”. -

Mandate/fuhctions of the PNGRB -

25

The Committee note that mandate of PNGRB covers notified petroleum products

and natural gas. However, it has also been informed that no petroleum product or

natural gas have been notified as yet. When the Committee asked as to whether

PNGRB regulate the issues pertaining to petroleum products and natural gas, the

Ministry submitted the following reply:

vi.

26

“As none of the Petroiéum Petroleum Products and Natural Gas have been
notified by the government, the Board is not carrying out the following funct[ons
mentioned in the Section 11 of the PNGRB Act, 2006.

(a) - registration of entities to market notified petroleum and petroleum
products and, subject to the contractual obligations of the Central Government,
natural gas;

(b) functions in respect of notified petroleum, petroleum products and natural
gas - - '
ensure adequate availability:

ensure display of information about the maximum retall prices fixed by the éntity -
for consumers at retail outlets;

monitor prices and take corrective measures to prevent restrictive trade practice
by the entities;

secure eqwtable distribution for petroleum and petroleum products;

provide, by regulataons and enforce, retail service obligations for retail outlets
and marketing servicé obligations for entities; , _

monitor transportation rates and take corrective action to prevent restrtctlve
trade practice by the entities”.

When asked about the powers of PNGRB and the rules that have been notlfled

. the Ministry submitted the following mformat[on

“The current powers and functions of the Board,' drawn from Section 11 of the
PNGRB Act, 2006, state that the Board shall:

a. protect the interest of consimers by fostering fair trade and competltlon
amongst the entities;
b. register entities to-

L
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market noftified petroleum and petroleum products and, subject to the
contractual obligations of the Central Government, natural gas; *

establish and operate liquefied natural gas terminals; '
establish storage facilities for petroleum, petroleum products or natural gas
exceeding such capacity as may be specified by regulations;

authorize entities to-

lay, build, operate or expand a commeon carrier or contract carrier;

" lay, build, operate or expan;_i _p_ity_ or local natural gas distribution network;

declare pipelines as common carrier ror contract carrier;
regulate, by regulations, -

access to common carrier or contract cairier so as to ensure fair trade and
competltlon amongst entities and for that purpose specify plpelme access
code;

- transportation rates for common carrier or contract carrier;

access to city or local natural gas distribution network so as to ensure fair
trade and competition amongst entities as per pipeline access code;

inrespect of notified petro'ieym, petroleum products and natural gas "

ensure adequate availability;

ensure display of information about the maximum retail prices fixed by the
entity for consumers at retail outlets;

monitor prices and take corrective measures to prevent restrlctlve trade
practice by the entities;

secure equitable dlstnbutlon for petroleum and petroleum products;
provide, by regulations, and enforce, retail service obligations for retali
outlets and marketing service obligations for entities;

monitor transportation rates and take corrective actlon to prevent

restrictive trade practice by the entities;

levy fees and other charges as determined by regulations;

maintain a data bank of information on activities relating to petroleum, .
petroleum products and natural gas;

lay down, by regulations, the technical standards and specifications
including safety standards in activities relating to petroleum, petroleum
products and natural gas, including the construction and operation of
pipeline and infrastructure projects related to downstream petroleum and
natural gas sector;

perform such other functions 'as may be entrusted to it by the Central
Government to carry out the provisions of this Act. On 01.07.2020,

Government issued directive ufs 42 of the Act, assigning function u/s 11(j)
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of the Act to PNGRB for regulating the establishment and operations of
gas trading exchange(s). .

*As none of the Petroleum, Petroleum Products and Natural Gas have been
notified by the government, the Bodrd is not in a position to undertake functions

~ such as (b) (i) and (f) above.
‘The Board also has certain Powers regarding compialnts and resolutions of

disputes, as enumerated below:
(1) The Board shall have jurisdiction to:

(a) adjudicate upon and decide any dispute or matter arising amongst entities or
between an entity and any other person on issues relating to refining,
processing, storage, ftransportation, distribution, marketing and sale of
petraleum, petroleum products and natural gas according to the provisions of
Chapter V, unless the parties have agreed for arbitration;

(b) receive any complaint from any person and conduct any inquiry and
investigation connected with the activities relating to petroleum, petroleum
products and natural gas on contravention of-

(i) retail service obligations;

_(if) marketing service obligations;

(iii) display of retail price at retail outlets;

(iv) terms and conditions subject to which a pipeline has heen declared as
common carrier or contract carrier or access for other entities was allowed to a
city or local natural gas distribution network, or authorisation has been granted
to an entity for laying, building, expanding or operating a pipeline as common
carrier or contract carrier or authorisation has been granted to an entity for
laying, building, expandmg or operating a city or local natural gas distribution
network;

(v) any other provision of this Act or the rules or the regulat[ons or orders made

there under,

(2) While deciding a complaint under sub-section-(1), the Board may pass such
orders and issue such directions as it deems fit or refer the. matter for
investigation according to the provisions of Chapter V of the PNGRB Act.

:l'he Rules that have been notified are:

PNGRB (Salary, Allowances and other Conditions of Serwce of Chairperson
and Members) Rules, 20086.

PNGRB (Salary, Allowances and other Condrt:ons of Service of Secretary)
Rules, 2006.

3. PNGRB {Annua! Report) Rules, 2008,
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4. PNGRB (Payment of Compensation) Rules, 2006.

5. PNGRB (Procedure for Appointment of a Person or Constitution of an Authority
. for Conducting Inquiry against Chairperson or a Member) Rules, 2006.

6. PNGRB (Eligibility Conditions for Registration of Liquefied Natural Gas
Terminal} Rules, 2012.

PNGRB (Annual Statement of Accounts and Records) Rules, 2017.

PNGRB (Salary, Allowances and other Conditions of Serwce of Officers and
Employees) Rules, 2020”. . '

o~

2.7 When asked as to whether Mlmstry is planning to increase the role of PNGRB in
petroleum sector, the Mlnlstry repl;ed that presently there is no proposal under
consideration of the Ministry.”

Sources of funds/revenue for PNGRB

2.8  When asked about the sources of funds/revenue of PNGRB and its budgetary
allocation, annual income, profitability and funds spent on various accounts during the
last three years, the Ministry stated as under:

“Sources of fund/revenue of PNGRB, budgetary a]location, annual Income,
profitability and funds spent are tabulated below;
-~ ¥in Crore

201718 2018-19( 2019-20

Budgetary allocation

Salary Head 7.97 10.47 2.19

General Head 10.37 18.25 9.80

Total Grant-in-Aid 18.34 28,72 19.09

Source of funds/revenue of PNGRB

Levy of Other Charges 2.56 413 23.4

interest on Deposits 7.45 12.29 17.72
Penalty 27.57 1.55 4.04
Other receipts excl. grants . 0.98 75.21 2.44
Total Income . 3856 93.18 47.60

Grant-in-Aid received - 18.34 28.72)  19.09

Annual Income _ 56.90 121.90 66.69

Ay
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Fund Spent on various accounts

Salary Head ' 9.36 13.55 12.69
General Head , ! 16.51 26.25 8.87
Total Spent * 25.87 - '39.80 21,56
Profitability 31.03 82.10 _45.13

* The amount spent on expenses over and above the Grant-in-Aid received has been
met from PNGRB Fund.

2.9  When asked about the sources of revenue other than budgetary allocation,
during the oral evidence, it was further informed that: '

“So far as source of funds is concerned, we are now more or less self-sufficient.
We have revenue from other charges and we levy certain penalties on the
companies who are not able to perform. So, these funds take care of our day-
to-day expenditure. So, whatever budget we have, we are able to take care of
that out of our own revenues. We are meeting the entire budget of PNGRB from
our internal resources”. :

Regulatory provisions of CGD Proqgress —

2.10  Regulatory Provisions for Monitoring of CGD Projects

(a) Aﬁ authorised.entity shall abide by all the terms and conditions specified in the

regulations and any failuré in doing so shall be dealt in accordance with thehprovisions
Taid down in the regutations. Accordingly, the entities are required to submit information
to the Board in a prescribed format on a regular basis. The Board in line with the
submissions monitor the progress of the entity in achieving Qariouss—t;;geté' with respect
to the CGD network project, and in case of any deviations or shortfall, advise
remedial action to the entity by calling entities for progress review meeting(s) or
- statutory hearings under relevant provisions of extant Regulations to discuss the issues
faced and latest status regarding achievements made with respect to Iaying.of Inch-Km
pipeline and PNG connections in their authorized Geographical Areas (GAs). In case
the authorized entity despite giving an op_gortunity fails to comply or has shortfall in

achieving the targets as specified in terms and conditions of Authorization, requisite

B
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action(s) is taken in line with the provisions of extant Regulations. PNGRB conducts
Review Meetings/Hearings for every authorized CGD network to discuss their latest
developments and the issues faced by t};em in implementing and executing the
authorized CGD project.

(b) In case the Board, on an application of an affected party or on its own, is satisfied
that the.authorized entity has failed to comply with any conditions of authorisation can
either suspend the authorisation for. such period or cancel the authorisation as per

‘Section 230f the Adt, i.e., Suspension or cancellation of authorisation.

Q_pen Access to fl’ié CGD networks

2.11 With the notification of CGD Guiding principles and amendment in the CGD
Access code regulations, provisions are now available for opening up of the CGD
business in the CGD networks.

These regulations are to regulate the bpen access and to protect the interest of
consumers and entities by fostering fair trade and competition. Once the CGD networks,
for which marketing exclusivity has been expired, shall be declared as common carrier
or contract carrier, open access will be provided to the third party for using these
authorized CGD networks. This will be result in overall development of the CGD

networks and increase in share of natural gas in the energy basket of india.

PNGRB will now be initiating action for taking up the process for declaration of CGD
Networks that have completed its exclusivity period, as Common-Carrier or Contract

Carrier,

Online Portal for CGD

242 (a) PNGRB has initiated action for deveiopmént of Online Reporting Portal for
authorized City Gas Distribution networks, Natural Gas Pipelines and Pefroleum &
Petroleum Product Pipelines across the Country. In this regard, the deve,[o'pment work
of the online portal for the City Gas Distribution (CGD) Networks has been

implemented.
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(b)  The system, that has been developed and put in place, envisages effective.
monitoring of CGD Infrastructure in the Country and would also help in the generation of

various types of Reports required from time to time.
. P

(¢) The Online Reporting Portal covers the compilation and monitoring of various
parameters such as Piped Natural Gas Connections, Pibeline Infrastructure, CNG
Stations and Sale of Natural Gas etc. for all the authorized CGD Networks in the
Country. - |

Quality of Service

213 To Prdtec_t the interest of consumers by fostering fair trade and competition
amongst the entities, PNGRB has notified, “Petroleum and Natural Gas Regulatory
Board (Code of Practice for Quality of Service for City or Local Natural Gas Distribution
Networks) Regulations, 2010". These regulations lay down code of practice for
promoting reliable service to consumers and the public and obligations of consumers
besides conforming to minimum levels of service to be provided by the entity. authorized
for laying, building, operaﬁng or expanding CGD Networks in a geographical area.

2.14 When asked about the role of PNGRB Board to ensure heatthy. compet:tlon in
PNG/CGD networks, the Ministry submitted the following information:

“There has been a steady increase in the consumption of PNG and CNG in the
last five years, which is expected to increase in the coming years. However,
PNGRB has no power over allocation of natural gas. Such allocation is done by
MoPNG, therefore this data may be provided by MoPNG”.

Gas Exchange

2.15 When asked whether the PNGRB is planning to go ahead with Gas exchange
and whether it obtained necessary approvals for the same, the Ministry in its written
reply submitted as under:

a. “PNGRB vide letter dated 1% July 2020 received policy directives u/r 42 of
PNGRB Act, 2006 where Central Government assigned a function under
Section 11 (j) for regulating the establishment and operations of gas
exchange(s) which is expected to secure equitable distribution and increase
availability of natural gas by creatmg a free gas market to usher in gas-based
economy in the country. In this regard, PNGRB has authorized India Gas
Exchange on 02.12.2020 for working as Gas Exchange in the country.
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b.  Gas Exchange provides a digital platform that brings producers, suppliers,
aggregators, marketers, ftraders, infrastructure providers and customers
together and integrate the market in a_real time and in an open, transparent and
non-discriminatory manner. Just like a competitive bidding process, gas price is
determined by interaction of numerous sellers and buyers. Sellers do not have
any visibility on who are their potential buyers. Gas price determined on an
exchange is therefore considered as an arms- Iength transparent, truly
competitively discovered market price.

¢. . Further to increase liquidity of gas in the market by facilitating its trading
on the Gas Exchange, following-decisions are required from the Government:

i.modification in the Gas allocation/ utilization policy so as to make sizeable
percentage of natural gas available for trading in the Gas Exchange; :
ii.separation of gas transportation and marketing functions initially with legal
~ separation and laying down roadmap for ownership separation;
iii.to set up an independent Transmission System Operator (TSO) or NGGMS.
iv.to bring natural gas under the ambit of GST.

Setting up an independent TSO under item iii.is already announced by Hon'ble
Finance Minister in its 2021 Budget Speech. The decision on the other items is
vet to he received from the Government.

2.16 Further elaborating on the issue cTt_zring the oral evidence, the repreéentative of
the PNGRB submitted as under:

"ZA T, 2ozoﬁwmﬁwmﬁfwm%agﬁ2ﬁvﬂ 2020 wr AT 4
WS ATHE UF G & T TR e 7 & (o sferrsst T g1 stdl a
&R & fa w7 W wER R wdt § a7 e R ¥ g Rexwrea Rt st 8,
Sgl T S| ITEiEET shieq g1 g4 19 CFHw & oW § US WiEhH (0 747 §1 g9 39d
o FTehe TS STTHTET & T gl gaq [REet Tauas] ¥ I UF ai e
S faar & o aeest weiw A oY 9eaT & gwdr gl 78 9w gl g F Rk
SfrESe UATET B TAUHST T8 9 Gady g S @IS argaT § of ag Ol of
TRAT H GAUASIT T o9 T g1 atraeoflr w=f oft 7 Riestt 50 tauasht o v
SETSH {ShaT 911 Tg TF LI g AT e F-q0= F91 & 397 7 1,000 T GHCASAT
T AT Teher §1 Tk AT g <9 A #7hY g ofk TR TgHE SME BT

PNGRB and Pipeline Projects

2.17 When asked as to how many authgrizations for laying of pipeline are bending
with PNGRB presently, the Ministry in its written reply submitted the following
information:
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"At present; Authorization of three Tie-in connectivities are pending with the
Board, which would be deliberated, once the quorum of Board is available.

Sr. [Name of .  Tie-inEntity Date of{Details
- [No |connectivity I [receipt
1. |Bokaro CBM Block tolGAIL 04.05.2020 [Length: 23 km.
Jagdishpur-Haldia- Dia.. 12"
BokaroHaldia Natural Gas Capacity: 0.991 MMSCMD
pipeline (JHBDPL) including Common Carrier
2. |haria CBM block to|GAIL 04.05.2020 {Length: 6 km.,
JHBDPL pipeline ' Dia.: 8"
Capacity: 0.869 = MMSCMD
. inciuding Common Carrier
3. |Swan LNG Private Limited’'s|Gujarat State [20.11.2019 [Length: 3 km.
FSRU based LNG terminal,|Petronet Dia.: 30" _
Jafrabad to GPPC Terminal,|Limited Capacity: 18  MMSCMD
Jafrabad (GSPL) including Common Catrier

PNGRB has also invited bids for development of following Natural Gas pipeline
~and Petroleum and Petroleum Products pipeline, which would be subsequently
authorized to successful entities, on completion of bid evaluation process of

each pipeline respectively:

Natural Gas Pipeline -

Sr.No|Name of Pipeline Bid submissionBid Opening|Details of pipeline
start date date '
Natural Gas pipeline
1. Langtala - Pachpadra01.12.2020 {01.07.2021 Length: 290 km.

Capacity: 4 MMSCM

Petroleum and Petroleum P

roducts pipeline

Jawaharial Nehru
Trust (JNPT), Navi
Mumbai to Navi Mumbai
International Airport (ATF)
pipeline -

Port[10.09.2020

10.05.2021

Length: 15 km,
Capacity: 2 MMTPA

_{Products pipeline (DCPL) *

(Karnataka) .
Petroleum and Petroleum

Devangonthi - Chitradurgali0.06.2019

28.10.2019

Length: 230 km.
Capacity: 1 MMTPA

(*DCPL pipeline is under financial Bid evaluation stage for which authorization
would be granted after vacation of stay imposed by APTEL)

In addition to the above, PNGRB has received the Expression of Interest
(Eol)/Proposal from various entities to develop following Natural Gas pipeline
and Petroleum Products pipeline, on which the Board will take decision on the
basis of their techno-commercial feasibility and supply/demand scenario:

S~
.
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te-of receipt of[Details of pipeNie

2l A=t HiEtele U
Natural Gas pipeline

1. Jamnagar-Dwarka  {GSPL 18.01.2021 Length: 100 km

Natural Gas spurline Capacity: 3 MMSCMD
: , ‘ Dia.: 18"

2.  |Kondapalli-Tirupati [GAIL {17.11.2020 lLength: 450 km
Natural Gas pipeline : ' . Capacity: 4 MMSCMD

3, Anjar-Palanpur GSPL 21.12.2020 Length: 274 km
Natural Gas spurline IR P Capacity: 12 MMSCMD

, Dia.; 30"
Petroleum and Petroleum Products pipeline
4. |Palwal to ~Jewarjindian Oill24.12.2020 Length: 36 km
. Airport Petroleum|Corporation Capacity: 2.5 MMTPA
and Petroleum|Limited Dia.: 14" .
Product (ATF)
pipeline .

5. Kandla-Samakhiali {IMC Limited 17.10.2018 Length: 70 km
'[Petroleum and ' Capacity: 1.2 MMTPA
+Petroleum Products

(LPG) pipeline ,

6. |Paradip - tolAARDVARK Length: 1150 km
Hyderabad Developers LLP-& 09.05.2017 Capacity: 4.5 MMTPA
Petroleum ProductsiH Energy Private|” ™
pipeline * Limited ‘ ‘

7. Paradip-Haldia- AARDVARK 10.04.2017 Length: 1388 km
Durgapur-Patna- Developers LLP " |Capacity: 1.5 MMTPA

Muzaffarpur-Raxal
Petroleum Products

pipeline *

8. Ennore to MadurailMC Limited 20.12.2016 l.ength: 526 km
Petroleum and - (Capacity: 1.5 MMTPA
Petroleum  Product .
pipeline * ' e

9. Dhamra : tojAdani Gas Limited|02.04.2016 Length: 650 km
Asanol/Duttpulia | Capacity: 1.60 MMTPA
Petroleum and ' “

Petroleum  Product
(LPG) pipeline * -
(*These Eois have been kept on hold as |IOCL. is laying pipeline on the same
route) ' :

2.18 When asked as to how far this vision has been realised by PNGRB in the last five
148,
years, the Ministry submitted the following information:

“In terms of growth of infrastructure to cater uninterrupted supply of Natural Gas
and Petroleum and Petroleum Products on pan India basis, PNGRB authorized
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around 9959 km Natural Gas pipeline and 5210 km long Petroleum and
Petroleum Products pipeline in last five years.

~ As on 31.03.2017, there were around 35.22 Lakh PNG domestic connections
and 1,141 CNG Stations operatlonal across the country. Further, as on

- 28.02. 2021 there are 76.05 Lakh PNG domestic connections and 2,830 CNG
“Stations are operational across the country.

During the last five years, approx. 40.83 Lakh PNG domestic connections and
1,688 CNG stations have been added in the gas infrastructure of the country. '

2.19 When asked about the problems that are being faced by the PNGRB in respect

of laying of pipelines for any gas distribution network, the Ministry submitted the
following:

“Laying of the pipelines (Steel and MDPE) is the part of development of CGD
Networks and the same is carried out by the entities authorized by PNGRB.
Based on interaction with various entities during review meetings and other
communications, CGD Entities have conveyed that they face difficulties in
obtaining multiple permissions from multiple statutory authorities like State
Industrial Devetopment Corporation, Pollution Control Board — Central & State,
Forest Department, Irrigation Department, NHAI, MoEF & CC, Railways, SEZ,
PESO etc. in a time bound manner and is the major hurdle being faced by them
in development of CGD Networks in various States”.

2,20 On being' enquired about the problems. with obtaining clearances from other
governmental agencies for laying pipelines and hottienecks faced by PNGRDB, the -
Ministry submitted as under:

“Obtaining permissions/ clearances from various statutory authorities, is the
sole responsibility of the authorized entity. However, with the aim to facilitate the
project, as and when it requires, PNGRB often sends requests to the concerned
authorities for expedltlng the same

Litigations

2.21 When enquired about any instance of litigation between PNGRB and CGD
companies and the outcome of such legal proceedings, the Ministry submitted the

following information:

“Yes, there are litigation pending between PNGRB & CGD Entities, the list
repressing the cases pendlng before APTEL, High Court & Supreme Court
details of same are provided in Annexure-Vll
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The outcome of the proceedings varies upon case-to-case basis, however, the
list of some cases representing the issues related to CGD Entities are provided
in Annexure-VIII".

222 When asked about the litigations pending with/against PNGRB and the
mechanism evolved for defending the cases, the Ministry submitted the following

information:

‘PNGRB has drawn a panel of counsel for its assistance and representation
before various forums. Moreover, PNGRB also take assistance/legal advice
from Ld. Attorney General of India, Solicitor General of india, Add. Solicitors
General of India and other Senior Advocates”.

2.23 Further, elaborating on the issue during the oral evidence, it was submitted that;

“... we have a good number of litigations because entities have a habit of going

- to the court on the smallest pretext. In APTEL, we have 36 cases. In High

Court, we have 25 and in the Supreme Court, we have 12. APTEL is the body

. — against whom the PNGRB's appeal goes and then there is High Court and the
: ._Supreme Court. |

. 50, the !mgation system in-PNGRB, people can go to APTEL WhiCh is a
spemai terminal for handling cases of PNGRB and electricity sector. So, that is
APTEL. Thereafter, it goes to Supreme Court”.

2.24 - Clarifying on arbitratfon, it was further informed that:
.. STTIST AT S R e ¥ Tt oY &, QT RrfRverT & ST a7 Y e ¥ BNy
& 3T TR el IE A BT 81 78T o ST Jnuat ftihe et 8] S IRT TRy XC - &
8, OT90T & Gl FTTeAer i geri visem < &1

2.25 When the Committee sought to know whether PNGRB is appointing any special

advocate for defending the cases, it was informed that: .

“We have a panel of advocates whom we engage for handling the cases in
APTEL. Sometimes, we also engage senior advocates also for the cases which
are in the High Courts and Supreme Court for which we do not have a fixed
panel. So, looking at the case, we engage advocates”. '

2.26 When asked to furnish a detailed note on the Dispute Resolution Mechanism
adopted by PNGRB, the Ministry submitted as under: | -

“At present, there is no scope of the ADR Mechanism in the cases related to
PNGRB. Moreover, PNGRB adjudicate the compliant in accordance with
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Section 25 and settle/adjudicate the disputes in accordance with Section 24 of
the Act”.

2.27 When asked how does the Board ensure level playing field in-ensuring fair trade
practices among the competing entities in vanous activities of petroleum sector like
laying of infrastructure for transportation of petroleum goods and distribution and
marketing of petroleum products, the Ministry submitted as under:

“To ensure fair trade and competition amongst entities, PNGRB has already
notified the NGPL Access code regulations and CGD Access code regulations
to ensure access to common carrier pipelines and CGD networks.

PNGRB is in the process of revising Uniform Access Code including Operating

~ Code and -standard GTA for natural gas pipelines so that, all common carrier
and contract carrier capacity can be booked through an independent
Transmission System Operator (TSO) in a transparent manner,

Further, PNGRB follows the transparent competitive bidding process for
authorizing entities for laying, building, operating or expanding Natural gas
pipelines, Petroleum product pipelines and development of CGD networks.

As on date, Petroleum Products and Natural Gas have yet to be notified by the
government, accord!ngly activities related to marketing of petroleum products is
not under purwew of the PNGRB".

2.28 When enqmred about how many contractors have been penalizedlblackhsted
and fines levied for not completing the work within the stipulated time, the Ministry

submitted as under:

“As per the NGPL, PPPL and CGD Authorization Regulations, the Board shall
allow a reasonable time to the authorized entity for fulfilling its obligations under
the extant Regulations. However, in case of failure to take remedial action by
the entity, the Board may initiate penal action as per the Regulattons

Safety issues

2.29 When asked about the recent initiativés taken to improve the safety of gas
stations, the representative of the PNGRB informed that:
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2.30 On being asked about accidents that have taken place in the last five years in

CNG and PNG outlets/pipelines and the nature of accidents, the Mlmstly submitted as

under:;

2.31

“Entities have reported the following major incidents in CNG and PNG
outlets/pipelines in last 5 years: -

Year _ 2016-17 [2017-18 [2018-19  [2019-20 2020-21

Number of accidents 31 16 16 12 - 15

When the Committee sought to know further about the main types of accidents

and action taken thereto, the representative of PNGRB submitted that: - ..

“... whenever any major accident takes place, we have defined major accident as
an accident in which a fatality has taken place or fire has lasted for more than 15
minutes or it has led to shut down of the plant or there is a loss of more than
Rs.20 lakh. So, we have a defined regulation called, ERDMP, Emergency
Response and Disaster Management Plan. In that we have defined which of .
these accidents are to be investigated by the respective entity. We have defined
what kind of committee they have to constitute. They have to submit their
recommendations to us. In some of the major incidents where we find the
disaster is much bigger or we find the gravity is much higher, then in that case,
we appoint our own investigation tdam and that investigation team investigates
the incident and submits its report to the Board. In that report what they cover is,
what are the causes of failure and what are the recommendations to prevent it in
the future. They identify that. These recommendations are collated on the
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accidents and shared with the industry through the meetings and we also
webhost it on our portal so that everyone can take action on that. We also do
regular follow up with the industry against the compliance of those
recommendations.
, 1

In addition to that, the reports of these committees are put up to the Board
of the respective entity so that the entire company Board takes cognizance of
that and the Action Taken Report of the Board is again submitted back to the

'PNGRB. So, the system is strengthened. In the past we had observed that there

was gross negligence like there was an accident in GAIL, Tatipaka in 2014 where
the Board has also imposed a penalty on the entity for non-compliance with the
regulation in line with the Act. So, that way we have a very structured system and
we regularly hold capacity building workshop with the industry where these
incidents are presented and learnings are shared. The technical experts share
their views ‘as to how to reduce such incidents in the future. If any change is
required in our regulations, we change and update our regulations”.

On being asked about actions that have been taken in regard to those accidents

and the compensation paid out to those affected by such incidences, the Ministry

submitted the following information:

:.;:_.

a

b.

“Maijority of the incidents are due to: -

Fire due: to rupture/ breakage/ Ieakage of underground gas lines due to’
excavation jobs done by different ser\nce providers/ third party W|th0ut the
knowledge of the entity.

Disposal of garbage over the MDPE (plastic) lines and subsequent burning of

- garbage leading to failure of gas lines and fire.

Bursting of CNG cylinders at the time of filling due to use of spurious CNG
cylinder by vehicle owner. '

“Actions taken in regard to those incidents: -

.Each accident had been investigéted by a multidisciplinary team comprising

senior officials not directly involved in the activity where accident had taken
place. Reports are submitied by .the entity within 30 days from the date of
incident to PNGRB.
Compliance of Action taken Report (ATR) is provided by the entity on
recommendations of the enquiry committee to PNGRB so as to prevent
recurrence of similar incident in future. -

c. All recommendations of enquiry committee of accidents across the CGD industry

have been compiled by PNGRB and shared with all CGD entities to prevent
recurrence of similar accident in future.
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d.Workshops are organized by PNGRB with all Industry members at regular
intervals where major accident cases are discussed for common learning/
sharing of experience amongst all concerned.

e.PNGRB approved TPIAs (Third Party !nspectlon Agencies) carry out on site audit
and mock fire drill across all CGD installations on behalf of PNGRB once in
every five- years. This has helped to improve the safety standard of the

- installations and also brought awareness amongst employees on how to handle

emergency in case of outbreak of fire, recue, relief operations etc”.

2.33 When asked about the agency that conducts investigation into such incidents
and whether PESO clearance/certificate Mandatory for setting up CNG/PNG stations,

the Ministry submitted the following information:

“As per PNGRB ERDMP Regulations, aI[ major incidents shall be tnvestigated
by multi-disciplinary team to identify the shortfalls, conveys root cause and
suggest recommendations to prevent reoccurrence of such incidents as under;

i. A multidisciplinary team consisting of senior level officials from other mdustnes
_constituted by PNGRB on case-to-case basis.
“it. A multi-disciplinary team of semor officials constttuted by entity from with the
lndustry :

It was also informed that PESO clearance is a mandatory requirement for
setting up CNG/PNG stations”. '

2.34 When asked whether there is any Public Liability insurance Policy for consumers
similar to LPG consumers provided hy OMCs, the Ministry submitted the following
information:

“Yes. In compliance of Regulation 9(1} of PNGRB (ERDMP) Regulations 2010,
it is mandatory to comply with the Public Liability Insurance Act 1991 and
accordingly CGD entities are required to have "Public Liability Insurance Policy"
for consumers”.

Bidding Rounds

2.35 When ésked to furnish details of the 8th and 9th round of bids by MoPNG their
terms and conditions along with their progress and whether the terms:and conditions
and timelines are being complied as agreed upon, the Ministry submitted the fo,llowing
information: : !

“The 8" CGD Bidding round was launched on 22.11.2016 and the following
- GAs were bid out for development of CGD Network:

By
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1 [South Goa District - [ndian-Cil Adani  Gas
Private Limited ,

2 |Karnal District Haryana© ' Jindraprastha Gas Limited }08.02.2018

3 |Amibala&Kurukshetra DistrictsiHaryana HPOIL  Gas  Private02.07.2019
Limited ' '

4 [Kolhapur District Maharashtra  [HPOIL Gas Private|02.07.2019
Limited

5 {Bulandshahr (part) District  |Uttar Pradesh |Indian-OQil Adani  Gas|06.03.2018
' Private Limited
6 |Bagpat District Uttar Pradesh |Baghpat Green Energyj10.04.2019

: ' Private Limited

9" CGD Bidding round ~

The 9" CGD Bidding round was launched on 12.04.2018 for development of
CGD network in 86 GAs which included 174 districts (156 full and 18 part),
spread over 22 States and Union Territories in the country covering 24% of
India’s geographical area and 29% of its population. More than 400 bids were
received in respect of all the 86 GAs offered in the bidding round.

With the aim to achieve the assigned targets, PNGRB closely monitors the
progress of CGD projects across the country, However, COVID-19 pandemic
has impacted the progress of CGD projects in the country”.

2.36 PNGRB have further informed that Inorder to furthér expand thek‘CGD Network,
PNGRB is in the process of finalizing the list of GAs for the 11" biding round. A tentative
list of 44 GAs (120 distri_cts &1-part district) was web-hosted on 4th February, 2020
-seeking views and suggéstions. from various stakeholders. The launch of 11th CGD

bidding round has, however, been delayed due to the current COVID-19 pandemic
situation. '
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Chapter — il
CcGD Netyvorks

In order to facilitate speedy implementation of the authorized CGD networks,

MoP&NG requested PNGRB to draft a CGD policy, which was formulated with the
involvement of the CGD entities and MoP&NG. The Government on 23" January 2020
has released the draft policy that provides guidelines for the State Governments for

implementation, which would be be’neficiai for the overall growth of the CGD sector.

Safety of the City Gas Dlstubution Networks -

(a)

(b)

(c)

As mentloned above, PNGRB has notified the PNGRB (Technical Standards and
Specifications including Safety Standards for City or Local Natural Gas
Distribution Networks) Regulations, 2008. These Regulatidns cover the design,
materials, fabrication, installation, inspection and testing, commissioning,
operat[on maintenance, modifications and abandonment of CGD network for
domestic, commercial and industrial users and apply to all pipelines, distribution
mains and piping facilities downstream of inlet isolation valve of city gate station
(CGS) up to and including consumer meter for commercial or industrial customer
and up to final isolation valve including connecting hose to gas appliance for
domestic consumer. | '

All entities are required {o demonstrate con’rpiial‘ice to these regulations through
assessment of conformity of various activities at d;fferent stages through
appropriate certification, monitoring, control and mitigation mechan;sm including
statutory audits, third party inspections etc. by accredited third party agencies at
specified periodicity and through appropriate submissions to the Board. The
compliance assessment through accredited third—party agencies are an accepted

national / international practice.

Presently, 27NABL accredited Third Party Agencies are empanelied to Lindertake
these inspections/ audits. Further, 'PNGRB also undertakes compliance
assessments through multi-disciplinary teams to check compliance of these

Regulations. The compliance status of the recommendations made during these
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inspections/ audits is also monitored. However, the prime responsibility for safety
of oil and gas pfpe]fnes lies with the entity.

Expansion of CGD Network o

3.2  When asked to furnish a note on the role of the Ministry and PNGRB
vis-a-vis City Gas Distribution Network, respectively, .the Ministry submitted the
following information: '

“Petroleum & Natural Gas Regulatory Board (PNGRB) is the authority to grant
authorization to the entities for the development of City Gas Distribution (CGD)
network in Geographical Areas (GAs) as per PNGRB Act, 2006. PNGRB
identifies --GAs for authorizing the development of CGD network in
synchronization with the development of natural gas pipeline connectivity,
natural gas availability and techno-commercial viability. Providing PNG
(domestic) connections is a part of development of City Gas Distribution {CGD)
Network by an authorized entity.

Further, as per Section 42 of PNGRB Act, “The Central Government may, from
time to time, by writing issue to the Board such directions as it may think
necessary in the interest of the sovereignty and integrity of India, the security of
the State, friendly relations with foreign States or public order”,

3.3  When asked to provide details w.r.t. the PNG (Piped Natural Gas for domestic
households) and CNG (Compressed Natural Gas for vehicular population) consimption

during the Iast five years, the Ministry submitted the followmg information:

“As per the information submitted by entities to PPAC following is the
consumption reported for PNG and CNG:

(in MMSCM)
Year PNG CNG Total
2015-16 470 | 3029 . 3408
2016-17 522 3346 3868
2017-18 580 | 3737 | 4326
2018-19 674 4292 4965
2019-20 771 4632 5403
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3.4 On being asked about the details of steps taken for increasing PNG
households and CNG stations in the next ten years, the Ministry submitted the

.

following information:

“Providing Piped Natural Gas Connections (PNG) to households, commercial &
industrial establishments and Compressed Natural Gas (CNG) to vehicles are
the part of development of CGD Network and the same is carried out by the.
entities authorized by PNGRB. Presently, there are 228 Geographical Areas
(GAs) authorized by PNGRB for development of CGD Network across the
country till 10th CGD Bidding Round. .

Remaining areas of the country will be covered in future bidding rounds for
development of CGD Network based on availability of natural gas pipeline/
source and techno-commercial viability.

As per ihfbrmation available with PNGRB, as on 28th February, 2021, PNG
domestic connections have been provided to approx. 76.05 Lakh households
and 2,830 CNG Stations are operational across the country.

~ Under 9th and 10th CGD Bidding Rounds, CGD entities have made
commitment to provide 4.23 Crore PNG Domestic Connections and set up 8181
‘CNG Stations over a period of 8/ 10 years across the country. In this regard,
PNGRB has granted additional time period to CGD entities on account of
COVID-19 pandemic, which varies from 129 days to 251 days.

In order to create competition in CGD areas, PNGRB has notified Guiding
Principles for declaring City or Local Natural Gas Distribution Networks as
common carrier or contact carrier Regulations to provide non-discriminatory
open access to third party entities. In order to further increase the coverage of
CGD network, which includes both CNG and PNG, PNGRB on 04.02.2020 had
released a list of 44 GAs consisting of 120 districts identified on the basis of
availability of natural gas source in their vicinity. With implementation of this
prospective list proposed for the 11" CGD bidding round, the number of districts
authorized for development of CGD Network would reach 520 districts, which
would cover approximately 70% of the country’s Geographical area and 84% of
its population”. '

Geographical Areas under CGD

3.5  When asked to provide a iist of Geographical Areas that have been covered by
Natural Gas Pipeline infrastructure in the country, the Ministry submitted the following
information:

“List of GAs that have been cove’red by Natural Gas Pipeline is enclosed as
Annexure-1X". ’
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3.6  When asked to provide a list of Geographical Areas that are yet to be covered by
Natural Gas Pipeline infrastructure in the country, the Ministry submitted the following
information: '

“Further, Government is commitfed to provide Natural Gas to all GAs in the
country for the PNG and CNG uses”.

3.7 With regard to the development of Geographlca[ Areas (GAs) for increasing the
CGD Network, it has been informed that;

“PNGRB, vide Public Notice dated 2nd June, 2020, clarified that any entity can
set up an LNG Station in any Geographical Area (GA) or anywhere else, even if
it is not the authorized entity for that GA. However, such entity shall comply with
the Provisions of the PNGRB Act and regulations made thereunder, such as
T4S Regulations. Subsequently, queries of the stakeholders in this regard were
addressed by vide Public Notice dated 23rd July, 2020".

During the oral ewdence it was further informed that:

aﬁzso—ﬁmmqﬁawaﬁ?ﬁmﬁq%i fﬁaﬁﬂ’@ﬁ%ﬁﬁﬁzqﬁmﬁ%ﬁﬂ
FC faU T 2, because of some problems. 3T+t ¥ 228 ultars & efT 400 & sarar
Rt 7 1 57 o R A Rfteeqe ¥ siaeka 20 Tt 247 7 g e &
FAT FL T 81 53 per cent of the geog’raphié:aléfea and 70 per cent of the

population will have access to CGD network after our last bidding round”,

3.8  When asked the criteria of calculating the coverage of populat:on in a partzcu[ar
GA, during the oral e\ndence it was further informed that: ‘

. regarding your question that how do we calculate .the-coverage of 53 per
cent in terms of area and 70 per cent in terms of population, you are very right
when you said that even in Delhi, 70 per cent population is not covered. So,
how do we do it is that if we have auttiorised Delhi, so we count that people has
access to city gas distribution. So, whether people are taking connection or not
taking connection, that is their choice. There may be certain areas where
pipeline has not been laid by the authorised company. But then that we take
care of when we monitor the progress of that particular area. [f there is a certain
fixed commitment there in terms of work programme that they have to lay so
much steel pipelines and then they have. to give so many PNG connections;
they have to set up defined number of CNG stations. If they are not completing
those targets, then we can take action against those companies. So, this 53 per
cent and 70 per cent is basically like if an area has been authorised, so that
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entire area and the entire population we consider it as covered by CGD. It will
not happen that on day one, that entire area will have CGD connections or gas
connections. But over a period of eight to ten years, we expect that the entire
area will have either gas connection or they will have an access. Then, it is their
choice whether they use LPG or they use piped gas’. '

It was further submitted that: -

fepeiHIeR BT UTgUelTs of BT 31 Wt HIRY f feedl & 20 Aot TRAT €, werd g9
AT I TR 9Tl TRt # farge fmam gar & o ST IR a1ot URATST HaR R 8y
gl S8 R fhemIeR o e &1 88 8, SaWT UTSUaed 9ol of el sl 2l
3R 78I BB 8 T 9 9Iep RaclTh HRIATE! el o'l

3.9 When asked about the mechanism after the expiry of the term of a particular

geographical area, the representative of the PNGRB informed that:

“areft QUM ST TR &1 AThie uisergfea fifaes vim auf v grar &1 &
Wﬁmmﬁqﬁﬂmﬁqﬂﬁ"@w@ Tt gl gH ol us wreier ffaae
%@f&mw%mélw%m%mawmmﬁmmaﬁﬁ?@rﬁmwéaﬁt
HISET TRE [T TAT §) 57 T [EE F a9 & 914 STgl IE AThied Ry
e wew €7 9@ |, g9 I9 URET & ST HRaT 3T 1 a9 §l 98 |

- STTATTETe TATEET o STATAT ST 1% ST T &1 AT ATg, AT A8 HIH F qHhal gl 9%
HOTET T 6 AT AT SRE A Tk 9 T TohaT &1 T ATehe F Fefi e e
3T g 1g IRilT #xd g [ adiEler i avig & e ot F9 g 9ed §, o afdas
et fent) sl or o fay T doTeor AR

Retail CNG Ouilets

3.10 When asked of the guidelines/criteria for setting up of CNG stations in
the country how CNG station allotments are made and which agency is
responsible for granting necessary permission for the same and are the
conditions for issuing license/permits on CNG stations in various cities, the Minisfry
submitted the following information: '

“PNGRB authorizes entities to lay, build & operate CGD Networks through
competitive bidding process. From 8" CGD Bidding round onwards, targets for
establishment of CNG Stations has also been included as one of the bidding
criteria. The entities participating in-the bid have to quote the number of CNG
stations that they propose fo setup in the next eight years (in some cases ten

R
xr
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years) in the subject GA along with number of PNG domestic connections and
inch-km of pipeline to be laid within that GA. Technically eligible entities submit
their quotations against the CNG, PNG and inch-km numbers and a composite
score is derived for each entity. Thereafter, the entity with the highest composite
score is declared as the successful entity. After that, the successful entity has to

- submit a Performance Bank Guarantee to PNGRB to fulfill their commitment for
the development of CGD Network. Thereafter, the authorization letter is issued
to the entities with terms and conditions to be complied by them. The authorized
entity has to achieve the year wise target with respect to the number of CNG
stations to- be established, PNG connections to be provided and inch-km of
pipeline to be laid, as mentioned in the authorization letter”.

3.11 When enquired as to whether the CNG stations are Coni'pany owned-
Company operated (CoCo) or are license to some authorized agents and also,
where do these CNG stations source their gas from i.e. |GL providing CNG to all

the stations or from some other distributor, the Ministry submitted the following
information: |

"Once authorized, the CGD entity has to setup CNG stations in their GA as well
as provide PNG connections. Entities have their own system of allotment of
CNG stations, they only have to fulfil their targets of each year as mentioned in
their authorization letter. These CNG stations may be CoCo or licensed to some
other agents for operation, but have to be owned by the authorized entity only
as per the terms and conditions of the-authorization letter and shall comply with
all the technical and safety standards of PNGRB. The authorized entity has to
lay plpelme within their CGD' network in order to transport natural gas within
their GA to provide PNG connections and supply natural gas to their CNG.
stations. For this purpose, the entity may source natural gas from any natural
gas pipeline which is in the vicinity of their GA or through Gascades from a
feasible natural gas source, at their discretion. All CNG stations within a GA are
owned by the sole entity and the natural gas for consumption in these CNG
stations has to be sourced by the same entity”. : :

3.12 When asked if there is sufficient gas available to meet the increasing
demand and if not, how does it intend o meet this demand and how many CNG
stations are planned to be opened in -nev>-(t“fi‘ve years, the Ministry submitted the
following information:

“As per Minimum Work Program assigned through competitive bidding in the
9th and 10th CGD Bidding Rounds, the authorized entities have committed to
set up 8,181 CNG Stations over a period of 8/10 years across the country.
6,941 CNG Stations are expected to be set up across the country by FY 2025-
26"
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Coverage under PVNG )

3.13 When asked as to whether any “exclusive rights given to distributors in
geographical area for a particular period of time of the projects and for how long do they
enjoy this privilegé along with state-wise data in this regard, the Ministry submitted the
followmg
“The entltles have been given two types of exclusivities: -
. Exclusivity for laying, building and 'operating a CGD Network — This exclusivity
is given for a period of twenty-five years from the date of authorization.
ii. Exclusivity from the purview of Common Carrier or Contract Carrier — This

excluswlty is given for a period ranging from three years to 10 years as per the
- provisions of PNGRB’s extant regulations.

As per terms and conditions of the authorization .for development of CGD
Network, the entities are allowed an exclusivity period of 3/5/8/10 years from the
date of authorization in terms of an exemption from the purview of the contact
carrier or common carrier for the respective CGD Network.

In this-regard, PNGRB has notified Guiding Principles for declaring City or Local
Natural Gas Distribution Networks as common carrier or contact carrier
Regulations to provide non-discriminatory open access to third party entities”.

3.14 When asked to furnish district wise details of number of households that have
been covered with PNG network in the last five years in the country, the Ministry stated
as under: |
“GA wise details of PNG domestic conneciions in the Iesi' five years in the
country are given in Annexure-X".
3.15 When asked about the parameters on which it is decided whefh'er an area has
been accessed/covered by Piped natural gas, the Ministry submitted the following
information:

“City Gas Distribution or CGD Networks are established based upon the
availability of natural gas in their vicinity. The Geographical Areas (may consist
of single district, part district, two or more districts or any such combination) are
identified on this basis and upon finalization are bid out in the subsequent CGD
- Bidding round”.

'

3
ar




62

3.16 When asked as to whether PNGRB is focusing upon intensifying PNG
connection within a Geographical Area (GA) for expanding coverage, the Ministry in its
written reply submitted as under;

s |
“Yes, PNGRB has amended the CGD Authorization regulations on 06.04.2018
and increased the percentage weightage of number of domestic PNG
connections quoted by the entities to 50% in the bid evaluation criteria.
Subsequent to this amendment, 9" and 10" CGD Bidding rounds have been
concluded by PNGRB attracting bids for providing approximately 4.24 crore
domestic PNG connections in the coming 8-10 years”.

Pricing of PNG & CNG

3.17 When asked to provide. details w.r.t. India's natural gas pricing formula, the
Ministry submitted the following information:

“The guidelines notified by MoPNG w.r.t Natural Gas pricing formula is attached
as Annexure-XI".

3.18 The Committee desired to know the price of natural gas for PNG/CNG
consumers fixed and asked about complete break-up of the pricing formula and
factors that impact the pricing of CNG/PNG in retail, the Ministry submitted the
following ;nformatlon

“‘Petroleum and Natural Gas Reguiatory Board (PNGRB) has authouzod G/\IL
(India) Limited for implementation of City Gas Distribution Projects in six -
Districts namely Varana3| Patna, Ranchi, East Singhbhoom, Khordha and
Cuttack.

The Pricing mechanism for CNG/PNG segments for GAIL's CGD Projects is
typically linked to ‘cost plus’ pricing with consideration of economic henefits to
‘alternate fuel’ pricing. Cost plus pricing is based on the principle of reasonable
return on the capital empioyed and operatin‘g expenses incurred in the GA. The
same is incorporated in pricing structure in the form of gas costs, supply and
distribution costs & entity margin.” =

It is the endeavour to benchmarks the selling price CNG/PNG w.r.t. the energy
equivalent price of the respéective alternate fuel being replaced, typically at
discounts which induce the customer to switchover to PNG/CNG.

In view of the changing market dynamics of CGD industry, other factors such as
price acceptability in the market-competitive environment etc. are also taken
into consideration while determining the pricing for CNG/PNG.
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Cost Elements of Delivered Gas for segment up to CGS of respective GA:
Delivered cost of Gas shall be worked out on consideting following parameters:

Ex Terminal gas price

Exchangerate

Marketing Margin . :
Trunk Pipeline Transmission Charges :
Taxes and Duties

Supply and Distribution Cost ~ ~~
Supply and. Distribution (S&D) Cost include the cost incurred for sale of

CNG/PNG products covering Operation and Maintenance expenses and
incidental/ other expenses as follows: .

~ 8&D for PNG

Operating Expenses
Utilities (Power & Fuel)

‘Consumable Stores & Spares & AMC / Repairs & Maintenance of network

CGD Network Transportation Tariff

Transportation cost of Cascades (apportioned for PNG Consumption if PNG is
supplied through Cascades)’

Other Expenses / Marketing /Sales Promotion

S&D for CNG

Operating Expenses

Utilities (Power & Fuel)

Consumable Stores & Spares & AMC / Repairs & Maintenance of CNG Station
Faorecourt management / CNG Equipment

CGD Network Transportation Tariff

Transportation cost of Cascades

Other Expenses / Marketing /Sales Promotion

C. Entity Margin

Entity Margin include the trade margin / facility charges etc. payable to Dealers /
Oil Marketing Companies (OMCs) and entities marketing margins.

D. Taxes and Duties

1
All the applicable taxes and duties

lllustration of Pricing Formula:
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Sample Pricing Formula for the CNG and PNG Price is illustrated below:

Domestic PNG : Unit Price
Cost of Natural Gas to CGD Entity at City Gate Station A
Supply & Distribution Cost of CGD Entlty : B
|Entity's Margin C
~ [Basic Selling Price ) _ D = A+B+C
Value Added Tax (If applicable) E=VAT Rate*(D)
Any Other Tax (If applicable) F
Retail Selling Price (Rs/SCM) ‘ . D+E+F
|cNG : Unit Price
Cost of Natural Gas to CGD Entity at City Gate Station A
Supply & Distribution Cost of CGD Entity B
Entity's Margin (incl. Dealer / OMCs) ' " C
Basic Selling Price - D=A+B+C
Excise Duty " E=14%*D
Value Added Tax (If applicable) F=VAT Rate*(D+E)
Any Other Tax : G
Retail Selling Price (RsIKG) D+E+F+G

Factors that impact the pricing of CNG

a.Cost of Natural Gas: The prices of domestic gas is.determined and declared by
Petroleum Planning and Analysis Cell (PPAC) on half yearly basis as per New
Domestic Natural Gas Pricing Guidelines, 2014 nofified by Ministry of Petroleum
and Natural Gas. '

b.Trunk Pipeline Transportation Tariff: Trunk Pipeline Transportation is

- determined and notified by PNGRB as per PNGRB (Determination of. Natural

Gas Pipeline Tariff) Regulations, 2008

c. Market Demand; Higher demand of CNG/ PNG vyields better utlhzatlon of the
infrastructure capacity, thereby eases S&D cost

d.Taxes and Duties: 14% excise duty is applicable on production of CNG. Further,
Value Added Tax as per the respective State Govt. Tax Rate. Value Added Tax
(VAT) rate on CNG is very high in different states e.g. 14.5%in Uttar Pradesh
and Andhra Pradesh, 15% in Gu;arat 14% in Madhya Pradesh, 20% in Blhar
etc while the same is exempted in Delhi”. :

-3.19 When asked about the cost benefit for consumers for a fixed amount of

volume of gas by PNG vs LPG, the Ministry submitted the following information:

“The current retail selling price of a domestic LPG cylinder as of 01.04.2021
at Delhi is Rs.809 per 14.2 Kg cylinder. Since May, 2020, while there is no
subsidy to LPG consumers on Domestic LPG in some markets like Delhi, for
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consumers in far-flung and remote areas, Government continues to provide
some subsidy due to higher inland freight from port to bottling plant.

An example hased on Delhi-NCT G}\, the PNG v/s LPG calculations are as

under:

{April 2021) A

GCV of 1 Kg of LPG ‘ 11900 Kcal

1 Kg of LPG 0.047 MMBTU

1 Cylinder of LPG: 14.2 Kg (A)" 0.67 MMBTU

Price in Delhi (B) . 809 Rs.

Domestic Gas - .

Cost of 1 SCM of PNG in Delhi { C) 28.41 - . Rs.

GCV of 1 SCM of PNG 9880 - Kcal

1 MMBTU - 252000 Keal

GCV of 1 SCM of PNG(D) 0.039 MMBTU
- 119.88 SCM of PNG equivalent 564.79 Rs.

conversion used= 1kg= 1.4 SCM

Comparison in Terms of Energy and prices .
PNG ' LPG
Cost in Rs/MMBTU - 724863 1206.46

(C/D) (B/A)

3.20 When asked about the prevalence of varying taxes in different states on gas, it

was submitted that: ‘
g S AT O §97 %, Ue Y Hecaqt &1 TN BT R R €, SR i
TeRpRST oY AT fodT, Ui S e e Siieedt W A8 onell a9 d@ 1 gererie ot
Riager T8 Bl @i v o7 Wi de &, 98 ToueR uig wie ¥ 24-25 Wie g R
81 gafoTy U 9T vlerie St v it oiRe @ €, 98 o 31 oFR T Siited) § T €, §9
gg T8l B & (9 SHeg! ¥ yig qRie ¥e @I, N Sif Holl oy of Qlfb 9 & & 33!
el § anfirer o foram g ot G Sev), o ofR N ot @t off Tl Heg
el : |

3.21 When asked about the tariff mechanism in case of GAs connected through

mulitiple pipelines, the representative of the PNGRB informed that:

Ry
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«...gFwTge SRe ¥ @ YerM I R T 81 $9@T g BRiET 8T Till now, the

consumers had to pay tariff for each pipeline. If a gas is passing through
multiple pipelines, the consumers had to pay a cascading tariff. So, to avoid this
cascading tariff, we have introduced the concept of unified tariff. All the natural
gas pipelines - which are interconhected and which are forming a part of
National Gas Grid - will be subjected to unified tariff. The consumers who are
there on this network of the National Gas Grid System, have to pay only one
single tariff. So, that will make gas affordable in far-flung areas and it will make
gas affordable for the people who are using muttiple pipelines. DT T& HRICT T8

£ f> .o, ARET 3 ot SPiRes T Mege €, S aleiel i Rendw, S
<prRTeT BT e eI, W Y anfY areifeTeeT o 8, e warhy R oy Broeh aif
iy CaRRict 2 BT R S FediveT 3R e &, ) sieert &t & ok River $Rw &,
ol e e e R v Wy A |

SORY U igeT I8 oY BN 36 39T H S Y Cergrel efffed o §, oFR SH@Y Hecive
SR T FRAT U, Y 98 FAIae 8 IR 2l Al 37 Jfihigs CRw B a9E § U
e aae W iR Y U e ¥ gaveic Saer B SR el
wrfifeer off qorm et dogmRf @Y 7 ot Bk &, oY ag g% dwar ¥ fF 9w
URUETET W & iR 9% wsuesT 5 & &, ar 3 Ariel St gy s orEr § RY
e 8t offehT 319 Ffep gR <21 7 U & R ﬁmﬁqaﬁ%ﬁﬂﬂmmmﬁ
ST SRRY TR-aff7-IRy oredlfecar <or F gy

3.22 Elaborating during the oral ewdence about the discrepancies in tariff rate
due to the distance, the representative of the PNGRB submitted that:

.S Y& eTeT ISR T s Jfhree R &1 ao18 & 78 decH™t - sl 9 | &
TN &, IDT ST AT TS AR ST R dTel 8, STl @ AT YT &Y 5 T98 A i
SIfSTeTEOIT AT TE} 81 3T L @ & folT T TIgUeTgy & &) oiF gfwigs SR
& g T &~ T - 1 SR —2 & 1 & i e € S R 4 wRie ¥ e
3, FORTAT b S-2 aTey aeea’y T &R 38 81 S1-2 ¥ o7R 70 B0 & <Y ii-2 aey ol
26 T 31 65 T, Xiell TE € ST &1 AT LM &7 Figs R +f war 81

Il B9 TR R € o SIRY STET-oTeTT Ugueis &, Wawaﬁmﬁm%wa’r
S foereliarRar ¥, o doTsiterdt 3 o F vger Y ¥ Sy 7 12 Wie X oiw
Re-t & IRFT R ERop vy ey § oIk Y Rsense uguesy €, ST o fis & oy
3 YT 3R ¥, 98 Y ST AT {1 7 uguarsd dun o SRE e 98 sanr &
feretaT, fTamTT Ueel fireT T&T 2Tl 319 S BHTES B § 9IS, I X FraTSS WSS o
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{epetTT, T PecH’d &) 48 U @vAT TS 39 N8 9 I8 YT e B1 g WReR T Vel
78l 81 IR UeT gART 8T )

3.23 The Committee pointed out that there is a huge difference in the prices of
CNG in Delhi aﬁd in regions in neighboring states, When asked about the reasons
for this huge difference in prices of CNG and does this not put burden on
consumers of Dethi, the Ministry submitted the following information:

“While allocating domestic Natural Gas to various industry sectors in India,
Government has placed City Gas Distribution (domestic PNG and CNG for
transport) in_the highest order of priority. The relatively cheaper domestic gas
(when compared with imported Natural Gas) is allocated to CGD entities based
on their actual consumption of all types of gases (domestic and RLNG) in the
previous 6 months. The price of domestic gas is periodically notified by the
Government and the same is passed on to CGD entities as the base cost.

The retail CNG price is then a build-up of various cost heads such as taxes,
- transportation charges, dealer margin, supply and distribution costs etc. The
retail price therefore depends. on the CGD entity and the location of
Geographical Area (GA). It'is important to point out that since Natural Gas is
outside the ambit of GST, taxes such as State VAT and Central Excise duty
continue fo be applicable on CNG, causing price differences across
regions/States”.

Grievance Redressal Mechanism

3.24 When asked as to whether there are any Marketing Discipline Guidelines
(MDG) applicable to PNG/CNG outlets to pre\;lent act any irregularities [/
malpractices indulged if any, by these outlets, the Ministry submitted the following
information: " |

“With regard to Marketing Discipline Guidelines (MDG) applicable to PNG/ CNG
outlets to prevent act any irregularities/ malpractices, it is informed that there
are no such specific guidelines issued by PNGRB. However, obligations of CGD
entities and the consumers regarding the requirements to maintain quality of
service pertaining to PNG domestic connections and CNG stations have been
provided in PNGRB (Code of Practice for Quality of Service for City or Local
Natural Gas Distribution Networks) Regulations, 2010". -

3.25 On being asked about the system put in place for disposal/redreéSal of
consumer complaints against PNG/CNG companies/entities and how many
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companies have been penalized for non-compliance of guidelines, the Ministry
submitted the following information:

- “PNGRB addresses the grievances in a time bound manner under Centralized
Public Grievance Redress and Monitoring System received from PMO/
- MoP&NG. ‘

In addition to this, PNGRB also flags the complaints/ issues received from
various consumers to the concerned CGD entities for timely disposal. The same
is .being done by the concerned entities in time bound manner. In this
connection, as on date, there are no instances wherein CGD entities have been
penalized for the same by PNGRB".
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- Recommendations/Observations

Recommendation No. 1

National Gas Grid Network

The Committee note that India is the world’s third largest energy
consuming nation and a large parf of hydrocarbon requirement of about 87
peréent is met through .imports of crude oil. India’s share in global energy
consumptioh is set to rise and high reliance wili'be on import. The Committee
also note that natural gas being an environment friendly clean fuel has a potential
to play a significant role in providing solutions to the growing energy needs and

to address envi"ro‘nméntal challenges.

The Committee further note that the Government is now focused to
promote usage of natural gas across the country so as to increase the share of
nati_irai gas in the primary energy mix from the current level of 6 percent to at
least 15 percent in the coming years lamd move towards a gas bhased economy.
Towards this end the gas pipeliﬁé infrastructure in the country is being
developed alongWith development of gas sources in the form of domestic
production and import of Liquefied Natural Gas into the country. The Committee
"are also aware that gas pipeline is an economical and safe mode of transporting

the natural gas.

The National Gas Grid has heen envisaged to ensure the availability and
equitable distribution of natural gas in all parts of the country. At 'preseht, about
20,227 kms of natural gas pipeline network is in operation and in order to develop
an vibrant gas market, an additional 15,500 klﬁs of pipeline is beihg executed
across the country to complete the gas grid which will connect all major demand

and supply centres in the country.

The Commiftee also note that Government has plans to create
infrastructure like LNG terminals for import of LNG into the couniry to iﬁeet the
rising natural gas demands. The Commitiee also observe that the
Ministry/PNGRB has invited bids for of City Gas distribution netﬁrork in many

A
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geographical areas in the country in the recent 8", 8™ and 10™ rounds. After
completion of these rounds of bhidding, it is noted that 238 Geographical Areas
(GAs) in 407 districts have access to CGD network.

'
. The Committee are of the opinion that a national gas grid is an important
energy i‘nfrastructure project in the country which will help the country achieve
social and economic progress along wfth development of associated projects
namely execution of pipelines projects, CGD networks and LNG tern‘linals,- etc.
" The Committee appreéiate the move of the Government to create an
infrastructure with a planned gas pipeline of 35,700 kms of across the country,

| out of which 20,227 kms are operational and 15,500 kms are under various stages
of construction and expected to be completed by 2024-25, Considering the efforts
and importénce, the Committee recommend that the Ministry should periodically -
review the progress of the national gas grid projects and take appropriate steps
and coordinate with the concerned authorities at the highest level so that this

| important infrastructure .pro‘ject is not delayed and completed well in time and

without cost overruns. -

. Recommendation No. 2

Single-Window Fast Track System for approvais/ciearances

The Committee note that the laying of pipelines have been delayed due to
multiplicity of agencies involved in granting clearances and permissions. The
Committee also observe that there have been delays in RoU niotification, rate
determination, demand of higher compensation rates and due to non-availahility

of land ownership records with many State Governments.

National Gas Grid project is of national importance and therefore; there is a
‘need to bring uniformity in permissfons and clearances from various cen;cral /
state / Ibcal bodies / departments to lay pipeline network. The Committee exh‘ort'_
the Ministry/PNGRB to consider issuing a blanket approval for pipeline laying,
with a half-yearlylyearly reconciliation mechanism and a forum for joint

consultative mechanism involving elected representatives from local and at




71

=N

state/district level should be evolved to iron out all the differences arising among
various agencies and in this regard, there can be a Infrastructure Approvals
Committee at State/District level which ‘t\:‘an take up such clearances and fast
track them. The Committee, _therefoi‘e, recommend that the Ministry/PNGRB
should bring out a mechanism for a single-window fast frack system which will

help in reducing the time to process such permissions.

Recommendation'No. 3

Gas Grid Infrastructure _

The Committee note that pipelines are being laid across the country under
National Gas Grid project to transport gas and spur lines from these trunk
pipelines are being drawn to take gas to end-user. The country is having a total
length of about 20,227 kms operational pipelines and about 15,500 kms of
‘additional pipeline are to be added by 2024-25. The Committee further note that
‘spur lines from these trunk pipelines' are being drawn to take gas to the end

users.

The Committee although impressed with the expansion of pipeline
infrastructure are concerned to note that the work oh Haldia-Jagdishpur Pipeline,
Kochi-Koottanad-Bengaluru-Mangaluru Pipeline {KKMPL) and Angul-Srikakulam
Pipeline has been delayed for various reasons like demands for higher
compensation by farmers, issues of right of use (RolU), forest clearance, etc.
These projects are of national importance in building a stable-energy security
architecture for the country. There have been some instances where the State
Governments in the above pipeline projects have been less than enthusiastic
towards completing these projects.

The Committee are of the strong view that National Gas Grid is central to
development of gas distribution networks in the country and it is essential that
the completion schedule of these trunk pipelines should be strictly adhered to. -
The Committee expresses their unhappiness on the delay on the laying of
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important trunk pipelines in few stretches which adversely affects the connected

portion of the national gas grid.

The Committee, therefore, recommend that the Ministry of MoPNG should
evolve 'and devise better coordination mechanism for the active involvement of
the State Governments to complete the Iayingl of pipeline infrastructure in a time

bound manner and also to ensure accountability of different stakeholders.

Recommendation No. 4

Demand and Supply of Natural Gas

The Committee note that Natural Gas has emerged as one of the important
source of energy in the world. Due to its inherent advantages over other fossil
fuels, there is a global trend to shift in energy mix towards to natural gas.
However, in case of India, share of natural gas in total energy mix currently
accounts only 6 percent as against global share of 24.2 percent. As the
Government has been‘adopting policies to bhoost economic growth and the
demand fbr natural gas is only going to increase by 2030. The Committee ohserve
that this rise in demand will widen the gap between demand and supply of gas in
the 'country. Unless domestic production is increased from or-due fo new
discoveries the demand has to be met through LNG imporis. Howevér, these

imports are also subject to price fluctuations in the infernational market.

The Committee are of the view that MoPNG should evolve a plan to explore
all possible options fo increase the domestic production and sdpply of natural
gas in the country. ToWards this end_, the Committee desire that the Ministry
should increase the blocks awarded for exploration, intensify activities for
exploration and production from'all;eady discovered fields and pursue strong
diplomatic efforts to expedite construction of transnational pipelines from
neighbouring regions to bring gas and try to enter into longer term contract with
countries for import of natural gas/LNG at economic cost. The Committee further
desire that unconventional sources of gas like Gas Hydrates, CBM, Shale Gas etc.

should be seriously pursued for exploration and development. CBG plants may
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also be looked at as an important option to fulfill the demand. Therefore, the
Committee recommend that Ministry should prepare a blue print and way forward
for enhancing the supply and: domestic production of natural gas through
exploitation of unconventional hydrocarbons, expediting production activities in
awarded blocks alongwith with fiscal and monetary incentives like tax breaks,

stable tax regime etc.

- Recommendation No, &

Capacity Utilization of Gas Pipelines

, The Commiitee observe that thé cabaéity ufilization of existing natural gas
pipelines are currently on the lower side. Some of them are operating in the level
of 10 percent to 20 percent level of utilization. It is also seen that the pipelines

which have been in operation for more than 10 years have not been running to
theiF optimum levels Aant':i are constrained mainly by limited availability of
domestic gas. Some Gas Based Power plants connected to gas pipelines have
become stranded (approx. with installed caﬁacity 14,305 MW) due to non-

availability of domestic gas supply and imported gas is very expensive.

The Committee understand that natural gas pipelihes entail long gestation
periods for optimum demand realization. However, there is a strong need to
address the challenges impacting the full utilization of these gas pipelines for
various sectors namely industrial, power and fertilizer usage. The Committee note
that the investments of this magnitude requires a full and -efficient capacity |
utilization of such important infrastructure in the absence of which such projects
drain away the pfecious resources invested for the project. It is, therefore,
recommended that immediate steps be tfaken to expedite enhancement of
domestic production specially through exploitation of unconventional sources
and to interconnect various gas pipelines, synchronized commissioning /
conversion of upcoming gas-hased Fertilizer units, Refinery Units, Steel Industry

eetc,, along the pipeline routes by making gaé available to these sectors.
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Recommendation No. 6

Functioning of PNGRB

The Committee note that PNGRB was established after the Petroleum and
Natural Gas Regulatory Board Act, 2006 was passed by the Parliament and. got
the assént of the President on 31% March, 2006. The Board consists of a
Chairperson, a Member (Legal) and three other Members who are appointed by
the Central Government. The Chairperson and other Members hold office for a
term of five years or until they attain the age of sixty-five years, whichever is
earlier. Three Members of the Board, including Chairperson presiding over the
meeting, shall constitute the quorum for transaction of business at a meeting of
the Board: '

The Committee note that the PNGRB board has not been fully constituted
for the last few years. There are several vacancies in the board and even the post
of Financial Advisor has been vacant and many a time even the number required
for quorum is not available. The Committee are surprised to note that in the
“absence of any quorum or full strength of the ‘Board, an important organization
like PNGRB will be unable to take decisions resulting in policy paralysis and
delay in decision making would render thé agency intc meaningless :_and
. toothless organization. Such vacancies over long periods of time hamper the day- |
to-day use of functioning aiso aﬁd particularly when the Government has plans to
increase use of natural gas in the country and is currently 'un_dertaking such

massive expansion of CGD network in the country.

The Committee further note that these vacancies wiil preclude PNGRB'in
the way of gaining stability and establishing itself as an efficient regulator and
fails to understand why PNGRB has not been manned by peréons with

"appropriate professional background‘ and experience, The Committee view 'with
seriousness at the long period of vacancies and recommend that the Government
urgently needs to address the vacancy positions in the PNGRB and a mechanism
to select candidates well in advanée. before the vacancies arise and also

strengthen the organization in terms of human resources at all levels to fully

et




75

=N

handle and manage the rapid growth of the natural gas pipeline sector. The action

taken for filling up the vacancies may be.intimated to this Committee.

~

Recommendation No. 7

Reorienting the role/power of PNGRB

. The Committee note that 238 GAs are covering 400 districts across the
country covering approximately 70 percent of the country’s Geographical Areas
(GA’s) and 84 percent of its population with the 11™ CGD bidding round.

The Committee observe thét with such a networki/infrastructure and large
nimber of consumers, the safety of the pipelines and the consumers should be
of utmost priority_‘ However, till now PNGRB has a limited role in these areas as it
has been empowered in authorizing entities to lay, build, operate or expand city
~or local natural gas distribution network. There is an urgent need to reorient the
mandate of PNGRB on the lines of other regulators and needs to be empowered

with monitoring and regulating the entire sector entrusted to them.

The Committee desire that Ministry should review the function of PNGRB
and strengthen it further by inducting qualified manpower so as to play a more
effective role in regulating the sector. The Committee recommend that Ministry of
Petroleum and Natural Gas in coordination with other related Ministries should
frame rules and regulations and for enforcement on safetly aspects for the oil and-
gas sector be brought under the supervision and regulation of PNGRB so as to
avoid overlapping mandates among various agencies and a centralized
framework, would Streamline the processes and enforce rules and regulations
effectively and reduce the delays. The Cominittee also desire that necessary

changes in legislation he brought out fo this effect sooner than later.

‘Recommendation No, 8

Dispute Resolution Mechanism

: . :
The Committee observe that PNGRB is facing litigation against it in some
cases and are before Appellate Tribunal for Electricity (APTEL), High Courts and

some of the arbitration cases are pending in Supreme Court. With many legal

Ly
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issues, the progress of ﬁipelines and CGD networks gets affected and completion
of various projects is delayed which hampers and delay growth of gas sector in
the country. The Committee have been informed that legal advice‘is obtained by
PNGRB from Attdrney General, Solicitor 'General and other Senior Advocates and

also from a panel of advocates who represént it in various judicial bodies.

The Committee have been informed by PNGRB that as of now there is no
scope for Alternate Dispute Resolution mechanism. The Committee desire that
PNGRB/Ministry consult various stakeholders to identify the common problems
and prepare a standard operating procedure for resolution mechanism. The
Committee stress that avenues must be explored to bring alternate dispute
resolution mechanism by wider consultation for brining transparency and
efficiency in handling legal issues. A speedy resolution to legal issues would
pave the way for an efficient and continuous progress of sector which would
improve the confidence of stakeholders. The Committee reco_mménd that steps
be taken to reduce the number of cases by engaging with the parties and arrive at

an amicable solution rather than taking recourse fo courts in every matter.

The Committee while emphasizing the need for reduction of litigation, |
recommend the Ministry to review the status of pending litigations reiated o CGD
and pipelme networks. Accordmgly, the Mlnlstry should create a robust and
transparent institutional mechanism through engaging with parties before
proceeding to various legal recourse to settle disputes so thatvaluable time and :

resources can be saved.

Recommendatlon No 9

Public Liability Insurance Poilcv T

- The Committee observe that in compliance of Regulation 9(1) of PNGRB
(ERDMP) Regulations 2010, it is mandatory to comply with the Public Liability
Insurance Act 1991 and accordingiy CGD entities are required to have "Public
Liability Insurance Policy” for consumers. The Committee also note ‘that the

customer base has increased to 76 lakhs and is targeted to 4.23 crores
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households and currently 2830 CNG station and plans to set up 8181 CNG
stations under 9™ and 10" CGD bidding rounds. With such a huge network
coming up, safety issues need to be z:ddressed seriously. Therefore, it is
imperative that the awareness among PNG/CNG consumers need to be increased

about the details of this policy along with the safe practices.

| Also, consumers should be informed that in case of any untoward incident
which causes injury/property damage or death of life where PNG/CNG is the
primary cause of fire, they may file a claim from the insurance company. The
Committee also desire th'at_i\ﬂinistry may review the process of claim settlement
and make puinE: liability insurance policy simple to' be understood hy common
people. Such advisories may be printed in the bills issued to consumers /
customers so as to increase the awareness among thez;n along with a toll free
number to seek clarifications in this regard. The Committee, therefore,
recommend that awareness campaigns 'should be carried out among consumers

so as to avert any untoward incident, -

Recommendation No. 10

Need to re-define Coverage in Geographical Areas

The Committge are happy to nofe that the number of geographical areas
(G.As) have been increasing consistently and 238 GAs are covering 400 disfricts
across the country with a commitment to reach 520 districts, which would cover
approximately 70 percent of the couniry’s Geographical area and-84 percent of its
population in 11" CGD bidding round.

The Committee nofe the ambitious targets with concern over the actual
number of beneficiaries of these projects. The Committee further note that even
when an area has been marked as covered in a particular geographical area, the
connections do not reach every household. The definition of declaring a GA does
not necessarily mean the coverage to the people in the majority households in
that region. The Committee note that CGD Networks are established based upon

the availability of natural gas in their vicinity and Geographical Areas may consist




:
%

78

of single district, part district, two or more districts or any such comhbination

without taking into account the actual number of connections.

For instance of Dethi where CGD, network is being handled by IGL since
1898, and only 20 percent to 30 percent of population has access to PNG despite
Delhi being divided into 70 charge areas corresponding to 70 assembly

constituencies even after more than twenty years.

While expressing satisfaction in the long strides made in the pipeline
infrastructure, the Committee are unhappy to note that the parameters of defining
coverage in a particular area under a GA remain ambiguous. To reflect the actual
penetration in gro-und reality, it is important fo have a proper framework for
measuring statistics of beneficiaries. The Committee desire that the Ministry/IGL
should quicken the expansion of household connections to uncovered areas in
Delhi to achieve 100% connection in GA areas where IGL/MGL Network are
already in place. The Committee recommend that penetration levels in each
district should be a major criteria of declaring the district as covered under PNG
network. The Committee, therefore, also recorrimend that the coverage should be
based on the actual numb'er of households having access to PNG and not simply

hy virtue of an area being declared a charge area under a GA,

Recommendation No. 11

Competition in Geographical Areas

The Committee observe that the entities are allowed marketing exclusivity
period of certain years from the date of authorization in terms of an exemption
from the purview of the contract carrier of Gommon carrier for the respective CGD
Network. This deadline has already expired in many areas, The Committee feel |
that there is an urgent need td review and update for City or Local Natural Gas
Distribution Networks be declared as common carrier or contract carrier to

provide non-discriminatory open access to third p'arty entities.

~
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It should be opened to increase the competition in providing {'he Piped
Natural Gas (PNG) so as to benefit to the maximum number of people. Also, the
people shouid be given the choice to shi?t to any operator after the exclusivity
period. With the increase in competition, a person will have the choice of availing
the connection as and when one wishes and therefore should not be dependent
on the CGD entity. The Committee recommend that there is a need for more'
players to participate in this nascent and growing sector and hence when the
exclusivity period is over, the entire ﬁrocess of inviting, allotting and operating of
new players should be anticipated and acted well in advance. The Committee
further, hope that this will enhance the quality of service and delivery in a
particular geographical area leading to better custorﬁer satisfaction and hopefully
will lead to more consumers opting for PNG and gradually shifting away from
L.PG.

Recommendation No, 12

Rétion’alization of Restoration Charqe; on CGD Entities

The Committee observe that in the absence of notified standardized
charges very high restoration charges are levied on CGD entities for laying
pipeline network by the authorities and moreover, the charges are not uniform
across States. This leads to time and cost éverruns on the projects and there is

an urgent need to bring uniformity in the restoration charges.

The Committee have been informed that to bring commonality, uniformity
and parity in the restoration chafges the following models can be examined: (i)
these charges may he streamlined by adopting Dig & restore hy CGD entity
whereby CGD entity restores road, entailing zero permission charges, and a
mechanism may be developed wherein CGD entity provides a security deposit to
ensure satisfactory restoration works; (ii) Another framework that can be 'e‘volved
is wherein CGD entity gets a general permission and designated authorities
restore the roads, and pays permission charges (based on CPWD rates) towards

restoration works; (iii) Otherwise, CGD entity pay annual charges at some fixed




80

rate {say 2%-3%) of the prevailing retail selling price of domestic PNG to
respective Municipal Corporation / Nagar Nigam for first 10 years. At the time of
payment, such annual charges may be based on the total number of domestic
PNG connections in that particular GA. in return, there should he no payment for

all the road restoration charges i.e., at the time of laying pipelines.

The Committee, therefore, recommend that the issue of digging and
restoration should be addressed urgently and MoPNG should take up the matter
with Urban Development Ministry and with Municipal Authority/Local Bodies in
state government to arrive at a standard mechanism across the country for

Festoration areas in the states and throughout the country,

The Committee desire that MoPNG/PNGRB should considgr these
suggestions in depth and consult other CGD entities on the restoration norms
and arrive at a consensual mechanism after discussion with Urban / Municipal /

local bodies so as to streamline the issue.

Recommendation No. 13

GNG Network - .

The Committee note that good progress have been made in making i,830
CNG Stations operational across the country. Delhi and Mumbai have adequate
number of CNG Stations mainly due to the IGL and MGL operati‘ng in these areas.
The Committee are happy to note that the existing retail outlets of OMCs which
dispense auto fuels have been modified to provide CNG élso: However, most of
the other cities where CGD is operational do not have high penetration of CNG ‘
statibné. The Committee feel, with spar'sé' notwork 6f CNG Stations, the people in

these cities have not been able to get the full benefit of CNG for their requirement.

The Committee have noted that under 9" and 10" bidding rounds, a total of
8181 CNG Stations are planned to be set up. The Committee have been informed
that the bids for 11" round have also.been invited. The Committee recommend

that all fhe stations planned in these roﬁnds be made fully operational in a way
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that leads to widespread and 'equitable' and balanced network across the

geographical areas rather than concentrate in a few select metro areas.

e

Recommendation No. 14

CNG Stations on highways

The Committee note that there is an inadequate number of CNG stations
along the national highways causing-hardships to commuters particularly the
commercial vehicles using CNG fuel on these routes. This situation needs to be
remedied by glvmg the licenses are awarded to entities to operate CNG stations
in the highways .The Committee, observe that the new CNG stations should be
based on the potential of emerging smart cities. As many new highways and
expressways are bheing built by Union government énd State governments,
- MoPNG must discuss with MoRTH/NHAI for provisioning of compresse'd natural
gas stations and accordmgly, entities who have won bids in these geographical .
areas should be mandated to provide the same concomitant with the
commissioning of highways. This will go a long way in providing comfort to
vehicle users to swifch to CNG vehicles. The Committee, therefore, recommend
that a much more nuanced, proactive and scientific -approach needs to be
adopted so-that CNG is made available at convenient locations on these both

existing and under construction highways to cater to the needs of users.

Recommendation No. 15

Increasing PNG Coverage

The Committee nofe that use of natural gas as fuel has considerable
advantage over fraditional fuels as it is cleaner, |ﬁore efficient, convenient and
- safe. The Government is promoting City Gas Distribution (CGD) projects in a
phased manner which comprises providing piped natural gas. (PNG) and
Compressed Natural Gas (CNG) to, domestic, commercial and industrial

consumers.

hLe
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The Committee note that 76.05 Lakh domestic connections ha\:‘é- been‘
provided to households so far and.- under 9" and 10™ CGD Bidding Rounds,
commitments have been made to provide 4.23 Crore PNG Domestic Connections.
The Committee feel that PNG has many acfvantages over the LPG which is still the
dominant fuel for domestic purposes. The natural gas which is transported /
‘supplied in a piped network is a safe and economical way over the logistics
involved in the distribution and supply of LPG cylinder to households. Also the
customers are always apprehensive about lower volume/under weight of LPG
domestic cylinders whereas, PNG consumption is metered. The Committee,
therefore,A recommend that the PSU oil marketing companies which have the
dominant market share in the LPG cylinder business should aggressively enter
the CGD network so as not to lose their customers as the country is set for a
bigger and wiser CGD network coverage.'One of the major goals could be saving
on subsidies being given to domestic LPG cylinders. As the price of PNG is lower
- than the price of LPG, the consumers will also benefit from lower costs and is a

win-win situation for both consumers and the Government.

'Recommendatiﬁr}_ No. 16 .

Gas can accelerate renewable energy shift

The Committee observe that the future of energy lies in innovation and
technological intervention in establishing a stable energy security framework.
The recent énnounceme.nts by Hon’ble Prime Minister during tﬁeQCOPZG summit
regarding net-zero emission targets by 2070, and reaching 600 GW of non-fossil
fuel capacity and fulfilling 50 per cent of energy requirement from renewable
energy by 2030 requires intensives and extensive de{/elopment of robust energy

infrastructure, will usher in a new investment climate within the country

India has to be at the forefront in decarbonising the power sector towards
net-zero emissions. India must take this transition in a smooth, reliable and
affordable manner. Dissimilar. technologies like coal and gas have in them the

most complementing characteristics which can continue to support the grid in its
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cperations while continuing to significantly decarbonise the sector and provide
electricity at an affordable pr_iée. Gas power offers a value proposition and can
turn out to be a key enabler to diversify into more renewable energy into the

national grid and meet the increasing power demand in the country.

The Committee is of the opinibn that Green hydrogen is attracting a iot of
inte-rest lately and there should be a strong push to bring down its cost of
generation and make it affordable for-a cleaner and greener future of energy. The
Committee, therefore, recommend that the gas marketing PSUs like GAIL,
Petronet LNG caﬁ'exploi‘eithe supply of gas to encourage the possibility of gas-

based hybrid -7power plants to aid and accelerate India’s renewable energy

transition.
|
New Delhi; ' ' - RAMESH BIDHURI,
24 March, 2022 - ' Chairperson,
3 Chaitra, 1944 (Saka) Standing Committee on

Petrojeum & Natural Gas.
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Representatives of the Ministry of Petroleum & Natural Gas

1 Shri Tarun Kapoor ' - . Secretary :
2 Shri Ashish Chatterjee . - Joint Secretary (Gas Pricing)
3 Dr. Navneet Mohan Kothari - Joint Secretary (Marketing)
4 Smt. Indrani Kaushal ' - Economic Advisor
Representétives of PNGRB
1 Shri Satpal Garg - Member
2 Ms. Vandana Sharma - . - == -Secretary
Representatives of Public Sector Undertakings
1~ Shri S.M. Vaidya - Chairman, |OCL
2 Shri Manoj Jain - C&MD, GAIL
3 Shri Alok Gupta . - ED, HPCL
4 Shri M.A. Khan - ED, BPCL
2. Atthe outset, the Hon'ble Chairperson of the Commitiee welcomed Members of

the Committee and representatives of the Ministry of Petroleum and Natural Gas/PSUs -
to the sitting of the Committee which was convened to have briefings by the
representatives of the Ministry of Petroleum and Natural Gas/PSUs on the subjects
"National Gas Grid" and "Review of Performance of OMCs". He then requested the
- representatives of the Ministry/PSUs to give a brief overview of the subjects, after
intfroducing his colleagues to the Committee. Thereafter, the Secretary, Ministry of
P&NG introduced his colleagues to the Committee and gave a brief overview of both the

subjects.

3. Subsequently, Members of the Committee raised several issues related to the
subjects such as budgetary allocations, targets fixed and current progress of the
implementation of hatural gas pipeline projects under‘ National Gas Grid, impact of
nation-wide lockdown imposed during COVID-19 pandemic on ongoing projects, steps
taken to complete projects in a time-bound manner, benefits of granting"infraStructure
_status' to gas pipeline projects across thescountry, feasibility of achieﬁement of 15%
share of natural gas in India's total energy basket by the year 2030, the amount of fuel \

available as stock with refineries, storage capacity of crude oil reserves to meet

’
Ty
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exigencies, the impact of COVID-19 pandemic on overall sales and production by
OMCs and financial contribution of OMCs towards 'PM CARES Fund' for COVID-19

relief activities.
]

4. Further, other issues like factors responsible for delay in the progress of
Jagdishpur-Haldia gas pipeline project, current status of Karanpur-Moradabad-
Kashipur-Rudrapur gas. pipeline project, to explore the feasibility of laying gas pipelines
along the under construction é[l weather roads in Uttarakhand to reduce expenditure,
current status of the proposed gas pipeline projects in Chapra, Bihar and Andhra
Pradesh, number of districts yet to be covered by gas grid across the country including
UP, practical constraints faced by OMCs in timely project completion like land
acquisition issues and compensation to farmers, promotion of self-reliance among
OMCs in view of the Government's call on 'Vocal about Local,’ number of non-
functional gas-based power plants in the.count'ry and the reasons for the same, supply
of gas to power and fertilizer plants, eligibility criteria under Bharat Aarogya Insurance
Scheme, details about profitability of OMCs as on 31st March, 2020, causes for the
drastic fall in profit margins of OMCs prior to the national lockdown, formula of pricing of -
“natural gas in [nd:a rationale behind mcreasmg petrol and diesel prices despite fa![mg
crude oil pnces in the international market, feaS|b|!lty of bringing natural gas, petrol and
diesel under Goods and Services Tax (GST) network, findings of the National Gas Grid
Technical Assistance Programme based on an agreement between PNGRB and US
Trade Development Agency, extension of PMUY coverage to economically weaker
sections of General Category population and plans for diversiﬁcationj of imports of oil
and natural gas also came up fbr  discussion during the sitting. Thereafter-
representatives of the Ministry/PSUs clanfled on several issues raised by the Members

and assured the Committee that the reqwred detalls would be sent to the Secretariat.

5. At the end of the sitting, the Chairperson appreciated the efforts of the Ministry
and OMCs for hassle-free provision of essential services during the COVID-19
pandemic. He then thanked representatives of the Ministry/PSUs for expressing their
views and anéwering queries raised by the Members of the Committee. Further, to the
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queries where replies were not readily available, the Ministry was instructed to furnish

the same to the Secretariat within fifteen days.

~

-

6. Verbatim proceedings of the sittings' is not available in the Branch as the
reporters did not turn up owing to restri?;tion on the number of persons to be present
during the sitting due to COVID-19 as per. the instruction of CCB circular. No -
arrangement was a_Iso made by the GW Branch/CPWD for audio recording of the

proceedings. The matter is being taken up separately.

The Committee then adjourned.
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MINUTES

Appendix -l

STANDING COMMITTEE ON PETROLEUM AND NATURAL GAS

(2020-21)

FIFTH SITTING
(23.12.2020)

1310 hrs. in Committee Roomi ‘D', PHA, New Delhi.

W=

wd

2.

2,

Board {(PNGRB) to the sitting of the Committee on the subject

NoohwN

10,
11.
12.
13.
14.

PRESENT
Shri Ramesh Bidhuri - Chairperson
MEMBERS
LOK SABHA
Shri Ramesh Chand Bind
Shri Pradyut Bordoloi
Shri Girish Chandra
Shri Janardan Singh Sigriwal
Shri Lailu Singh
Shri Rajan Baburao Vichare

RAJYA SABHA
Shri Narain Dass Gupta :
Smt. Kanta Kardam |
Shri Kanakamedala Ravindra Kumar
Shri Om Prakash Mathur
Shri K.K. Ragesh
Shri A. Vijayakumar
Ch. Sukhram Singh Yadav

. SECRETARIAT
Smt. Abha Singh Yaduvanshi -~ Additional Secrétary
Shri H. Ram Prakash - Director
Shri Vinay Pradeep Barwa - " Deputy Secretary
Representatives of the PNGRRB
Shri Satpal Garg - Member
Ms. Vandana Sharma . - Secretary

" The Committee sat on Wednesday, 23 December, 2020 from 1100 hrs. to

At the outset, the Hon'ble Chairperson of the Committee welcomed the
Member, Secretary and other officials of ‘the Petroleum and Natural Gas Regulatory

e

"National Gas Grid
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including PNG and CNG - Recent Developments in Expansion of CGD Network”.
Thereafter, Members of _the Committee deliberated on various issues related to the
subject such as the vision and role of PNRC\SB as a regulator for issuing licenses to
entities for expanding CGD network in various geographical areas, how the percentage
of coverage is being calculated, marketing exclusivity of authorized entities in CGD
business, ninth round bidding of CGD share of natural gas consumption in thé energy |
basket and its diversification in the country, pricing of gas to consumers depending on

the dlstance promotion of natural gas through subsidy stc.

3. Further, composmon of the Board, vacancy positions, lack of quorum in the
Board of PNGRB, functioning and execution of projects by CGD companies during
COVID-19, causes for delay in execution of pipeline projects, action taken against the
defaulting contractors, shortage of staff, safety and security of natural gas pipelines, fire
accidents in natural gas pipelines,. land acquisition and compensation issues,
environmental ,Lclearan.ces for pipeline laying, status of pending litigations and
coordination with State Governments and Municipalities of various cities for expanding
CGD projects, under-utilization of '-natural gas pipeline infrastructure due to non
availability of natural gas in some parts of the country, varying pricing of natural gas in
" different geographical areas, expansion of CGD projects in northeastern states viz
- Indradhanush Gas Grid, concerns about the transportation charges levied by Assam
Gas Company, seamless connectivity of IGG with the existing gas pipelines in Assam
including those owned by the AGC, availability of natural gas to meet the targets set for
the year 2030, progress of under construction natural gas pipeline projects like
Kakinada-Vishakhapatnam, Kakinada—Vijayawada—Néliore etc. also came up for
discussion. The representatives of PNGRB replied to most of the issues. On some of

the issues, they assured to send the replies in writing.
4. A copy of the verbatim proceedings of the sitting has been kept for record.

The Committee then adjourned.
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Appendix-Ill

MINUTES
STANDING COMMITTEE ON PETROLEUM AND NATURAL GAS
(2021-22)

EIGHTH SITTING
(07.02.2022)

The Committee sat on Monday, the 7 February, 2022 from 1600 hrs. to 1530
hrs. in Main Committee Room, PHA, New Delhi.

PRESENT
Shri Ramesh Bidhuri - Chairperson

MEMBERS
LOK SABHA
8.  Shri Pradyut Bordoloi .
9.  Shri Naranbhai Kachhadiya
10.  Shri Santosh Kumar
11.  Shri Rodmal Nagar |
12. 8hii M.K. Raghavan
13. Dr. Bharatiben Dh‘irubhai Shiyal
14.  Shri Janardan Singh Sigriwal
_ ) RAJYA SABHA
9. Shri Birendra Prasad Baishya o |
10.  Shri Ripun Bora
11, Shri Om Prakash Mathur
12.  Shri Rambhai Mokariya
13. Dr. V. Sivadasan
14.  Shri A. Vijayakumar
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SECRETARIAT
1. Smt. Abha Singh Yaduvanshi - “Additional Secretary
2. Shri Vinay Pradeep Barwa - Deputy Secretary
3. Shri Mohan Arumala - Under Secretary
2. At the outset, Hon'ble Chairperson welcomed the Members to the sitting of the

Committee. The Committee then took up consideration of the draft Report on the
subject ‘National Gas Grid including PNG and CNG’ and adopted the same with minor
modifications.

3. The Committee then authorised the Chairperson to finalize the Report and
present/lay the Report in both the Houses of Parliament.

4. - XXX XXX XXX XXX XXX XXX XXX XXX XXX XXX XXX XXX

The Committee then adjourned.

XXX: Matter not related to the subject. i

Uy




Yo

Annexure 1

i,

- (in MMSCM)
GASRERINGT umill I e I R

. T
é:ﬁtl?s‘ G

ONGCHOII. .
4 27359 26414~ - 24352
Net Preduction 26816 ) 25726 23715
Private / JVCs
0 3477 4770 4321
Net Production . 5242 4531 4068
TOTAL T
Gross Production 32875 31184 28672
Net Production: 32058 30257 27784
In MMSCMD 38 83 16
‘(q‘}i . TS T T R

RRSThEE §'c A/l VIS G
Al Onshm e
Assam & Arunachal Pradesh i} §
Gross Production ) 337 - 3187 305t
Net Production 3093 . 2942 ) 2815
Gujarat : . i
Gross Production j 1402 - 1342 1138
Net Production 1349 1287 ) ) 1059
Tamil Nadu
Gross Preduction 1208 1097 511
Net Production 1168 1051 857

Andhra Pradesh

Gross Production 1082 1912 827
Met Production . 1045 874 783
Tripura . B

Gross Production . 1554 1473 1634
Net Preduction 1554 1472 1634
YWest Bengal (CBM)

Gross Production 350 306 ' 307
Net Production 309 277 . 250
Jharkhand (CBM)

Gross Production 4 5 2
Net Production 4 5 2

Madhya Pradesh {CBiv)

Gross Production 357 . 345 334

Net Production 356 394 333
Rajasthan

Gross Production ' 1483 1383 2040

Nei Production 1378 1772 1938 ’
A. Onshore Total

Grass Produgtion 10756 10549 ) 10243

Net Production 10254 . 10025 ) 9670

B. Ofishore

Mumbai High + Eastern Offshore

Gross Production 19044 18576 17086
Net Production 18773 18226 16810
Private { JVCs 1 '

Gross Production 3075 2058 : 1343
Net Preduction ) 3030 2006 . 1303
Total (A&E)

Gross Production 32875 31184 28672
Net Producticn 32058 30257 277184

NOTE : ! Denotes natural gas available for consumption, which is desived by deducting from gross production, the quantity of gas flaredfloss by producing companies,
Source: ONGC, OIL & DGH
MMSCM: Million Standard Cubic Metre
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i Annexure - Il .

Total LNG Imports (Long Term, _
Spot) in MMT 21.7 25.6

Total LNG Imports (Long Term,
Spot) in MMSCM , 28740 33887

Total LNG Tmporfs {Long Term, | .
Spot) in MMSCMD 79 93

Source: NG importing companies and DGEIS
MMT:Million Metric Tonnes
1 MMT = 1325 MMSCM
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Net Production in MMSCM 32058 30257 27784

LNG import in MMSCM 28740 33887 ‘ 32861

Total Consumption.(Net Production + N ' ' T '
641 60645

LNG import) in MMSCM _ 6079?_ NN 44 _

Total Consumption (Nef Production + o '
-1 166

LNG import) in MMSCMD 167 76 ) ) _

Note : Net production is derived by deducting gas flared and loss from gross preduction by producing companicé.
Source: ONGC, OIL, DGH, LNG importing companies and DGCIS
MMSCM : Million Standard Cubie Meter




| Statewiss PNG Consumption (FY-2020-21} {H1 upty Septembar 2020)% |

State (8} / Union Territory Total _
Andhra Pradesh 313124
Asgats 6300612
Bihar 0084252
Chandigarh, Haryana, Punjsb & Himachal 1,64645]1
Pradesh -
Didra & Nagar Haveli - 0.426868
{Daman and Diu 0123873
Delhi | 57845484
Goa 0.004956
Gujarat 187,071819
Haryana .- - - RAGDSL0
Tharkhaud " D.086428
Karnmaki 1474936
Kerala 0.198456
Madhya Pradesh 6440257
Maharashtra 99431031
Qdisha 0,032 164
Punjab 0.430892
Rajasthan 0180510
Telangana 3.623103
Tripurn 6.934643
HUttar Pradesh 3912266
Utrakliand 1072645
‘Grand Tutal 427.149019
* As reported by CGD Entltles {sublect to revisiori if any) '
Statewise PNG Consumptioh {FY 2019-20)*
Staite (s)/ Union Territory: ~ “Potal
Andhra Praddésh 6161722
Assan 10.647979
Bihar 0117074
Chaadigarh, Haryana, Punjab & Himachal 2.939007
Praulesh
Dadra & Nagar Huveli 0:420933
Damun wnd Diu 0.186944
Delhi 103,609864
Gon 0.00141a
Gujaral 151,279645
Haryana 16.540138
Jharkiand 0,068693
Karnataka 3560721
Kerala {).ZSIM
Madhya Pradesh 107913208
Maltaraslitm 176.687964
Qdishe 0.046071].
Punjab 0.454317
Rajasthan (271725
Telangana 3.350141
Tripura {2.930457
Uttar Pradesh 69,556464
Ulieakhand 1115662
Grand Total F19.9%0015

* As reported by CGD Entitles (subject to

revision if any)
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_ Annexigre -3 ¥
LIST OF GAS BASED POWER PLANTS IN THE COUNTRY {AS O 30,08,2020)
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LIST OF PLANTS HAVING NIL GENERATION SINCE APRIL,2018
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LIST REPRESSING TIHE CASES PENDING BEFORE APTEL, HIGH COURT &
SUPREME COQURT i

CASES PENDING BEFOREAPTEL —~

- | ‘
l S, No, Case No, o Case Title
- L. | Appeal No. 113 of 2015 Niko Resources Ltd Vs. PNGRB E
2 | Appeal No. 122 02015 GAIL Gas Lid. Vs. PNGRB
| 3. |'Appeal No. 234 0r2016 GALL India Ltd. Vs PNGRB ‘ :
4. |"Appeal No, 235 0f 2016 _ | GAIL India Ltd. Vs PNGRB
5. | Appeal No, 253 of2016 GAIL india Ltd. Vs PNGRB
6. | Appeal No. 128 of 2016 GAIL India Ltd Vs, PNGRB
]— 7. | Appeal No. 199 of 2016: GAIL Vs. PNGRB
i
j 8. | Appeal No. 254 of 2016 GAIL (India) Ltd. Vs. PNGRB
l 9. | Appeal No. 128 of 2016 GAIL India Ltd: PNGRB
! 10.{ Appeal No. 131 ol 2016 GAIL Vs, Sravanthi Ehergy Ltd.
{1, | Appeal No. 132 of 2016 GAIL Vs, Gamma Infra
o 12,1 Appeal No, 133 of 2016 ‘GAIL Vs, Beta Inlia
; - - ]
-\_ 13.| Appeal No. 174 of 2016 - Gujardt Gas Ltd Vs. Saint Gobain Pvt Lid.




8. No. Case No, Case Title
4.1 Appeal No, 160 of 2017 Gujarat State Petronet Ltd (GSPL) Vs.

PNGRB

I 15.] Appeal No. 266 £ 2017 and 267 of | GAIL (India) Ltd. Vs, PNGRB
'l - Y2017 '
I 16.] DFR No. 3099 of 2018 Censortium of Decpak Kumar Vs, PNGRB
[ 17.] Appeal No. 133 6f 20138 GSPL Indis Gasnet Lt Vs, PNGRB
18.) Appeal No, 134 0f 2018 GSPL India Transeo Ltd'Vé, PNGRB
i - | | _
19.t Appeal Na 25 of 2019 (Earlier KEI RSOS Petioleum and Energy Pvt Lid
DFR-No. 5123 6£2018) Vs PNGRB
20.| Appeal No.-64 6 2019 (DFR No. | GSPL India Gasnet Lid Vs. PNGRB
147 0£2019) -
. 1
| 21| Appeal No, 161 0f2019 (DFR No. | HFCL Vs PNGRB
) 156) of2019)
22.} Appeal No, 254 of 2019 (DFR No. | Petronct MHB Lid Vs, PNGRB
| 1708 6£2019) '
23.| Appeal No, 308 of 2019 (DFR. No: | Gujarat Gas 1td: Vs. PNGRB
2147 0F2019) '
24.| Appeal No. 244 of 2019 BPCL Vs. PNGRB
] 25, DFR No. 2427 of 2019 Gas Transmisston of India Limited v,

PNGRB

.1 Appeal No. 110 012020

‘Mahanggar Gas Limited v. PNGRD

= 40




Casc Title

E

Appeal No. 121 of 2020

Megha Engincering and Infrastructure Ltd,
l Vs Bhagyanagar

" Hindustan Petrolewm Corporation Lid, Vs

' 28| DFR No. 1184 0f2016 =
- ' PNGRB
| 29.] Appesl No, 152 0£2020 Gail India Lid. Vs PNGRB ,
30.{-Appeal No. 153 of 2020 Gail India Ltd. Vs PNGRB
5
o 31| Appeal No. 361 of 2020° Haryana City-Gas Distribution Limited Vs
1 PNGRB
% i
- 32.]"Appeal No. 239 of 2020 Think Gas Ludiana Pvt. Lid Vs PNGRB
" 33.| DFR No. 467 of 2020 Jay Madhok Energy Private Limited Vs
PNGRE
34.| DER No. 01 of 2024 Jay Madhok Energy Private Limited Vs
: : PNGRB
35. | Appeal no. 236 of 2020 Sanwariya Gas Lid. Vs PNGRB
36. | DFR 453 02020 Mabarashtra Natural Gas Lid. Vs PNGRB
' " 37.] DFR No. 315 0f 2020 BPCL Vs PNGRE

CASES PENDING BEFORE HIGH COURT

Case No,

Case Title

CWP 13490 of 2008

Mtinder Moudgal Vs. UOT & Ors,

Wy

| I EESS———




Case Nos

Case Title

2. | W.P(C) No. 8211 0f 2016 I0CL, BPCL and HPCL, Vs: Relfarice
I Industriecs, PNGRB & Ors
}_- 3. | WP, (C) No. 7303 of 2013 ] I0CL, BPCL and HPCL Vs, CCl
| 4. | WPNo.152590£2013 N Bhagyanagar Gas Lid ‘V_'s.-:PNGRB-
5. | W.P.C) No. 2445 o 2014 GAIL Vs. PNGRB
6. | SCA No.14604 of 2014 Torrent Power Vs. PNGRB & Ors
7. | WP (CYNo 2611 0£2014 Great Eastern Energy-Corporation Litd, Vs,
PNGRB
8. | W.PC) No. 9374 0£ 2015 Indraprastha Ga Limited Vs, PNGRB
9. | SCA No. 4512 of 2015 (ﬁg gcdiy_a Vs. UOL'& PNGRB B
10. \.V.P. No.35852 of 2015 Bhégyanagar Gas Ltd Vs, PNGRB _
11| W.B.(C) No. 1189072016 GAIL India Ltd, Vs. PNGRB & Anr.
12.] W.P. (C) No. 2956.0£ 2016 GAIL Iud}a'l_.‘td.;‘\!_s. PNGRB
13.] WP No; 14956 of 2014 7Subh’:_3_s Dh{f&_vggUdl &:Ors 7
14.} W.P.(C) No. 3685 of 2016 ) :A&'aiii.Gés.Lﬁé. \_fi; U%)J, |
15:| SCA No.4188 of 2017 Adani Gas Ld Vs, PNGRB, Vadodta Gas
Ld. - -
16.| SCA No. 17174 of 2018 South Gujarat.Consumer Association Vs

PNGRB

T
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!
8. Na. Case No., Case Title '
! .
17.1 W.P. (C) No. 6270 of 2018 Adani Gas Lid. Vs, PNGRB ’
'{_ i
. 18.] SCA No.19028 0f 2018 - _. | Torrent Power Vs, PNGRB & Ors |
{ ——]
19,0 WP, (C) No. 248 012019 - Deepak Fertilizers and Petrochiemicals
! e ' Corperations Lid Vs. PNGRB
20,] W.P.(C) No. 927 of 2019 | Deepak Fertilizers and Petrochernicals
Corporations Lid Vs, PNGRB
i :
2L WPNo. 2001 o 2019 Mtumnnalal Agarwal & Ors Vs UOI & Ors
22, | WP No. 464(W) of 2020 Subhas Dutta vs. MoPNG, PNGRB & State
of West Bengal
——1

W.P(C) No, 5076 of 2020

IMC Limited vs UO! & Ors.

'L 23,

24, W.B.(C) No. 9711 0f2020 Mahanagar Gas Limited vs PNGRB &
Union of India.

25.] W.P.(C) No. 111480F2020 Mahanagar Gas Limited vs PNGRB &
Union of India T

26.1 SCA No. 16873 of 2020 Gujarat Gag Limited vs PNGRE & Union of
india

| 27.] WPR(C) No. 407 of 2021 Indraprastha Gas Limited vs PNGRB &

Union ol India

28, Gujarat Gas Limited vs PNGRB

W.P{C) No: 1017 of' 2021

CASLS PENDING BEFORE SUPREME COURYT

He
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:

Case No,

Case Title

Civil Appeal No. 3112 of 2015

LM Bnergy Infid Lid VS.PNGRB & Anr

Ji

2. | Civil Appeal No.11304/2016 GAIL Vs GSPC Gais Lid{Later renamed ps
Gujarat Gas Lid) -
t 3. | SLP Nob. 28192-93 ofz'qi 8 Adani Gas Ld Vs UQI R
4. | Civit Appeal No. 4989 ol 2019 GSPC V. GAIL and Others
5. | Civil Appeal No. 1261072019 Adan] Gas-and others Contempt:Pettion and

MA Petition

22
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CASES RELAETD TO CGD
S, Court/Tribunal Cnse No, Case Title Outeome
No,
!
i I} Supreme Court Civil. Appeal Petroleum and | The  Hon'ble  Supreme
of India No.4910/2015 [ Natural  Gas | Court.of Indla-steuck down
e Regulatory the CGD  Transportation |
’I . Board ¥s.| Tariff Regulations and held
Indraprastha that “tle power lo fix the
' Gas Ltd. & Ors, | tariff has not been given-to
l the Board. In view of that
{ . the Board cannot frame a
'| l Regulation  which  will ;
| \'vover the.area pertaining to ‘
i 1 determination of  network
" - tariflf for city or local gos
, distribution  nenwork and
: compression  charge  for
. CNG™,
—
2. | Delbi High W.P.{C) No. Mfs  Synergy { The Hon'ble High Court of
! Coutt 211312015 Steels Limited | Dethi affirmsé the act of
i Vs Petroleum | PNGRB to extend the time
: and Natural Gas | for  fursishing PRG and
l : Regulatory held that “extension of time
Board and | for Jurnishing the
Another Pepformance 7 Bamk

5\1

Guarantee is nol contrary
to the tender termy but Is, in
Juct, an option availeble to
PNGRB. It that
option in public inferest
and therefore the gremt of
extension of time cannot be
Sautied wnd the petitioner
eannot claim dny right (o
seek quashing of this action
on e parr of PNGRB,
particilarly the

chose

when

petitioner fost the race at
—_— e u——-w—h-——uuu—————-_..--_l
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Case No,

Case Title

QOuteome

Xothing i the render terms

the LOL stage and there was

barring _the  grant of
extension of time 1o fthe
Suceessfill entity,” O

L¥8
.

APTEL

Appedl No.
88/2016

M Gail
Limited
Petroleum
Natural
Regulatory
Board and Ors.

Gag
Vs,
&
iag

| substance in the st
appeal  is |

PNGRB  invoked bankf‘
guarantee  submitted by
Appellant in respect of iis
authorization to lay. build,
operate or expand city or |
local natural gas
distribution networik for the
Firozabad  geographical
area under Taj Trapezium
Zoné.  The  Hon'ble
Tribunal  upheld  the
decision of the Beard snd
feld that “Based on_our
discussions  and  afso
considering  the relevant
Secrions of the PNGRB Aci,
2006.  relevemt  CGD
Authorization Regulations
and Exclusivity Regulations
alongwijh the above cited
Judgnients and the fext of
the  performance  bunik
Suararitee svbmifted by the
Appellant,  we  find  wo

appeal.  The
disntissed.”

APTEL

Appeal No.
1042016

GAIL Gas Ltd.
V5-PNGRRB

PNGRB had enchased the
amount of bank guarantee

2 4
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Case No.

Case Title

Court/Tribunal

Qutcome

-

‘le. Kota, Dewas, Meentt
and Sonepat. The Hon'ble |

the. impugned decision of

worth Rs. 3,53,81,000/- for |.
the four geographical arcas

APTEL upheld thedecision |
of the-Board. and held that :
“This case.does nat exhibit
any fraud on the part of the
Board as well a5 no
irretrievable injustice has
been - caused 1w the
Appellant. Hence, we do o
not want 1o inferfere witl |

the Bodrd”

APTEL

Appeal No,
5172017

Ceniral U. P,
U4s Limited Vs
Petroletrn 4nd

Regulatory
Board

Natural Gas.

Court of Delhi -and- this

-assigning  a

-

PNGRB had enchased the
amount -of bank guaranice
worth Rs, 1,50,00,000/- for
the geopraphical arcas of
Jhansi,  The  How'ble
APTEL-upheld the degision
of the Board and held that
“Having regard to the well
settled principles laid down
by the A pex-Coutrt, the High

Tribunal as stated sipna, In
view of the well considered
order  passed by  the
Respondeni ~ Board by
valid  and
cogent reason and also
taking info considerarion
that the PBG has already
heen encashed by the Board
aired  the same is  also)
replenished by the
Appellant, the appeal filed
by the Appellant is liable fo
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Court/Tribunal

© Case No,

]

Outcome B

.

be dismissed

APTEL

Appeal No. 297
& 300/2018

Jay  Machok
Fnergy © Puts
Lid. Vs,
PNGRE & Ors.,

‘the

-authorization

‘Kapurthala

considered ophtion, we do

The Appeliant has
challenged the decision of
' PNGRB  whereln
inviting bids for grant of
of laying,
building, operating  or
expanding City or Local
Natural
Network in the geographic
area of Jalandhar (except
area alrcady authorized),
Distriet  and
$BS Nagar District and the
geographical  area  of
Ludhiana {except area
alreddy aithorized),
Barnala District and Moga
District regpectively in the
Oth round of bidding. The
Hon'ble APTEL dismiissed
the appeal of the Appellant
and heid that “/n owr

net find any merit in the
appeals  wearranting  our
inferfeience.. On  overall
considerations, the appeals
are fable 1o be divinissed”

| Supreme Court

of India

Civil Appeal
No. 3992 of
2019

Adani Gas

| Limited - vs

Petroleum And
Natural  Gas
Regulatory
Board & Ors,,

~

The contest in‘the present !

batch of appeals has arisen
over the  grant  of
authorisation for laying,
buifding, operativg or
expanding CGD netwarks
in the following GAs:

Gas Distribution |

() GA 51 - Puducherry

oYl
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FS_. Court/Tribunal Case No, Cuse Title QOuicome
_N__Q; -
i District;

(i1) GA 61 - Kanchipuram
Distriet; and

(iiiy GA 62 — Chennai &
Tiruvallur Districts,

It was held by Hon'ble
Supreme Court of India that

“The sole question way !

sehether the fighest.
bidder's  guote was
reasonable. and the power
o determine:  such
reasonabifity resided solely
with the Board by viriue of
Clawse 4.2 of the Bid
Docirnent.  Thus,  the
hresence and hearing of
other  bididers  was  nol
necessary, Therefore, we
disagree veithi-the opinion of
the  Chairperson  and
concrr with the. view which
wis: fuken by the' Member
Technical (Petrolewn and
Natural Gas) 1o.dismiss the
appeals,”

gy
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Geographical Area (GA} State/Union Tentorles Authorlzed CGD-Entity .
1 Kakinada Andhra Pradesh Bhagyanagar Gas Limited
2 East Godavari District (excluding area already Andhra Pradesh Godavari Gas Private Limited
3 West Godavari District Andhra Pradesh Godavari Gas Private Limited
4 Krishna District (excluding area already Andhra Pradesh Megha Engineering & Infrastruciure Limited
5 Vijaywada Andhra Pradesh Bhagyanagar Gas Limited '
6 Anantapur and YSR {Kadapa) Districts Andhra Pradesh Consortium of AG&P LNG Marketing Pte Lid. &
7 Chittoor, Kolar and Vellore Districts Andh@ Prade.sh, Cq’nso‘rtium of AGBIcP LNG Marketing Pte Ltd. &
. -Karnataka & Tamil Nadu | Atlantic Gulf & Pacific
8 Upper Assam Assam Assam Gas Company Limited ]
9 Patna District Bihar GAIL {India) Limited
10 Aurangabad, Kaimur & Rohtas Districts Bihar indian Qi Corporation Limited
11 Begusarai District Bihar Think Gas Begusarai Private Limited
12 Gaya & Nalanda Districts Bihar IndianQil-Adani Gas Private Limited
13 Arwal, Jehanabad, Bhojpur and Buxar Districts Bihar Indian Oil Corporation Limited
14 Lakhisaral, Munger and Bhagalpur Districts Bihar Indian Oil Carporation Limited
15 Nawada and Koderma Districts Bihar & Jharkhand Indian Oil Corporation Limited
16 Sheikhpura, Jamui and Deoghar Districts Bihar & Jharkhand Indian Oil Corporation Limited
- Chandigarh, Haryana,
17 Chandigarh " Punjab & Himachal IndianOll-Adani Gas Private Limited
Pradesh
18 UT of Dadra & Nagar Havelj Dadra & Nagar Haveli Gujarat Gas Limited
19 UT of Daman Darnan and Diu IndianOil-Adani Gas Private Limited
20 Diu & Gir Somnath Districts Daman and Diu & Gujarat| 1RM Energy Private Limited
21 NCT of Delhi Delhi Indraprastha Gas Limited
22 North Goa District Goa Goa Natural Gas Private Limited
23 South Goa District Goa IndianQil-Adani Gas Private Limited
24 Ahmedabad District (EAAA} Gujaral Gujarat Gas Limited
25 Bhavnagar Gujarat Gujarat Gas Limited
26 | Jamnagar Gujarat Gujarat Gas Limited
27 Kutch West Gujarat QGujarat Gas Liimilted-
28 Kutch East Gujarat Jay Madhok Energy Private Limited fed
29 Amvreli District Gujarat Gujarat Gas Limitad
30 Patan District Gujarat Sabarmati Gas Limited
31 Dahej Vagra Talukd Gujarat Gujarat Gas Limited
32 Dahod District - Gujarat Gujarat Gas Limited
33 Banaskantha District Gujarat IRM Energy Private Limited
34 Anand District {(excluding areas already Gujarat Gujarat Gas Limited
35 Panchmahal District Gujarat Gujarat Gas Umited
36 Gandhinagar, Mehsana, Sabarkantha Gujarat Sabarmati Gas Lirnited
37 Yadodara ' Gujarat Vadodara Gas Limited
38 Surat, Bharuch, Ankleshwar Gujarat ‘Gujarat Gas Limited
39 Nadiad I Gujarat Gujarat Gas Limited
|40 Navsari Gujarat, Gujarat Gas Limited
41 Rajkot Gujarat Gujarat Gas Limited
42 Surendranagat Gujarat Gujarat Gas Limited

Lo




5. Na: Geggraphical Aroa (GA). " "Stat'e]Unton‘Terrltb_r'l_ﬁéiv- Authorlzed.CGD.
43 Ahmedabad City and Daskroi Area Gujarat Adani Gas Limited
44 Hazira, Gujarat Gujarat Gas Limited
45 Valsad Gujarat Gujarat Gas Limited
includi jari tal vill . . .
46 {.nand area ,mc,d ing Kanjari & Vadtal Villages Gujarat - Charotar Gas Sahakarl Mandali Limited
{in Kheda District) ‘
47 Surendranagar District {EAAA) & Morbi District Gujarat Adani Gas Limited
48 Barwala & Ranpur Talukas ) Gujarat Adani Gas Limited
Navsari District (EAAA), Surat District (EAAA), \ . ..
49 . ’ L Gujarat Adani Gas Limited
Tapi District (EAAA) & the Dangs District _ /
50 Junagadh District Gujarat ._Torrent Gas Private Limited
51 Kheda District (EAAA) & Mahisagar District Gujarat Adani Gas Limited
52 Narmada (Rajpipla) District Gujarat Gujarat Gas Limited
53 | .Porbandar District Gujarat Adani Gas Limited
54 Sonipat Haryana GAIL Gas Limited
55 Panipat District Haryana - IndianQil-Adani Gas Private Limited
56 Yamunanagar District Haryana Bharat Petroleum Corporation Limited
- 57 Rewarl District Haryana Indraprastha Gas Limited
58 Rohtak District Haryana Bharat Petroleum Corporation Limited
59 Karnal District Haryana Indraprastha Gas Limited
60 Ambala and Kurukshetra Districts Haryana HPOIL Gas Private Limited
61 Bhiwani, Charkii Dadii & Mahendragarh Haryana Adani Gas Limited
Sonipat District (Except areas already : . s
62 authorized) & Jind District Haryana | Hindustan Petroleum Corporation Limited
63 Nuh & Palwal Districts Haryana Adani Gas Limited
64 Kaithal District . Haryana ‘Indraprastha Gas Limited
Panchkula District (EAAA), Sirmaur, Shimia & Haryaha & Himachal e . N
! _ -Ad . .
65 Solan (E ) Districts Pradesh Intj'han()tl Adani Gas Private LI!T\IteFi
66 Sirsa, Fatehabad and Mansa (Punjab) Districts Haryana 8 Punjab Gujarat Gas Limited
67 Bilaspur, Hamirpur & Una Districts Himachal Pradesh Bharat Gas Resources Limited
68 East Singhbhum District Jharkhand - GAIL (India) Limited
69 Ranchi District ) Jharkhand GAIL (India) Limited
70 Zengaluru Rural and Urban Districts Karnataka GAIL Gas Limited
71 Tumkur District Karnataka Megha Engineering & Infrastructure Limited
72 Dharwad ‘District " Karnataka , IndianQil-Adani Gas Private Limited
73 Belgaum District Karnataka Megha Englneering & Infrastructure Limited
74 Chitradurga & Davanagere Districts -Ka"rnataka_ B ~ Unison Envire Private Limited
75 Ballari & Gadag Districts Karnataka Bharat Gas Resources Limited
76 Bidar District Karnataka Bharat Gas Resources Limited
77 Ramanagara District Karnataka Maharashtra Natural Gas Limited
78 Bagalkot, Koppal and Raichur Districts Karnataka Consortium of AG&P LNG Marketing Pte Ltd. &
79 Chikkamagaluru, Hassan and Kodagu Districts Karnataka Consortiurn of AG&P LNG Marketing Pte Ltd. &
80 Kalaburagi and Vijayapura Districts Karnataka. Caonsartium of AG&P LNG Marketing Pte Ltd, &
81 Mysuru, Mandya and Chamarajanagar Districts ~  Karnataka Consortium of AGRP LNG Marketing Pte Ltd, &
82 Uttara Kannada, Haveri and Shivamogga Karnataka Consortivm of AG&P LNG Marketing Pte Ltd. &
83 Ernakulam District Kerala IndianOll-Adani Gas Private Limited




Networks - ExistiogNaturai Gas Bipelines
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o

Gaographical Area (GA)V

State/Union Territorles Authorized CGD Entity
84 | Palakkad & Thrissur Districts Kerala - IndlanOil-Adani Gas Private Limited
85 Alapuzzha, Kollam and Thiruvananthapuram Kerala Consortfurn of AG&P LNG Marketing Pte Ltd. &
86 Dewas Madhya Pradesh GAIL Gas Limited -
87 | .Dhar District Madhya Pradesh Naverlya Gas Private Limited
88 Indore {including Ujjain City) - Madhya Pradesh Aavantika Gas Limied
89 Gwalior Madhya Pradesh Aavantika Gas Limited
90 Bhopal & Rajgarh Districts ‘Madhya Pradesh Think Gas Bhopal Private Limited
91 Guna District Madhya Pradesh Indian Ol Corporation Limited
92 Rewa District Madhya Pradesh Indian Qil Carporation Limited
93 Satna & Shandol Districts Madhya Pradesh Bharat Gas Resources Limited
94 Ashoknagar District Madhys Pradesh Indian Qil Corparation Limited
95 Gwalior (EAAA) District and Sheopur District Madhya Pradesh Rajasthan State Gas Limited
96 Morena District Madhya Pradesh Indian Oil Corporation Limited
97 Raisen, ShaJapur and Sehore Districts Madhya Pradesh GAIL Gas Limited
; Consortium of Think Gas Distrlbution Pvt. Ltd. &
98 Shivpuri Distri :
 Shivpun District Madhya Pradash Think Gas Investment Pte. Ltd,
|99 Sidhi and Singrauli Districts t Madhya Pradesh Bharat Gas Resources Limited
* Ujjain (EAAA) District, Dewas (EAAA) District and . .
10
0 Indore (EAAA) District __ Madhya Pradesh Gujarat Gas Lirnited
‘ . - Madhya Pradesh and i -
101 Anuppur, Bilaspur and Korha Districts hy ‘? n Adani Gas Urnited
Chhattisgrah .
102 Jhlab?xa. Banswara, Ratlam and Dungarpur »Madhya‘Pradesh and Gujarat Gos Limited
Districts ) Rajasthan .
103 JhaT\sr {.EA/f«A) District, Bhind, Jalaun, Lalitpur and |[Madhya Pradesh and Uttar Adani Gas Limited
_ Datia Districts Pradesh -
104 Palghar District and Thane Rural Maharashtra Gujarat Gas Limited
105 | Raigarh District {excluding areas already Maharashtra Mahanagar Gas Lirnited
777777 106 Pune District (excluding areas already Maharashtra Mahesh Gas Limited
107 Ratnagiri District Maharashtra Unison Enviro Private Limited
108 Solapur District Maharashtra IMC Limited
109 Kolhapur District Maharashtra HPCIL Gas Private Limited
110 Mumbai & Greater Mumbai Maharashtra Mahanagar Gas Limited
111 Pu.m? (,:Ity lnclu'dlng lepri—ChI?chwafi& Maharashtra i Mahrashtra Natu-el Gas Limited
adjoining contiguous areas Hinjewadi, Chakan, o
112 Thane Urban and adjoining municipalities Maharashtra Mahanagar Gas Limited
113 Ahmednagar & Aurangabad Districts Mahargshtra | Bharat Gas Rescurces Limited
114 Latur & Osmanabad Districts Maharashtra | Unison Enviro Private Limited
115 Sangli & Satara Districts Maharashtra ; Bharat Gas Resources Limited
-
i
116 Sindhudurg District Maharashira. Maharashira Natural Gas Limited
117 Valsad (EAAA), Dhule & Nashik Districts Mal’larashtra 8 Gujarat Maharashtra Natural Gas Limited
| 118 Khordha District Odisha GAIL (ndia) Limited
119 Cuttack District Qdisha ! GAIL (india} Limited
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S. No. Geogsaphical Area (GA) o State/Unlon Tarrdtorles Authorized CGD Entity .. -
: East Coast | istributi i
120 Puducherry Distnct Puducherry .as' oast Natural Gas Distribution Private
] I Limited

121 Karaikal & Nagapattinam Districts Puducherry & Tamil Nadu| Torrent Gas Private Limited

122 Jalandhar Punjab Jay Madhok Eneroy Frivate Limiited led

123 Ludhiana Punjab Jay Madhok Energy Private Limited led

rf124 Amritsar Distyici Punjab Gujarat Gas Limited

125 Bhatinda Distnict Punjah Gujarat Gas Limited

126 Rupnagar Distiizs ! Punjab Bharat Petroleurn Corporation Limited

127 Fatehgarh Sahio ihstrict Punjab IRM Energy Private Limited
SAS Dist EAAA), Patiala & S r

128 Nagar District ( ) Patiala & Sangr Punjab Torrent Gas Private Limited
Districts
Ludhiana District {Except area already .

129 . Punjab Think Gas Ludhiana Priv imited
authorized), Bainala & Moga Districts ’ udhiana Private Limite
Jalandhar District {EAAA), Kapurthala & 58S . ) . . R

130 . N &P Puniab Think Gas Ludhiana Private Limited

) Nagar Districls

131 Ferozepur, Fariokot and Sri Muktsar Sahib . Punjab Gujarat Gas Limited

132 Hoshiarpur and Gurdaspur Districts | Punjab Gujarat.Gas Lirnited

133 Kota e Rajasthan Rajasthan State Gas Limited

134 Bhiwadi {in Alwar District} Rajasthan Haryana City Gas Distribution (Bhiwadi) Limited

135 Barmer, Jaisalrmer & Jodhpur Districts Rajasthan AGP CGD India Private Limited

136 Alwar (Other than Bhiwadi} & Jaipur Districts* Rajasthan Torrent Gas Private Limited
Kota District {EAAA), Baran & Chittorgarh (Only . - T

th G
137 Ravatbhats Taluka) Districts Rajasthar Tor_rent as Private lelted_ .
138 Bhilwara & Bunei Districls Rajasthan Adani Gas l‘.imited
i . G T :

139 Chlt.torgar!x ((‘Jther than llaWatt}!\ata aluka) & ! Rajasthan Adani Gas Limited

Udaipur Districts* |
- ! -

140 Dholpur District : Rajasthan Dholpur CGD- Private Limited

141 Ajmer, Pali and Rajsamand Districts Rajasthan Indraprastha Gas Limited

142 Jalore and Sirohi Disiricts Rajasthan Gujarat Gas Limited

143 Chennat & Tiruvaliur Districts Tamil Nadu Torrent Gas Private Limited

144 Cuddalore, Nagapattinam & Tiruvarur Districts Tarmil Nadu ~ Adani Gas Limited

145 Ramanathapuram District Tamil Nadu " AGP CGD India Private Limited

146 Hyderabad Telangana Bhagyanagar Gas Limited

147 Bhadradri Kothagudem & Khamman Districts Telangana Megha Engineering & Infrastructures Limited

148 Jagtial, Peddapalli, Karimnagar & Rajanna Sircilla Telangana Indian Qil Corparation Limited
Jangaon, Jayashankar Bhupalpally, L -

Telanga ha Eny & Inf

149 Mahahubabad, Warangal Urban & Warangal angana Megha Engineering. & Infrastructures Limited

150 Medak, Siddipet & Sangareddy Districts Telangana Torrent Gas Private Limited

151 Medchal-Malkajgiri, Ranga Reddy & Vikarabad - Telangana tMegha Engineering & Infrastruciures timited

152 Nalgonda Suryapet & Yadadri Bhuvanagiri Telangana Megha Engineering & Infrastructures Limited

153 Agartala Tripura Tripura Natural Gas Company Limited

154 Gomati District_ Tripura Tripura Natura] Gas Company Limited
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Gaographical Area (GA) 7

-State/Union Territories

Authorized CGD Entity’

I55

West Tripura (EAAA) District

Tripura Natural Gas Company Limited

: g Ultas Bradesh

‘Tripura _
156 Mathura Uttar Pradesh .:::; ib;\: :::rat_eci-l Prr{wate Lmmited & Saumya
157 Meerut Uttar Pradesh GAIL Gas Limited
158 Allahabad Uttar Pradesh IndianQil-Adani Gas Private Limited
159 Jhansi Uttar Pradesh Central UP Gas Limited
160 Saharanp'ur District ~ Uttar Pradesh Bharat Petroleum Corporation Limited
161 Bulandshahr (part) District . Uttar Pradesh IndianQil-Adani Gas Private Limited
162 Bagpat District - Uttar Pradesh Bagpat Green Energy Private Limited
163 | Bareilly Uttar Pradesh Central UP Gas Limited
164 Kanpur Uttar Pradesh Central UP Gas Limifed
165 Agra Uttar Pradesh Green Gas Limited
166 Lucknow Uttar Pradesh Green Gas Limited
167 Ghaziabad & Hapur Districts Uttar Pradesh - Indraprastha Gas Limited
168 | Khurja Uttar Pradesh Adani Gas Limited
169 | Moradzbad " Uttar Pradesh Torrent Gas Moradabad Limited
170 Varanasi District _ ~  Uttar Pradesh GAIL {India) Limited
171 it;lasiaiihanr DISUTCLLAAR, Aligarn 8 Hatnras - Uttar Pradesh indianQil-Adani Gas Private Limited
172 ﬁﬁﬁ‘i‘r’f“ DKL (EARR), Bhadoni & Rausnamr Uttar Pradesh IndianOil-Adani Gas Private Limited
173 Amethi, Pratapgarh & Raebareli Districts Uttar Pradesh Bharat Gas Resources Limited
174 Auraiys, Kanpur Dehat & Etawah Districts Uttar Pradesh Torrent Gas ;;;vete Linited
175 | Faizabad & Sultanpur Districts Uttar Pradesh i Green Gas Limiter
176 giﬁ;ﬁfur’ Sant Kabir Nagar & Kushinagar Uttar Pradesh ; Torrent Gas Private Limited
177 g‘li:;;:ttsDistrict (EAAR), Muzaffarnagar & Sham Utter predesh | Indraprastha o it
178 Moradabad (EAAA) District Uttar Pradesh “Torrent Gas Private Limited
179 Unnao (EAAA) District Uttar Pradesh Green Gas Limited ‘
180 Azamgarh, Mau and Ballia Districts Uttar Pradesh Torrent Gas Pn:;e Limited
181 z?:i?z :tm’ DIstrict, PIbhIt and RampLr Uttar Pradesh Hindustan PetroTeum Corporation Limited
182 Basti and Ambedkarnagar Districts Uttar Pradesh Torrent Gas Private Limited
183 Farrukhabad, Etah and Hardoi Districts Uttar Pradesh Hindustan Petrolevm Corporation Limited
- 184 Gonda and Barabanki Districts Uttar Pradesh . Torrent Gas Frivete Limited -
185 Jaunpur and Ghazibur Districts ‘Uttar Pradesh " IndianOi!-Ada‘r:i“Gas Private Limited
186 :r(:np-ur WAAATDISIACL Tatehpur and Hamirpur Uttar Pradesh ; Indraprastha Gas Limited
istricts |
187 Mainpuri and Kannauj Districts ’ f Hindustan Petroleumn Corporation Limited
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Datails of Jgthorized €GP Nétworisy

Geographical Area (GA) State/Unlon Territorles | - “Authorzad CGI kit

188 | Mirzapur, Chandauli and Sonbhadra Districts Uttar Pradesh GAIL Gas Limited

189 Shahjananpur 2 Budaun Disiricts Uttar Pradesh Hindustan Petroleum Corporation Limited

190 Firazabad (Taj-Trapezium Zone} Uttar Pradesh & Rajasthan} GAIL Gas Limited

] ' Uttar Pradesh and .

191 Bijnor and Nainital Districts ar Fragesh an Hindustan Petroleum Corporation Limited
Uttarakhand

192 Udham Singh Nagar District Uttrakhand IndianQii-Adani Gas Private Limited

193 Haridwar District Uttrakhand

Haridwar Natural Gas Private Limited

*Sub-judice | Note : EAAA stands for Exc!udn‘ng/Ex&ept Area Already Authorized




" Delaits of CGD Networks in the Country
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hreat dwenl :D " , Achiovoment of PNG Domenbic Connactions (Cumaltire)
Geograp! L ; . . 2t of : : :
S.No B0 Natworka Authorizac CGO Entity State/Umsan Tocritory Aufodzation A= on . Az aon Az on A% on Az on ]
31032017 31.032018 31.022018 i 31.032020 2802000% _‘
I Kokmodo . .. .. Bhagyanoaar Con Lumites Andhe Pradash T7odun-0g Z150 REXINA 20575 44,763 55Ady
- ot ) Emet Godova Disincl Godavor Gas Privale N e - . w7 i
- RO Liewae | S Pradern gy ote R A S O s A Waien
3 502 [ went Godavan Drsteet Godavnn Gaz Povate Andhra Pradests 14.Aug.15 Lo ] 301 15,117 26521 25071 ]
ot ' N oot IE Maghn Engineenng & . et
a sos_ Kl_'rﬁm Distenc] 1LAAN infetryciire Limitod » ‘ATHFT‘PPGCSYS 145015, i & 1 _fi_ . —1_332 7257 ~ 14003 ]
I | Seikakilam, s ‘
5 504 Vaakhugaloan & I‘:‘:;“‘:do" Carporatian Andlirn Pracogh 01-M-1Z NA A ¢ o )
—- e L MsTonaomiam Detricts - .4 . ' .
& 9208 | Mioywods Bhagymessoa) Gan Lumtes | Anehes Pradesn, Raub0d | 752 LRI | %6858 | 2307 A0.53
Anzntopur and YSR AGFE ity Gas Sravore . ] NA
3 R(eX43] (Kasddapa) Drineta Lirmted _‘ﬂ:ndhrn Pradesh Za-Apr 19 B NA, A 0 1 0 B
. Sr1 Pelt Suramule Nellore AGP City Gas Frvate N N ) y
E 1602 Disteict - . Limited Andhra Prodesh 24-Apr-19 rui _ HA NA [} o ]
Chittoer, Koto and Yollore AP Cay Gatz Private Atedhra Progesh, et . .A 0 .
& e Districts Umitea Kormolaka. & Tomk rindu) 24P A N/ o
- Cochar, Harlohanch & Purba Shmalfa:':r_. Private S - A o a .
s 802 Karimaant Deincls Lirnied Aszam 20-8ep-18 A NA { 4.113 |
R Kanwup & Kaavup Purba Shaeall Gag Prvaie . San N N a . a 0
11 L ““?7(33 satrapoiitan Distects Lirmilerd Azzam 28-Sep.18, 4, . A ] o
12 8915 Upper Azgam ffm”::‘f"‘"' Compody Assmm C&-Fot1S 230073 31628 32480 34970 36,183
Aursngabad, Knimer & indise Gil Corporaion . o1 :M ' o L o
L 2 . broa Rohias Distnels Limited _ Bt OB‘SCEI[ - NA \ -
14 %05 Bagusaras Dustrect E:"“" GasBegusars: Privils Binar sogepte | MA NA a a G
) < coTTee TGoa Privae ) T T . - T -
15 08 Gayo & Nalonds Distrcts Eﬁ:::&tmmm Gog Privae Bihar 20-8¢p-18 MA NA o0 Q o
% ey Pambeinet T T | GAIL jlndiy Lended ] _Bhor oraarae. | LA T e 5.5 1o aET
10 o Arang, Purena, Houhar and Ingian il Corpaeylion ) Behor 20-Mar 19 A A o 0
” — Xprongan sty L Lt : . : LA - :
Arwal, Joharabad, Bhojpor Indinn Onl Carparalon i . Ry M A o a
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Details of CGD Networks in the Country
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New Domestic Natural Gas Pricing Guidelines, 2014
- No.22013/27/2012-ONG D.V.—In supersession of this Ministry's
Gazette notification no. 22011/3/2012-ONG.D.V dated 10.1.2014, the
Government of India hereby notifies the New Domestic Natural Gas Pricing
Guidelines, 2014, as hereunder:—

1.  The wellhead gas price* (1), 'under_ these guldelines would be determined
as per the formula given below:-

Ve Pun * VacPac* Ve Py 3V r PR

Vua + Vac + Vype + Vi
Where o

4] Vi =Total annual volume of natural gas consumed in USA & Mexico.
(i)  Vac = Total annual volume of natural gas consumed in Canada.
(it} . Vamp = Total annual volume of natural gas consumed in European
Unien (EU) and Former Soviet Union (FSU} countries, excluding
- Russta.”
- {iv) Vg =Total annual volume of natural gas consumed in Russia.
(v) Py and PNBP-are the annual average of daily prices at Henry Hub

(HH) and National Balancing Point (NBP) respectively, less the

. transportation and treatment charges as given in para 2.
(vi) Pac and PR are the annual average of monthly prices at Alberta Hub

and Russlia (as published by Federal Tariff of the Russian Government
or "equivalent source) respectively, less the transportation and

treatment charges as given in para 2.
(*Well head price refers to the price of gas receivable by the producer

of gas at the contract area/lease area from the buyer of gas. In case of
on-land blocks, the price receivable by the contractor (producer) in

the contract area will be the well head price. In case of offshore

blocks, if the gas Is processed and sold in the offshore contract area,

the price receivable at the offshore will be the well head price. If the

gas is brought to landfall point for processing and is sold at landfall

point, the facilities located in the landfall point will be considered part
of the contract area and the price receivable at land fall point will be

the well head price},

2. The wellhead price for three different hubs and Russla would be
determined by deducting -US $ 0.50/MMBTU towards transportation and
treatment charges from each of the three Hub prices and Russian price,
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3.  The gas price, determined, undér these guidelines would be applicable to
all gas produced from nomination flelds given to ONGC and OIL India, New
Exploration and Licensing Policy (NELP) blocks, such Pre-NELP blocks where,
the Production Sharing Contract, (PSC) provides for Government approval of
gas prices and Coal Bed Methane (CBM] blocks except as indicated in para 4
and b below.

4, . The gas price, so determined under these guldelines shall not be
applicable, where prices have been fixed contractually for a certain perlod of
time, till the end of such period. This gas price shall also not be applicable
where the PSC concerned provides for a specific formula for natural gas price
indexation/fixation and to such Pre-NELP PSCs which do not provide for
Government approval of formula/basis for gas prices. Further, the pricing of
natural gas from small/isolated fields in the nomination blocks of NOCs will
continue to be governed by the extant guidelines in respect of these fields
issued on 8th July, 2013, '

5. The matter relating to cost recovery on account of shortfall in envisaged-

production from D1, D3 discoveries of Block KG-DWN-98/3 is under
arbitration. The difference between the price, determined under these
guidelines converted to NCV basls and the present price (US $ 4.2 per million
BTU)] would be credited to the gas pool account maintained by GAIL and
whether the amount so collected 1s payable or not, to the contractors of this
Blocks, would be dependent on the outcome of the award of pending
arbitration.and any attendant legal proceedings.

6. The periodicity of price determination/notification shall be half yearly.”

The price and volume data used for calculation of price under these guidelines
shall be the trailing four quarter data with one quarter lag. The flrst price on
the basis of aforementioned formula in these guidelines would be determined
on the basls of price prevailing at Henry Hub, NBP, Alberta Canada and
' Russia, between 1* July, 2013 and 30" June, 2014. This price would coine
into effect from 1* November, 2014 and would remain valid till 31% March,
2015. Thereafter, it would be revised for the period 1* April, 2015 to 30%
September, 2015 on the basis of saild prices prevalent between 1™ January,
2014 and 31" December, 2014, i.e., with the lag of a quarter and so on. The
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price determined under these guldelines would be annolmced in advance of the
half year, for which it is applicable.

7. The price determinéd under these guidelines would be appited
prospectively with effect from 1™ November, 2014,

8. Director General of Petroleum Planning and Analysis Cell (DG PPAC)
under the Ministry of Petroleum and Natural Gas shalI notify the perlodic
revision of prices under ’rhese g,uidelines :

9. For all discoverles after the issuance of these guidelines, In Ultra Deep
Water Areas, Deep Water Areas and High Pressure High Temperature (well
head shut-in pressure > 690 bars, botfom hole temperature> 150 degree
centigrade) areas, a premium would be given on the gas price determined as
per the formula given in para 1. The premium under this para shall be
determined as per prescribed procedure,

10.  Price determined under these guldelines would be on GCV basis.

11. The price, determined under these guldelines would be In US # per
MMBTU. ' '

12, In the North Eastern Region (NER), the 40% subsidy would continue to

be available for gas supplied by ONGC/OIL. However, as private operators are
also likely to start production of gas in NER, and would be operating in the
same market, this subsidy would also be available to them to Incentivize
exploratfon and production.

18, The price determined under these guldelines shall he applicable to all
sectors uniformly
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